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ADDRESS BY HIS EXCELLENCY THE VICEROY TO THE
MEMBERS OF THE COUNCIL OF STATE AND THE
LEGISLATIVE ASSEMBLY.

H. E. the e‘ieoroy: Gentlemen, little more than a year ago, I
invited India to pause and consider seriously the communal situation, and
1 then appealed to leaders and rank and file to pursue peace and cultivate
a spirit of toleration towards one another. For several months past I
have had it in mind again to speak to the conscience and heart of India
upon that question which still dwarfs all others in her life, but I have felt
some doubt as to the most convenient means of doing it. I finally came
to the conclusion that there was no more appropriate way of reaching the
ear of the multitudes of India than by addressing them through the repre-
sentatives of India in the Central Legislature. Accordingly I decided, in
exercise of the statutory privileges conferred upon me by the Government
of India Act, to ask the Members of the Legislature to meet me here to-day,
and 1 am gratified that so large a number of Honourable Members of both
Houses should have been able to attend.

Let me recall the salient inecidents of India’s recent history.

1 am not exaggerating when I say that during the 17 months that I
have been in India, the whole landscape has been overshadowed by the
lowering clouds. of communal tension, which have repeatedly discharged
their thunderbolts, spreading far throughout the land their devastating
havoe.

From April to July last year, Calcutta seemed to be under the mastery
of some cvil spirit, which so gripped the minds of men that in their
insanity they held themselves absolved from the most sacred restraints of
human conduct. Honest citizens went abroad in peril of their lives from
fanatical attack, and the paralysis that overtook the commercial life of a
great ‘metropolis was only less serious than the civic loss that flowed from
a naked and unashamed violation of the law, which perforce had to be
reasserted by methods drastic and severe. Since then we have seen the
same sinister influences at work in Pabna, Rawalpindi, Lahore and many
other places, and have been forced to look upon that abyss of unchained
human passions that lies too often beneath the surface of habit and of

law.

In less than 18 months, so far as numbers are available, the toll taken
by this bloody strife has been between 250 and 300 killed, and over 2,500
injured. While angry temper reigns we are not always sensible of the
tragedy that lies behind figures such as these. The appreciation of it is
dulled in the poisoned atmosphere, which for the time prevails, suggest-
ing that such things are inseparable from the defence of pnnclple_s jealously
revered, and tempting men to forget how fx:equently in  history the
attempt has been made to cloak such erimes against society in honourable
guise. But let us translate these things into terms of human sorrow and

(3499 )
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bereavement, and let our minds dwell in pity and in shame upon the broken
human lives that they represent, mothers robbed of sons whose welfare
they counted more precious than their own, the partnership of lives severed,
the promise of young life denied. The sorrows of war are often mercifully
redeeined, as many of us have known, by an elemept of self-sacrifice
that transfigures and consecrates them to the achievement of some high
purpose. But here, over these domestic battlefields, sorrow holds sway
umredeemed by any such transforming power, and speaks only of the sense-
less and futile passions that have caused it.

Nor are the many heuses of mourning the only measure of the damage
which is being done to India. Is there not much in Indian social life
that still cries out for remedy and reform and which enlightened India
of to-day would fain mould otherwise 1 Nowhere perhaps is the task
before the reformers more laborious ; for in India civilisation is age-
long, immemorial ; and all things are deep-rooted in the past. United
must be the effort if it is to gain success ; and on the successful issue of
such work depends the building of the Indian nation. Yet the would-be
builders must approach their task sorely handicapped and with heavy
heart, vo long as the forces to which they would appeal are distracted and
torn by present animosities. For nothing wholesome can flourish in un-
wholesome soil, and no one may hope to build a house to stand against the
wind and the rain and the storm of life upon foundations that are rotten

and unsound.

*  And what shall we say of the effect of these troubles upon India's
progress in the field of constitutional evolution ! There are many who hold
that the very reforms that were designed to lead India along the peaceful
road of political development Have, by reason of the political power that
they conferred, been directly responsible for the aggravation of these
anxieties. True it most certainly is that national self-government must be
founded upon the self-government and self-control of individuals, Where
private citizens do not possess these qualities, political self-government of
a nation is an empty name, and merely serves to disguise under un honour-
able title the continuance of something perilously akin to civil war.

And thus this problem, of which the reactions upon the future ot
India must be so intimate, is a problem with which Grea! Britain, not leas
than India, is vitally concerned. For India desires to win self-government,
and it is Great Britain’s self-appointed task to guide her to this end.
Surely it is evident that those who desire to win, and those who desire to
lend assistance in the winning, are mutually and vitally confronted with
the necessity of laying the spectre that besets the path of their common
hopes. By the logic of our purpose or desires, we are partners in the
task, and no one of us can here shirk or decline responsibility. Of the
burden which India’s unhappy disunion imposes on Government, the
figures 1 gave earlier in my speech are eloquent. It ia our inalienable
duty to preserve order and to vindicate the law. We may make mistakes
fn doing it ; there are few human beings who can avoid them ; but if
we make them, they are, believe me, mistakes made in the cause of a
genuine attempt to discharge the difficult and painful duty that is ours.
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Bunt I cannot reconcile it with my conception of a real and effective
partnership in this matter between Great Britain and India to confine the
responsibility, either of myself or my Government, to a mere repression of
disorder. Necessary as that is, the situation, as I see it to-day, demands a
more constructive effort.

A year ago an appeal was made to me by many men of influence and
distinction that I should take the initiative in convening a conference to
examine any means that might hold out promise of amelioration. For
reasons which seemed to me convineing, 1 thought it inadvisable to take
that step ; and 1 have not wavered in my conviction that my decision was
well-founded. But the passage of events between that time and this
has compelled me perpetually to review the grounds on which I then formed
my judgment. I had hoped that, in answer to my appeal to the com-
munities, it might not have been impossible that they themselves, freely
taking counsel together, might have reached an agreement genuine, con-
vinced and thus effective, that would have brought much-desired and long-
sought relief from these distractions. In this respeet my hopes have been -
disappointed. Partial agreements, it is true, have been reached in regard
to this or that aspect of the problem, reflecting much honour upon those
who exposed themselves, I do not doubt, to considerable risk with many o?
their own friends in making them. But, so far as I can judge, those agree-
ments have failed to offer that fundamental solution of the problem, and
to gain that measure of acceptance, which are necessary if we are to win
through the present distress. And one condition remains constant, which
is, as I said last year, that no conference can offer any hope of success
unless those participating in it are truly inspired with a will to peace.

It was with real pleasure that I observed statements recently in
the press which indicated that fresh efforts might be made to bring’
together Hindus and Muslims for the discussion of these matters. Any
such attempt deserves the active good-will and support of all who care
for India’s welfare and good name. I myself have long been considering
anxipusly whether any action by Government could help to stimulate
that general desire of reconcilintion without which nothing can be done.
It is not easy, or perhaps possible, for me to give a positive or assured
auswer to these reflections. In matters of this kind, each man must
search his own heart and answer for himself whether he does in truth
and without reserve desire to play his part as an apnstle of peace, and
whether those associated with him are like-minded. But this I can say.
If it were represented to me by the responsible leaders of the great
communities that they thought a useful purpose might be served by my
convening a conference myself with the object of frankly facing the
causes of these miserable differences, and then in a spirit of determined
good-will considering whether any practical solution or mitigation of
them could be found, I should welcome it as evidence of a firm resolve
to leave no way unsearched that might disclose means of rescuing India’
from her present unhappy state. And, if these representations were
made by those who oceupy such a position in their communities as to
permit me to assume that the communities would accept and abide by
any decisions at which they might arrive on their behalf, then, allying
!u}zsolf with them and such other leaders of public thought as might
be willing to assist, I should gladly and cordially throw my whole

energies into this honourable quest. " .
A
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I have been told that any such efforts are foredoomed to failure,
and that all we might accomplish would be to contribute a few more
barren pages to the story of unprofitable discussions. T do not under-
estimate the difficulties ; I do not minimise the risk of failure. But
difficulties are meant to be surmounted, and outward siuccess or failure
‘is mot the sole or the final test of conduect in this sphere. After all,
many of the greatest ventures in human history have sprung from what
the world deemed failures. At any given time the evil forces of life
may be so strong that the efforts we can make against them appear um-
availing. Yet to allow this thought to drive us into a posture of feeble
acquiescence in something against which our whole moral sense rebels,
and into losing our will for better things, this surely wounld be deliberate-
ly to turn our back upon everything thet makes life worth living.

There is an epitaph in a amall country churchyard of England upon
an English country gentleman, whose lot had been cast in those unhappy
duys of English history, when England too was torn by religious strife.
It runs as follows :

¢4 In the year 1643, when all thingl sacred were either demolished or profaned,
this Church was built by Bir Francis Shirley, Baronet, whose singular
raise it is to have done the best things in the worst timcs, and to have

them in the most calamitous.’’

I doubt whether higher testimony could be paid to any man, or more
eoncise expression given to the forees by which this world is moved.

There must surely have been times during these latter months when
Indian patriots, gazing upon “their motherland, bruised by this inter-
necine and senseless struggle, must have been hard put to it to maintain
their faith in India's destiny untarnished, and when magy must have
‘been even tempted to hate the very name of religion, which ought to be
man's greatest wolace and reward. Yet may it not he that the purpose
of these trials has been to test the calibre of our faith, and that some
day when the testing time is past, those who with trust in their hearts,
and hope in their eyes, have striven unccasingly to spread kindly feeling
among their fellowmen, will reap for India a reward that will repay
tenfold the bitter cost at which it has been purchased 1

You will forgive me, ({entlemen, for speaking in a strain that may
seem to some to accord ill with the hard faets of life and the common
armosphere of politics. But T believe—and I think India believea—
in the power of spiritual forces to assert themselves over their material
ﬂ;pression by which they may ofien be hetrayed. And it is hecause of
this belief that is hers and mine that I have ventured cnce more to trace
ont the only path along which India can lead her peoples to take their
appropriate part in the fulfilment of the ordered purpose for humanity.



LEGISLATIVE ASSEMBLY.
Monday, 29th August, 1927.

The Assembly met in the Assembly Chamber at Twelve of the Clock,
Mr. President in the Chair.

MEMBERS SWORN. ,
U. Hla Tun Prs, M.L.A. (Burma : Non-European) ;

Sir Alexander Robertson Murray, Kt., C.B.E.,, M.LL.A. (Associated
Chambers of Commerce : Nominated Non-Official).

QUESTIONS AND ANSWERS.
1474%—476.°

DUTY REALISED ON SUGAR UNDER THE INDIAN TARIFF (AMENDMENT) Aoy
1925, FroM THE 1sT JUNE 1925, TOo THE 30TH MARCH 1927.

477. *Haji Abdoola Haroon : Will Government be pleased to produce
accounts of the duty realized on sugar under the Indian Tariff (Amend-
ment) Act, 1925, in comparison to the same as if it were realised in
aceordanece with the previons nractice of 25 per cent. as from the 1st June
1925. and np to the end of tie lasi official year, and show exacily what
surplus has thereby been gained 1

The Honourable Bir Basil Blackett : The duty realised on sugar
during the period 1st June, 1925, to 30th March, 1927, under the Indian
Tariff (Amendment) Act, 1925, amounted to Rs. 13,05,08,390. Under
the old rate of 25 per cent. during the same period it is estimated that
it would have amounted to Rs. 8,25,43,068.

ArLecep Rupe CoNDUCT OF A GUARD AND A CONSTABLE TOWARDS INDIAN
PABSENGERS ON THE NoRTH WESTERN RAlLway.

478. *Pandit Thakur Das Bhargava : (s) Will the Government
please state if any complaint by a gentleman of Panipat, Ambala Division,
Punjab, was received by the Agent, North-Western Railway, and the
Inspector-General, Government Railway Police, Lahore, regarding the
rude treatment and abuse of powers hy the guard of 23 Up of 4th July 1927
and a constable of the same train in respect of reserving a compartment
occupied by some ladies at some intermediate station between Delhi and
Ambala resulting in great discomfort and humiliation to the passengers
concerned, of whom one was an invalid old lady and the other a pregnant
lady 1

(b) If the answer is in the affirmative, will the Government state
what action has been taken by the authorities in this matter ¢

Mr. A. A. L. Parsons ;: (a) and (b). Government have no informa--
tion. The gentleman seems to have taken quite the proper course in
approaching the Agent.

t Not put at the meeting, owing to the absence of the questioner, but the questions
0nd answers to them will bo found at page 3541 of these proceedings.

. (3503)
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OrxNING OF THE BooKING OPric aT Deim or THE METRE GAUGE SECTION OF
THE BomBAY, BARODA AND CENTRAL INDIA RaiLway.

479. *Pandit Thakur Das Bhargava : Is it a fact that the third elass
booking office at Delhi (Bombay, Baroda and Central India Railway)
metre gauge does not remain open in accordance with the rules, but that,
to the great inconvenience and exploitation of the passengers concerned,
it in generally opened only half an hour or so before the time of departure
of trains !

Mr. A A L Parsons : Government have no iniormation, but a copy
of the question has been sent to the Agent of the Bombay, Baroda and
Central India Railway for such action as may be necessary.

ALLEGED HARASSMENT OF PASSENGERS BY THE TRAVELLING LUGGAGE INsPEC-
TORS ON THE BoMBaY, BARODA AND CENTRAL INDIA RaiLway,

480. *Pandit Thakur Das Bhargava : Is it a fact that since some time
the travelling luggage imspectors on the Bombay, Baroda and Central
India Railway metre gange section, have become a source of great havoe,
inconvenience, and trouble to illiterate passengers, poor peasants and ladics
in ro far that they try to extort money for themselves and sometimes over-
weigh the luggage and work on the fears of the passengers in other ways f

Mr. A. A L. Parsons : Government have no information, but a copy
of the question has been sent to the Agent of the Bombay, Baroda and
Central India Railway for such action as may be necessary.

AvrLzozp MuraMMADAN FaxaTicisM 1IN Dxrm aNDp THE NorTH-WEeer FroN-
TIER PROVINCE.

481. *Pandit Thakur Das Bhargava : (a) Has the attention of the
Government been drawn to the piece of news appearing on page 1 of
the Hindustan Times of July 80th under the heading *‘ Victims of Rangila
Rasul! vendetta and Muslim fanaticism let loose ’’' 1

(b) Tf so, do Government propose to inquire into the allegations and
in case the inquiry has already been made to state how far the allegations
contained in the report are correct !

(¢) What steps have the Government taken to protect the Hindus and
Rikhs of the affeeted area and what punishment has been awarded to the
offenders 1 .

(d) Are the Government aware that organised attempts are bein
made by some Munsalmans throughout India to inflame the public mind
and ineite Muslims to injure the Hindus undor cover of the Rangila Rasul
agitation, and that virulent and inflammatory speeches have been made by
some Muslim leaders containing onen threats of violenee to the author of
the book Rangila Rasul and the Hindus in general and advoeating the
boyeott of Hindus ?

(e) Have the Government prosecuted so far any of the persons re-
sponsible for such speeches as clearly came within the ambit of Section 153-
A., 1. P. C. in the Province of Delhi and the North-West Frontier Province 1

8ir Denys Bray : (a), (b) and (c). ] have seen the article. That
it contains some exaggeration and misstatements will have been -apparent
from the statement I made on the 18th August.
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To that statement, there is nothing, I think, which I can usefally
add at present, except that the Pakhai and Zakha Afridi and the Shin-
wari Elders have invited the Hindus from their country to return, and
bhave given a writlten guarantee not to molest them in any way if they
do so. The Shinwari Hindus are about three-quarters of the total num-
ber of refugees now in Peshawar.

(d) Government arc aware that the contents of the pamphlet and
the acquittal of the publicher stirred strong feelings and gave rise to
agitation in the course of which speeches of an extreme character were
made in certain places.

(e) No, Sir. _

Mr. Amar Nath Dutt : Are the Government convinced that this
written guarantee will be observed !

8ir Denys Bray : I hope so, Sir.

Mr. K. Ahmed : Are the Government aware that the decision of the
High Court of the Punjab rémains a dead letter and an obiter dictum
as Justice Broadway's Judgment has confirmed the decision of the
Allahabad High Court and therefore Justice Dalip Singh’s ruling will
have no application to any other case !

Is it not a fact. Sir, that it remains a dead letter as un obster dicium
in the law report of the Punjab High Court ?

ALLEGED ViLIFICATION OF HINDUS AND ARYA SaMaJISTS BY Hasan Nizamt
or DeLH1

482; *Pandit Thakur Das Bhargava : (a) Has the attention of the
Government been drawn to the persistent campaign of vilification of Hindus
in gencral and Arya Samajists in particular by Hussan Nizami of Delhi {

(b) Has that gentleman ever been and is he at present in the employ
of the (. 1. D. of Delhi or any other Province ?

The Honourable Mr, J. Orerar : (a) ThLe attention of Government
has been drawn to an objectionable article published in a paper edited
by Khwaja Hasan Nizami, for which he subsequently made a publie
apology.

(b) He is not and never has been in the employ of the C‘riminal
Investigation Department of Delhi, and Government have no reason to
suppose that he has ever been so employed in any Province.

UNFOUNDED ALLEGATIONS MADE BY HASAN NIZAMI AGAINST THE ARYA
' SamaJ18Ts oF DELRL

'453.‘*Pl.nd:lt Thakur Das Bhargava : (a) Has the attention .of t'he
Government been drawn to a piece of news published in Hussan Nizani’s
paper Munadi to the effect that Arya Samajists adopted fpul means of
conversion so much so that a motor car containing girls with a placard
“ ("hoose and be converted '’ was paraded by them in the public streets
of Delhi, which news Hasan Nizami was subsequently forced to own to be
absolutely unfounded ? ' N

(b) Will the Government be pleased to state its reasons for not pro-
secuting Hasan Nizami in this case ?

The Honourable Mr. J. Orerar : (a) Government‘have not scen the
mewspaper in ouestion, but their attention was drawn to the incident,
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() In view of KXhwaja Hasan Nizami’s public apology and retrac-
tion of the statement made, no prosecution was thought neecessary.

Mr. K. Ahmed : Would it not be for the benefit of the country if
the writer of the article set out in the question No. 481, and also
Maulana Haian Nizami are prosecuted ! If the Public Prosecutor and
the Government counsel on behalf of the Crown are instructed to move
for the setting aside of the order of acquittal of the High Court Judge
of the Punjab and, the writer of the article is retried for promoting
elass hatred, wonld it not be for the benefit of the country 7 Maulana
Hasan Nizami may be prosecuted as well to stop communal trouble and
to bripng about peace in the country !

The Honourable Mr. J. Orerar : The Ilonourable Member’s sup-
plementary guestion refers to a question which has not yvet heen asked.

OBJECT oF THE PUBLICATION OF THE Book “ Rancira RastL ” AND THE
ArTicLe ¢ Sair Dozake " IN THE “ VARTMAN.”

484. *Pandit Thakur Das Bhargava : Will the Government state
if it is a fact that the book Rangila Rasul and the article Sair Dogakhk in
the paper Vartman was written by way of reply to similar books /nnisvin
Saddi ka Maharishi and the article Sair Din Va Dunia written by Muham-
madan suthors !

The Honourable Mr. J. Orerar : Government have no reason to
suppose that this was the case.

PROSECUTION OF THE AUTHORS OF ‘“ UNN1sVIN SaDpD1 kA Ma‘ ARisH1” AND
“8arr DN Va DuNnia”, ETC. '

485. *Pandit Thakur Das Bhargava : Will the Government state
if the authors of Unnisvin Saddi ka Maharishi and Sair Din Va Dunia have
been prosecuted and the publication proscribed ; if not, why not !

The Honourable Mr. J. Crerar : No. The authorities concerned did
not consider that the effect of these publications was such as to call
for the measures mentioned.

ResexTMENT OF THE HINDUS AND ARYA SAMAJISTS AT THE ATTITUDE OF
GOVERNMENT IN THE MATTER oF CoMMUNAL ANXD RELiGious QuEsTIONS.

486. *Pandit Thakur Das Bhargave : Are the Gavernment aware
that there is a widespread feeling of dissatisfaction and resentment among
the Hindus in general and the Arya Samajists in particular that the Govern-
ment is not holding the scales even between the two communities in respect
of varions communal, religious questions specially with reference to prose-
cution, proseription of literature, and observance of Nagar Kirtens and
Ramlilas 1

. The Honourable Mr. J. Orerar : Government are aware that allega-
tions of this character have from time to time been made by inembers
both of the Hindu and of the Muhammadan community. Such allega-
tno:.m are entirely. without foundation,

ResroraTION OF CONFIDENCE AMONG THE HINDUS oF THE NORTH WgsT
FroNTiER PROVINOE.

487. *Pandit Thakur Das Bhargava: Will the Govermment be
pleased to state what steps they have taken to restore confidence among the
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Hindus of the North-West Frontier Province in general and of Kohat in
[:rticular after the riot of 1924 ¢

Bir Denys Bray : In Kohat the City Police has been strengthened
by H0 per cent. and at least 30 per cent. of the total strength in the
City and Cantonments is composed of Hindus and Sikhs. At least one
Hindu first class magistrate is always posted to Kohat, and there is
also at present a Sikh District Judge and a Hindu Treasury Officer.
«Liberal loans were granted by Government for the rebuilding of houses
and the restarting of business ; financial assistance was given for the
rebuilding of the Dharamsala ; and the civil courts are showing con-
sideration over terms of payment when granting money decrees aygainst
those who suffered in the riots. The good effect of these measures has
been demonstrated by the calm atmosphere prevailing in Kohat during
the recent tension elsewhere over the Rajpal case.

STRENGTH OF MURAMMADAN PoLicE OFFICERS IN THE NORTH-WEST FRONTIER
ProvINCE, THE PuniaB, DeELHI, AJMER-MERWARA AND THE UNITED
Provinces,

488. *Pandit Thakur Das Bhargava : Will the Government be
leased to state the total number of Constables, Head Constables, Sub-
pectors, Inspectors, Deputy Superintendents and Superintendents of
Police separately in each of the Provinces of the North-West Frontier,
the PPunjab, Delhi, Ajmer-Merwsra and the United Provinces,
and what percentage of these posts is manned by Muhammadans as well as
the percentage of Mubammadans in these posts with regard to the popula-
tion bases in these Provinces !

The Honourable Mr, J. Orerar : I place on the table a statement
showing the total number of constables, ete., in the North-West Frontier
Province, Delhi and Ajmer-Merwara, and the percentage of Muham.
madans among them. The last part of the Honourable Member’s ques-
:iioq is not very clear, and I am not sure what further informmation he

egires,

Percentage of

Rank, Number of poats
posts, manned by
Muhammadanas.
. NorTH-WeeT FRONTIER PROVINCE.
Constables .. . o 1910 90 per cent,
Head Constables . .s .. 624 87 per cent.
Sub-Inspectors . . .. 178 69 per cent.
Inspeetors .. . . . 32 72 per cent.
Deputy Superintendents v - 14 86 per cent.
Superintendents o . 7 " 14 per cent. "
Drumn. N
Constables . .. .. 1,814 56 per cent.
Head Constables . .. 163 64 per cent.
Bub-Tnspectors o . . 36 53 per cent.
Inspectors . ‘e . 10 20 per cant.
Deputy Supcrintendents . . 2 50 per cent.

8Buperintendenta 5 e .. 2 nil,
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Percentage of

Renk, Number of posta
pouts. manncd by
Muhammadans.
AIMER-MBRWARL,

Constables . .. .. T46 47 per eemt.
Head Constables - . s 86 69 per cent.
Bub-Inspeetors - - - 84 41 per cent.
Inspectors . . . 4 50 per cemt.

Deputy Buperintendent .. . 1 nil.

Buperintendent . .. .. 1 nil.

Government have not the corresponding information for the Punjab
and the United Provinces.

Tur SkeeN CoMMITTEE'S REPORT.

489. *Pandit Thakur Das Bhargava : Will the Government kindly
state when they propose to take action on the S8keen Committee’s Repori T

. Mr. G. M Young : The Honourable Member is referred to the reply
given to Diwan Chaman Lall’s starred question No. 109,

ToraL MusLis PoruraTioN or INDIA sHOWING MALES AND FEMALES AND
LITERATES AND ILLITERATES.

490. *Khan Bahadur Makhdum Syed Rajan Bakhah 8hah : Will the
Government please state the Muslim population in British India and how
many of them are males and females, scholars and non-scholars 7

The Honourable Mr. J. Orerar : The Honourable Member is referred
to Table VIII on pages 74-75 of Part IT of the Census of India, 1921,
Volume 1, a copy of which is in the Library of the Assembly.

PROMULGATION OF AN ORDINANCE TO STOP SCURRILOUS ATTACKS ON THE
FouNDER oF IsLawm.

491, *Khan Bahadur Makhdum Byed Rajan Bakhsh Bhah : Do the
Government propose to introduce an Ordinance stopping mean and
scurrilous attacks on the (Great Founder of Islam in future !

The Honourable Mr. J. Crerar : Government introduced a1 Bill on
the 24th August, which is intended to have the effect among other
things of preventing such attacks. %
NUMBER oF INDIANS S8RLECTED FOR THE INDIAN CiviL SERVICE FROM 1922

TO 1927, '
492. *Khan Bahadur Makhdum Syed Rajan Bakhsh 8hah : (a) Will

the Government please state the number of the Indians selected for the
Indian Civil Service from 1922 to 1927 both in India and in England ¢

(b) How many appointments have gone to the Muhammadaus, the
Hindus, the Sikhs and the Indian Christians ?

The Honourable Mr. J. Orerar : (¢) The number of Indians, includ-
ing Burmans, who have been selected since 1922 for the Indian Civil
Bervice is 109.
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~._(b) 10 appointments have gone to Muhammadans, 81 ¢o Hindus, 2
to Sikhs and 7 to Indian Christians. The remaining 9 appointments have
gone to Burmans. '

 Lieut.-Oolonel H. A. J. Gidney : Will the Honourable Member
kindly inform the House how many Anglo-Indians were admitted into the
1. C. 8. during this period !
Mr. K. Ahmed : That question does not arise. (Laughter.)

. The Honourable Mr. J. Orerar : I must ask for notice of that ques-
tion.

GRANT oF A Larcer Numser or King's CoMMissiONs TO MUHAMMADANS.

493. *Khan Bahadur Makhdum Syed Rajan Bakhsh Bhah : (a) Will
the Government please state thc number of Muslims, Hindus, Sikhs and
other Indians selected for the King’s Commissions, from 1922 to 1927

(b) If the representation of the Muhammadans in the said Commis-
sion is not in proportion to their population as compared with the Sikh
representation (who are only 4 millions), do Government propose to make
up the deficiency by recruiting them in greater numbers than before !

Mr. G. M. Young : (a¢) As far as can be gathered from the Army
Listr of the years in question, the answer is 20 Muhammadans, 15 Hindus,
16 Sikhs and none of other religions.

(b) Government do not concider the suggestion feasible,

Nox-RxPreSENTATION OF THE MusLiMs oF THE Puwnias i THE PosTtaL
DEPARTMENT.

494. *Khan Bahadur Makhdum 8yed Rajan Bakhsh 8hah : (a) Are
the Government aware that the Muslims are 55 per cent. of the whole
population in the Punjab !

(b) Are the Government aware that the Muslims are not represented
in the Postal Department according to their population ?

(¢) If =0, are Government prepared to direct the Director General of
Post and Telegraph to reernit Muhammadans in proportion to their
population t

The Honourable 8ir Bhupendra Nath Mitra : (a) The correct figure
is, T understand, 51.04 per cent. according to the Census of 1921.

(b) The proportion of Muslims in the Postal Department in the
Pnnjab and North-West Frontier Circle is 47.82 per cent.

(¢) The Government of India are not prepared to go beyond the
general instructions already laid down for all Departments.

Mr. K. Ahmed : Will the Government be pleased to state what the
instructions are { .

The Honourable 8ir Bhupendra Nath Mitra : The instructions have
on several occasions been referred to by the Honourable the Home
Member in this House.

(Mr. K. Ahmed then put a supplementary quéstion twice, but it
weas inaudible.)



3510 - LEGISLATIVE ASSEMBLY. (29T Ava. 1927,

The Honourable Sir Bhupendra Nath Mitra : I shall be obliged if
the Honourable Member will put down that question. -

Mr. K. Ahmed : It is not necessary to put it down, becuuse it is so

clear, and in the alternative it will remain a dead letter in the Standing.
Raules and Orders of this Assembly if it is not acted upon, that is to say,
if questions are not answered. '

The -Honourable Sir Bhupendra Nath Mitra : I cannot find aything
in my answer which can lead the Ilonourable Member to assume that the

policy of the Government of India in the matter is not being given effeet
to.

Mr. K. Ahmed : But the rmles and procedure of this Iouse are being
trodden down, that is to say, the Honourable Member is unable or will
not answer what is called a supplementary question in clear terms,

RecrurrMeNT T0 THE RovaL INDIAN Navy.

495. *Mr. N. M. Joshi: (¢) Will the Government be pleased . to
state from which class they have selected men for the Royal Indian Navy !

(b) Is it a faet that only Muhammadans are at present considered
eligible for recruitment !

(r) Are Government aware that on the western coast of the Bombay
Presidency there are castes of Hindus who heve beco well known for their
sea-faring qualities ?

(@) Is it a fact that the Government have refused to make recrunitment
from any of these Hindu castes !

(¢) Will the Government be pleased to explain the exclusion of Hindus
from recruitment ! '

(f) Are Government prepared to take the opinion of the Assembly on
tbis question by a Resolution 1

Mr. G. M. Young : (a), (b), (d) and (e). The Honourable Membur
is referred to the replies given to Mr. M. 8. Aney’s questions Nos. 321
to 324.

(¢) The Government of India are aware that there are seafaring
Hindu commuunities hoth on the Bombay coast and in other parts of the
coast of India.

(f) The Governuent of India, in view of my answer to Mr. Aney's
qnestion No. 324, see no necessity to elicit a debate in the House by
moving a Resolution,

r

INFLAMMATORY COMMUNAL WRITINGS 1N A SECOTION OF THE PUNIAB Pnlas

496. *Mr. K. 0. Roy : (a) Has the attention of the Government of
India been drawn to the #peeches made by the Honourable Sir Geoff!
deMontmorency and Mr. H. D. Craik in the Punjab Legislative Counc
on the 18th July last on the subject of inflammatory communal writings
in a section of the Punjab Press ! e

(b) Have the Puninab Government submitted any proposals, whether »
of a legislative or administrative character to deal with thiy problem !
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(c) If the answer to (3) be in the negative, will the Government of
India be pleased to state if they have at all been addressed. by the Punjab
Government on the subjeet and if the reply be in the aftirmative, will ithey
be further pleased to place on the table of the Assembly.a copy of the
Punjab Government’s letter on the subjeet ?

The Honourable Mr. J. Crerar: (¢) I have seen reports of .the
speeches in the Press. _

(b) and (c¢j. A letter has been received. and is under consideration,
It is not proposed to lay a copy on the table.

INFLAMMATORY CoMMUNAL WRITINGS IN THE VARIOUS PROVINCES.

497. *Mr. K. C. Roy : Will the Government of India be pleased to
state whether it has satigfied itself that the Provincial Governments have
used their full resources in dealing with communal inflammatory writings
in the various provinces ?

The Honourable Mr. J. Crerar : The Government of India are satis-
fied thet Provincial Governments are fully alive to the evil caused by

such writings and are using to the best advantage the power which the
existing law gives them.

LeNeTHS OoF JURISDICTION OF DISTRICT TRAFFIC SBUPERINTENDENTS AND
ExecuTive ENGINEERS ON THE Assam BencaLn, TaE East INDIAN, THE
EAsTERN BENGAL AND THE NoRTH WESTERN RAILWAYS,

498, *Mr. Srish Ohandra Dutta : Will the Government be pleaseid
tn state the average area in miles over which District Traffic Superin-
tendents and Executive Engineers are placed on the (1) Assam Bengal
Railway, (2) the East Indian Railway, {3) the Eastern Bengal Railway,
and (4) the North Western Railway ¢

Mr. A. A. L. Parsons : There are no longer Traffic or Engineering
Districts on the East Indian and North. Western Railways where the
Divisional System has been introduced. On the Eastern Bengal Railway,
though the Divisional System has not yet been introduced, the Transpor-
tation and Commercial work of the old Traffic Department has been sepa-
1ated, and apart from the Chitpur Yard the only remaining Traffic Dis-
trict is the Dacca District. This district is in charge of a District Traffle
Superintendent and has a route mileage of 161. The average route
mileage on the districts in charge of Open Line Executive Engineers on
the Eastern Bengal Railway is 245, The average route mileage under
District Traffic Superintendents and District Exeoutive Engineers on the
Assam Bengal Railway is approximately 273.

(At thix stage Sir Vietor Sassoon, wearing a top hat, entered the
Chamber #nd took his seat without removing his hat.)

Mr. K. Ahmed : Sir, I rise to a point of order. TIs an Honourable
Member of this Assembly allowed to sit here with a top hat on'!
(Laughter.)

Mr. President : Order. order.

AOCTDENT ON THE AssAM BENGAL RAILWAY BETWEEN BarLExkma AND Larv
STATIONS.

499. *Mr, Srish Ohandra Dutta : Will the Government be pleased
to publish the results of the enquiry held regarding the accident that
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occurred on the Assam Bengal Railway line between Barlekha and Latu
stations to No. 10 down train on the night of the 30th Mareh last ¢
What was the accident due to 1 Is it the opinion of the experts that it
is possible for, carriages being severed from the train by a violent storm
even though they may be securely chained ? '

* Mr. A. A. L. Parsons : Government do not consider it necessary to
publish the results of the enquiry, but I am quite willing to show the
Honourable Member the report if he will call at my office. The accident
was due to a cyclone, and the answer to the last part of the question is
n the affirmative.

ImcoNVENIENCES oF HIGHER CLASS PASSENGERS ON THE ASSAM BENGAL
RaiLway. .

500. *Mr. Brish Chandra Dutta : Are the Government aware that
higher class passengers gre subjected to much trouble and inconvenience
on the Assam Bengal Railway line specially at night for want of accom-
modation owing to the Travelling Ticket Examiners being allowed to
travel by second class ! If so, do Government propose to recommend
providing. more acecommodation so that the passengers may not be
subjected to any inconvenience ! - '

Mr. A. A L. Parsons : Government have received no complaints to
thix effect, but a copy of the question and this answer will be sent to the
Agent, Assam Bengal Railway.

1501.*—503.*
Di1scoNTINUANCE OF THE UrPPER SUBORDINATE ENGINEERING SERVICE ON
State RaiLways,

504. *Mr. Mukhtar 8ingh : (a) Will the Government be pleased to
state the time since when the upper subordinate engineering service has
been discontinued in the Railway Department !

(b) Hew many employees were serving in the different State Railways
at the {ime when the upper subordinate service was discontinued ¢ '

(c) Are there some rules made for the future prespects of the em-
ployees of this service as regards their promotion, allowance, ete.? Will
the Government be pleased to place on the table a copy of these rules !

* (d) Sinee when has any increment not been given to the egnployeea
of this branch and how long is it not likely that they will be given any
promotions {

(e) In there any objection to granting them the time-scale pay as in
other branches of the service !

Mr. A A L. Parsons : (a) No recruitment has been made to what
was designated the State Railway Upper Subordinate Engineering Estab-
lishment since 1923,

(b) 68.

* Not put at the meeting, owing to the absence of the questioner, but the questions
and answers to them will be found at page 8542 of these proceedinge. '
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(¢) No definite rules have been laid down for the future prospects
of the men in question. Promotion within the class of overseers is regu-
lated according to the length of service and that to the other grades
depends on the occurrence of vacancies. The men are also eligible for

promotion to the Provincial Engineering service and the Indian Railway
Service of Engineers.

Their allowances are regulated by the Fundamental and Supple-
mentary Rules.

(d) The last promotions were made in August 1927. Further pro-
motions will be made as occasion arises,

(e) Government do not consider it necessary to introduce a tiine-
scale of pay for this class of subordinates.

TEMPORARY ENGINEERS IN THE RAILWAY DEPARTMENT,

505. *Mr. Mukhtar Bingh : (¢) How many temporary engineers have
?een employed in the Railway Department during the last three years !

(b) Why were the men already in service not given any promotions
to these posts instead of recruiting men from outside !

(¢) What is the nature of the work entrusted to them and what are
their qualifications ?

(d) What is the amount of salary drawn by these temporary engi-

neers and what is the amount of salary drawn by permanent men of the
same qualifications !

(e) How many employees are serving as temporary engineers for
more than 10 vears in the Railway Department 7 '

{(f) Why are they not made permanent and attached to the cadre of
difierent departments of service for which they are qualified ?

Mr. A. A. L. Parsons: (g), (d) and (e). The Honourable Member
will find the information which he wants in the Classified List of State
Railway Esthblishment, copies of which are in the Library.

(b), (¢) and (f). To supplement the permanent staff of engineers
to the extent necessary to cope with survey, construction and special
'‘works, the volume of which is subject to fluctnation from year to year,
engineers with acceptable qualifications are engaged on short term agree-
ments. The employment of this temporary engineering staff does not
affect the prospects of the permanent engineering staff ; on the contrary
the expansion of the permanent cadre to meet these temporary needs
would not only affect the prospects of the permanent staff unfavourably,«
but would expose members of the permanent staff to the risk of their

gcrvices being terminated prematurely when the programme of such
work is slowed down or is completed.

Resrriorion oN TaE Praying or Music By Hinpus 1IN THEIR HOUSES DURING
THE MUHARRAM.

506. *Mr. Mukhtar Bingh : (a) Will the Government be pleased
to state the places at which the authorities stopped the Hindus playing

Jausic in their own houses during the last Muharram days !
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(b) Did the Imperial Government issue any instructions on this point ?
If so0 will the Government be pleased to place on the table a copy of such
instructions 1

The Honourable Mr. J. Crerar : (¢) The Government of India are
not in possession of the information.

(b) The answer is in the negative.

S8urrLY oF GHEE TO THE ARMY.

507. *Mr, Mukhtar Singh : () Will the Government be pleased
to state whether or not tenders are taken from the different firms who
wish to supply ghee to the Army f If the answer be in the affirmative
were the tenders invited in 1926-27 ¢

(b) If not, why was the general rule departed from and to whom and
at what rate was the contract for the supply of ghee given 1

« Mr. G. M. Young : (a) and (b). Tenders are invited from firms
whose names are borne on the list of approved ghee contractors main-
tained by the Director of Contracts, In 1926-27, as .an experimental
measure of economy, ghee was obtained through a purchasing agent at
actual cost to Government plus a small buying commission instead of
on contract at fixed rates. Messrs. Pahlad Das Alopi Parshad and
Company were appointed ag the buying agents and the rate at which
ghee was purchased was Rs, 79/7/0 per 100 1bs.

SurrLY oF GHEE TO THE ARMY.

508. *Mr. Mukhtar Singh : At what rate was the contract for the
supply of ghee to the Army given in 1925-26 and in 1926-27 1

Mr. G. M. Young : In 1925-26 the ghee cost Rs. 90 per 100 lbs. In
1926-27 the actual cost of ghee plus the ggent’s commission umounted to
Rs. 79(7/0 per 100 lbs.

ANALYSIS oF THE DIPFERENT BRANDS OF IMPORTED GHEE.

509. *Mr, Mukhtar Bingh : Will the Government be pleased to state
the method employed by the Military Department to ascertain that the
ghee supplied is really ghee made from milk and is not adulterated
by the imported artificial ghee ! Has the Military Department analysed
the imported ghees of different brands and have they found out the method
of distinguishing them from the natural product ? If so. will the Govern-
raent be pleased to place on the table the analysis of the different brands
and the method of distinguishing them from the natursl product ! If not,
do the Government propose to take steps to do it now ¢

Mr. G. M. Young : The ghee tendered for acceptance is conditioned
and sampled in the mayner prescribed for analytical and other tests by
the Military Food Lahoratory. I am not myself aware of the precise
methods employed, nor would it scrve any public purpose to give techni-
cal details. The answer to the second part of the question is in the affir-
mative. It is not usual to disclose any analysis of the Military Food:
Laboratory and the Government see no reason to do so in this case. The
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information which the Honourable Member requires could be obtained
from any competent analyst on payment of his fee.

Bir Victor Bassoon : Is artificial ghee less beneficial to the health
than natural ghee !

_ Mr. G. M. Young : I believe it to be the opinion of medical authori-
ties that it is less beneficial. It is certainly less preferred by the sepoys
who consume it.

+510.*—511.*

PusLicaTioN oF THE REPORT oF THE SuB-COMMITTEE OF THE INDIAN BAND-
HURST COMMITTEE WHICH VISITED EUROPE AND AMERICA.

512. *Pandit Hirday Nath Kungru : (a¢) Are Government aware that
a Sub-Committee of the Indian Sandhurst Committee went to England,
France, Canada, and the United States of America to study the military
training institutions there ?

(b) Did the Sub-Committee receive oral evidence or written memo-
randa from military, educational, or other authorities in those countries on
the points which it was required to study

(¢) Did it submit its report and the information collected by it to the
Indian Sandburst Committee ¥ Did it recommend that its report and
proceedings should be published ?

(d) Did the Indian Sandhurst Committee approve of their publica-
tion ¢

(e) Did the report of the Sub-Committee form part of the report
submitted by the Committee to the Government of India !

(f) Has the Sub-Committee’s Report been published ¥ If not, will
Government be pleased to state the reasons for the suppression of the
Sub-Committee’s report !

(g) Did Government modify ‘the report of the Indian Sandhurst
Committee in any manner before allowing its publication ?

(k) Will Government reconsider their decision and lay the Sub-Com-
mittee’s report, on the table ?

Mr. @, M. Young : (¢) and the first part of (¢). My Honourable
friend will find the answer to his questions in paragraph 4 of the Indian
Sandhurst Committee’s Report.

(b) The Sub-Committee received in the course of their proceedings
both oral evidence and written memoranda.

(¢) Second part. The Report of the Sub-Committee 'contains no
such recommendation, but I understand. that the Sub-Committee made
the recommendation to the Committee. S

(d) It appears from the Committee’s proceedings, as well as from
an informal communication made to Government, that the -Committee
desired that the Sub-Committee’s report should be .published. Govern-
ment were aware of this fact when they decided not to publish' the
report. . L . L T
o t put.at the meeting, to the absence of-the questioner, but'the questions
‘sl ':nl;?:rfutto ﬁ:ﬁ:& will be _’-u":}‘-&% pages 3542—48 of thea proceediigs. '~ qwm"

. JF'B
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(e) No, Sir.

() The principal rea»im{ was that. hlu, report of the main Gnmmntoe
was self-contained. The main Committée incorporated perbatis i, their
popport Sach phssages of the Sud-Committee’s réport 4s. they thought
necessary, but did not submit the Sub-Committee’s report as a whole,
Apart, from. this there wWere passages in. the Sub-Comunitdee s report which
imfluenced the Govesmmaent of India and His Majesty’s Gevernment in
their decision not to pubhsh it. The report of the Sub-Committee more-
over was made to the main Committee, and not to the Government of
India. It thus merely formed part of the material on which the Com-
mitéee based their main report. Pt is not required for a proper under-
standing of' the Main veport or it weuld' doubtiess have been' submitted
as part of the mgin report. For these repsons. it has mot been published.

(g) The Committee’s main report was puhlished exactly as it steod.
It was net medified in any respect befere putlication.

(h) The answer is in the negative,

Pandit Birday Wath Kunsrn : How is it, Sir, that the Honourable
Member stated the 'other day on behalf of Govermment that they were
not aware of the fact that the indian Sandhurst Committee had recom-
mended the pnblieation of the Sub-Committee’s report and proceedings !

Mr. @& M. Young : The Indian Sandhurst Committee made no such
recommendation. As I have just stated, it appears from their proceed-
ings that they desired the Sub-Committee’s report to be published, but
they «id not make a recommendation to the Governmert that it should be
puhlmiwd

Pandit Hirday Nath Kunzru : Wero Government aware of the fact
that there was a Resolution in the proceedings of the (‘'ommittee recom-
mending the publication of the Sub.Committec’s report, when he an-
swered a similar question hefore ?

Mr. G. M. Young : Sir. I was not aware of it then, and T am not
meare of it now. | have perused the minmuten of the Connnittes’s pruwod-
ings and there is no suen Resolution recorded.

Mr. M. A. Jimmah : May I ask whether the fact of a recommenda-
tion of the Sandhurst Committee regarding the publieation of the report
«f the Sub-Committee -and of the preceedings having ween made would
have weighed with the Government.in degiding the quostion of publieation
of the report and the proceedings of the Sab-Committes

Mz, @ M Young : 1 .cammot answer = hypothetieal question of that
kind. :

Panidtt Rirdey Wath Eunyrp : May I kpow whether the Government
Yeeeivod #my cotmemivation fruln the Secretary of the Commrttee {or-
mally asking them that the report of the Committee should be pub-
disked 4

G, M. Woung ; No, Sir. As I Kave al ted, it was an in-
‘!bmﬁcommuniuﬁau. ' ® re&iy stpted,

Mr M. :0 Jinnah : Jay | know if it in a fact that 't:; g.:em
decided net to publish m.em proveed-
Wiy pardly on mmwhem y themndlvms oomsiderad it undesiz-

llet
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My. (. M. Young : Bir, I have given in full the reasons why the Gov-
ernment of India decided mot to publish the report of the Bub-Commit-
tee.

M_r. M. A Jignah : Do I understand them that{ the- depisiom had
npthing whatever to dp with the fact whether the Sandhurst Commitiee
formally vecommended its publication or not ! It had nothing whm-

ever fc (o witk that fact 1 NP

@. M. Young : That, Six, ia the case. The fact that the recom-
mendation, such as it was, was made in an informal mapner made no
differerice at all. Gevernment were awave tha¥ the Committee desired
the publication of the report, and the mere fact that they had not stated
that desire formally did not weigh with the Government in the least.

Pandit Hirday Nath Kunzru : Sir, may I know whether the Honour-
able Member stated the other day on behalf of Government that it was
His Majesty’s Government that had stipulated that the material placed
bofore the Sub-Committee should not be pubhshed, and how does he re-
coneile that reply with the reply which he has given to-day, namely, that
not merely His Majesty's Government but also the Government of India
are against the publication of the Sub-Committee's report and proceed-
ings ?

Mr. G. M. Young : My Ilonourable friend, I think, is confusing, if
I muv gay so. the material which was placed before the Sub- Committee
by official representatives of His Majesty’s Government and which
formed nart of the Sub-Committee’s proceedings, with the Sub-Com-
mittee’s report,

Pandit Hirday Nath Kunzru: Am I to understand that while His
\Iﬂre»,n ® Government were opposed to the publication of the proceed-
mngs. the Government of India went further and opposed the publiea-
tion of the report also ?

Mr. M. A. Jinnah : Do L understand the Honourable Member to state
that any siipulation was made by anybody, either by the authorities or
the witnesses who appeared before the Sub-Committee, that they were
not to publjsh their proccedings. their materials or their evidenes {

Do T understand the Honourable Member to state on the floor of the
House that any stipulation wae made by anybody to this effect ?

Mr. G. M. Young : The Government of India are aware that that is
the case ; and they also informed the Seeretary of State that the Sub-
Committee had stated that no stipulation: was made to them and that
they were not tokd that amy part of the matenial laid before them was
confidential. The stipnlation was made hy His Majesty’s Government
with the Government of India.

Mr K. Ahmed : Are the Government of Tndia aware that it is devo-
matory to the pmmiph of upendmg' the money of the tex-payer from she
Indian Exchequer to appoint a Committee 'while met piving' publicity ¢
the roport of the Committee ! Do Government realins- that #

REPORT OF THE AUXILIARY AND TERRmQBi, Fongrs Commrrmur.

s, “yads B Py ﬂm the fryromenp of fndia
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orders of His Majesty’s Government on the Auxiliary and Territorial
m (t.'}ac;)?m,ittee 's report ! If so, will they be pleased to lay the despatch
@ .

 Mr.G. M. Yo : The Honourable Member is referred to the Reso-
lution published in the Gazette of India on the 20th August. The Secre-
tary of State’s sanction to the Government of India’s proposals was
received by cable and contained no comments, Government do not propose
to lay any correspondence on this subject on the table of the House.

Pandit Hirday Nath XKunzrm : The Honourable Member has not
::s:;;:retd btl:l'efm part of my question about laying the correspondence
e ia

Mr. G. M. Young : The Government will consider that.

SurpLy oF RirFLES AND PRACTICE AMMUNITION TO THE UNIVERSITY TRAINING
Corps IN TRE UNITED PROVINCES.

514. *Pandit Hirday Nath Kunsru: (a) Which Universities and
Colleges in the United Provinces have made arrangements for the safe
custody of rifles ?

(b) Have service rifles been supplied for the members of the University
Training Corps to those Universities and Colleges in the United Provinces,
which have armouries, in accordance with the promise given by the Army
Secretary during the Budget Debate on the 14th March, 1927 ¢

(c) Has the quantity of ammunition supplied to the University Train-
ing Corps in the United Provinces been increased as was promised by the
same authority 1

Mr. G. M. Young : (a) None at present, Sir, but the military
authorities have the matter in hand. It is a question either of storing
the rifles in the nearest military armoury, and conveying them under
guard to the unit headquarters when required ; or of substituting armed
and disciplined guards for unarmed chowkidars at the existing armouries
in the Universities. The first course was found too ineonvenient and
expensive. The second is now being worked out. _

(b) Service rifles have not yet been issued ; but they will be issued, in
accordance with my undertaking, when adequate arrangements for their
safe custody have been effected.

(¢) Tf my Honourable friend will consult the record, he will find that
1 said that if the University Corps wished to fire more rounds, and if that
feeling should make itself apparent, there was no desire on the part of
Govertmént to prevent anything of the sort. No representatiop” has heen
received from any University or College in the United Provinces on the
subjeet of practice ammunition,

Pandit Hirdey Nath Kuneru : [ 4id not eateh the reply 15 the fiest
part of the question. Did the Honourable Member say that no armouries

had heen erected anywhere t o |
‘  Mr. @ M Young : No, Sir ; the armouries are Zor the ‘most part
in existemed, but adéquate arrangements have not yet been made to guard
them.,
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~ Pandit Hirday Nath Kunzrtt : Did the military  authorities - com-
municate that fact to the universities and colleges and tell them that, as
800N as proper arrangements were made, they would get serviee rifles 1

Mr. G. M. Young : No, bfr it is not a question of the iniwéultles
providing these armed guards ; the military authorities are goi‘ng to do .
it themselves,

Ha) PiogrIM8., .© . -5 - .-

515. *Haji Abdoola Haroon : Will ‘Government_ be pleased to’ state

(a) How many Haj pilgrims returned to Imdia out of tha “total
number of pilgrims that went to the H&: dumg thie years
1924, 1925 and 1926 1

(b) How many return tickets were issued in all dunng the years
1924, 1925 and 1926 1

(¢) How many of those pilgrims who had taken return tickets in
1924, 1925 and 1926 died in the Holy Lands. and never
returned to India ?

(d) How many pilgrims kept deposits in the years 1924, 1925 and
1926 with the QGovernment for their passage, etc., and what
was the total amount of such deposits ?

(e) Whether these deposits have been returned to the pilgrims con-
cerned !

(f) How much interest was realized from these deposits and how
were they spent !

(g) Whether there is any amount remaining unclaimed with the
shipping companies since the last three years ¥ If so, what is
the total amount ?

(h) Whether there is any amount remaining unclaimed with Gov-
ernment since the last three years ¥ If so, what is the total ~
amount

(1) How much per cent. is deducted by the Agents of the shipping
companies at Jedda while allowing a refund of the difference
of passage fare between single and return tickets to the
pilgrims who do not return to India !

Mr. G. B. Bajpai : The information has been called for from ihe
Local Governments concerned and will be supplied to the Honourable
Member when received.

Mr. K. Ahmed : Is the Honourable Memker not aware of the tact
that before his urrival, his predecessor, on behalf of the Government in
this Assembly, promised in this House to supply .a list. of Muhammadan
pilgrims to Jeddah who did not return to India after they had purchased

their return tickets and paid for them ¢

Mr. G. 8. Bajpai : T am not awarce of the undertaking to which the
Honourable Member refers. I made an investigation into our rds and
did not find any such undertaking.
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_ H;rlard Inﬁwﬁﬂlﬂlfﬂq}.-_ ; it w seh t:’mtll:le
snce Mr. ™ wis i '-Mmby.wm :ﬁ pﬂﬁ uﬂi L
li?tro!hﬁlgm uﬂ&arinlot'th i : r to ‘his
place here ....

Wr. Preddent : Mr. Marcon.

CosT or RETURN TiOKETS TO JEDDAH.
516. * Abdoola Havetm : (o) Afe Government aware that during

the year 1 the Companies i i at Rs. 195 return to Jeddah
whi wmmmm-mf%um

*(b) Are Geveramient bware that digting the War, wheh the rates
of freight were enerinoutly advamced and the eost of ‘rumming steamers
was very high, return tickets were idsited at Rs. 123 which was the
maximum fixed by Government 1

(¢) Do the Government propose a reduction of the passage fare now
and to fix the maximum at Rs. 150 ?

Mr. G. 8. Bajpai : (a) The price of return tickets varied from time
to time. In Bombay the maximum was Rs. 195 and the minimum Rs. 100.
In Karachi the maximum was the same as in Bombay and the minimum
Rs. 70. In Caleutta 8 maximum of Re. 235 and a minimum of Rs. 210
were charged. No rates were fixed by Government.

(b)The pricea of return tickets during the War was Rs. 125 per
pilgrim_ but was not fixed by Government.

(¢) No.

Mr. K. Ahmed : In view of the fact that the price of the ticket
has been unnecessarily put up, much higber than the rate which was paid
before. do Ciovernment propose to take steps to minimise the amount of
the rates for the tickets to Jeddah !

Mr. G. 8. Bajpai: I am not quite sure as to whether the Honour-
able Member has any particular figure in mind, or whether he wants Gov-
‘ernment to take actiom to fix minima. If the latter is his idea, then I
would refer bim to the proceedings of the Select Committee which discussed
the Bill to awmend the Indian Merchant Shipping Act. ‘The Comnittee
definitely came to the conclusion that it was not in the interests of the
pilgréms to fix minima fignres ; and if the Honourable Member would look
at the figures which I supplied in reply to part (a) of the question, he
will find that the Committee’s conclusion was correct. At one stage
return tickets were sold for Ra. 100 last season.

Mr. X. Ahmed : In view of the fact that the Homourable Member
is perfectly in a position to know the figure and it is for the benefit of
pﬂg{lms going to Jeddah that the Government of Imdia ‘must intervene,
s0 that .....

Mr. President : Order, order. The Honourable Member is not
putting a supplementary question but is making a speech. Mr. Shervani.

1517°.

t Not put at the meeting, owing to the nbesnce of the questioner, but the queatisa
and answer to it will bo found at pages 2543—i4 of these procecdings.
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IvvosistnrroN AND Du?a RELATING 70 WAGES,

518. *Sir Purehetamdas Whelonrdes : Wil Govermment be pleased

to get information 4nd data up to the latest date available to them for
the whole of India on the lines of the chart submitted by Mr. Gennings «t
wages to the Royal Commiission on Indign Currency and
ma- page 304 of V. 11, Apbmd:ées, to the m?d Cotmmin oju

lroll.ﬁl The ‘atteritich of the Homourable Meuber is

mv:ted to pmht 05 and 87 of the Report of the Indian Koonomic

r{mu Committee, whioh show that wage staitics sve uneeialle in

and aom-existent in othevs. CUent of biwing iudices exist for

a very few places only. The Government of Iadis regret, thevefope;: that

it is not possible to ohitain reltable informsution and data for the whele
of India on the lines reguired by the Honourable Member.

Sir Purshotamdas Thakurdas : Is the Henourable Member uwave
that the table to which I refer does met contain flgures abeat the whale
of India at all, but only contains figures regarding Bombay eity end the
urban areas in the Bombay Presidency !

Mr. G. 8. Bajpai : I have seen, Sir, the report to which tha Hempour-
able Member refers and I am aware of the fact that it compares the wages
and cost of living for Bombay ouly. If the Honourable Member wiakaee
that we should get information in regard to Bombay only, I shall certainly
consider the suggestion and communicate with the Government of Bombay
with a view to petting it.

8ir Purshotamdas Thakurdas : Under the clrcumstances Sir, poth-
ing more appeary feasible.

CANCELLATION OF THE CITIZENSHIP OF 45 INDIANS NATURALISED IN THE UNITED
BTATES OF AMERICA.

519. *Mr. Gaya Prasad Singh : (a) Are Government aware that the
United States Supreme Court has rejected the application of the IInited
States Solicitor General, who petitioned to the Supreme Court that the
decision rendered in favour of Mr. Sakharam Ganesh Pandit, Attorney-
at-Law, of Los Angeles, by the Cirenit Court of Appeals at San Francisco,
Califomia, be reviewed by the Supreme Court ?

(b) Do Government propose to ascertain whether it is a fact thas
the United States Courts have already cancelled the citizenship of about
45 Hindus, who were naturalized before {

S8ir Denys Bray : (a) Yes, Sir,
(b) According to Government’s information the number is &Hout

AociDENTS IN MINES DUE To WORKMEN SLEEPING IN DANGEROUS PLACES.

520. *Mr. W. M. Jostt: (a) Has the attention of the Government
been drawn to & statement in the Report of the Chief Inspedtor of Mines
for 1925, that some accidents resulting in deaths had taken place on awmit
of the workmen having gome to deep in demgéroms plades ¥
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~(d) Do the Government of India propose to enquire whether these
accidents were not the result of long hours of work in mines !

The Honourable Sir Bhupendrs Nath Mitra : (a) Yes.

(b) An enquiry is being made, though Government have no reason
for believing that hours of work in mines are unduly long,

Mr. N. M. Joshi : May I know how:Government conclude that they
have no reason to believe that the hours of work in mines are not long 1

. The Honourable Sir Bhupendra Nath Mitra : That conclision, Sir,

is based on reports rescived from the Inspectors of Mines.:
D.im.Ohsman Lall : How do the hours of work in mines in India

compare with the hours of work in mines in Great Britain ! '

The Honourable 8ir Bhupendra Nath Mitra : That, I submit, does
not arise out of the question. If the Honourable Member wants to have
that information, I shall be glad to supply him with it. but the fact
that the comparison may be unfavourable to the Indian mines does not
prove that the hours of work of the latter are by themselves long.

Diwan Ohaman Lall : May I ask what the test is as to the hours of
work being too long 1

The Honourable Sir Bhupendra Nath Mitra : The test, Sir, is that

there is a limit to the number of hours which a miner may work every
week.

Diwan Ohaman Lall : May I ask the Honourable Member whether
he does not mean that a miner can work for 24 hours out of the 24
kours ! Would he consider 24 hours not too long !

The Honourable 8ir Bhupendra Nath Mitra : 1 should consider 24
hours to be unusually long, because 1 know that a miner could not
possibly work 24 hours.

Diwan Chaman Lal' : Would he consider 8 hours too long !

The Honourable Bir Bhupendra Nath Mitra : I should certainly not
copsider 8 hours to be long.

Diwan Ohaman Lall : May 1 take it that the Honourable Member
nmieans that he would consider 8 hours work too long !

The Honourable 8ir Bhupendra Nath Mitra : I should not I said.

Diwan Chaman Lall : Will the Honourable Member try to work in
a mine for 8 hours and see.....

Mr. President : Order, order.

Mr. N. M. Joshi : May I ask whether the fact that the miners go
to sleep in the mines is not indicative of the long hours of work in the
mines !

The Honourable 8ir Bhupendra Nath Mitra : That, Sir, does not
follow necessarily.

PENALTIES IMPOSED ON OFFENDERS CONTRAVENING THE INDIAN MiNEs AcT.

521. *Mr. N. M. Joshi : With reference to the Appendix III to the
Report of the Chief Inspector of Mines for 1925 are Government pre-
pered to request the Chief Inspéctor to give in the statemient in his future
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Reports the nature of the penalties. imposed upon the offenders by the
Magistrates or Judges ?

The Bonoursble 8ir nhupondu Ntth Hitrn T&:e mformuon is.
already given in section IV, of the letter-press of the Ra_port

Mr. N. M. Joshi: Does the Honourable Member suggest that the’
information: regarding ‘the penalties and' the: amount of ﬁmm levied on
these people is given ¢t oo

The Honourable 8ir Bhupendra Nath Mitra : ] belmve so, 8ir.

AVERAGE WacEs Parp 170 Prrsons EMPLOYED 1N INDIAN AND Brrrise Mines.

522, *Mr. N. M. Joshi : (a). Is 1t a fact that the Report of the Chief
Inspeetor of Mines for 1925, gives on' page 3 somparative figures of the
average output of coal per person employed in Indian and British
mines !

(b) Are the Government of India prepared to request the Chlef
Inepector of Mines to give also the comparative figures of the average
wage paid per person employed in Indian and British mines ?

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(b) Some particulars of wages in Indian mines have been given
in recent reports and an endeavour is being made to collect further
information regarding wages with a view to publication. Government
do not consider it necessary to publish figures relating to wages in
British mines, which are given in En'glish reports.

Mr. N. M. Joshi : May T ask whether Government do not consider it
to be unfair to the miners in India that there shonld be a comparison
made as regards production and not as regards wages ! The report
of the Chief Inspector of Mines makes a comparison about the production
of the British miners and the Indian miners ; at the same time there is
}10 comparison made as regards wages paid in Great Britain and in

ndia.

The Honourable 8ir Bhupendra Nath Mitra : At that particular place
in the report to which the Honourable Member refers the Chief Inspector
of Mines is only comparing production ; he is not from that trying to
draw any conclusion. If my Hcmourable friend or anybody else wants
thereafter to draw any conclusions, it is open to him to compare the
mmer 's wages in India with the miner’s wages in England ; the latter
is always available from the reports of the Ministry of Labour in
Fngland.

Mr. N. M. Joshi : May I ask, Sir, whether the public which read
these reports does not draw any coneclusions ?

The Honourable 8ir Bhupendra Nath Mitra : The public which wants
to draw conclusions are in a position to get the complete information.

1524¢,

t Not put at the meeting, owing to the absence of the questioner, but the quumm
and answer to it will be found at page 3544 of these proceedings.
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Loaw 1o TiE Nawar Baxanun or Daocea.

525. *Mr. K. 0. Neogy : (a) With reference to my question No. 182
in the Logislative Assersbly on the 19th of Fébruary, 1981, and anvwer to
clause (b) thereof, will Government be pleased to state how mueh of the
loau to the Nawab Bahadur of Dacca is yet outstanding !

() What are the circumstances i which the said loan was advanovd,
and on what terms 1

(¢) What are the reasems for Mot tramsfetwing the ssid idan te the
account of the Government of Bengal !

(d) Have Government received any definite assurance as to the peried
of tinie during which the loan will be repaid 1 At what rate approximately
per year hae the principal amount due been repaid so fer !

* The Honourable Bir Basil Biackett : (s) Rs. 6,18,356 on 31st March,
(b) Government regret they are not prepared to furnish the infor-
mation asked for. ’

(c) The loan was not transferred to the Government of Bengal
-As it was not considered part of the Provincial Loan Account.

(d) Government expect that the loan will be repaid in 1952, but
they are unable, without making enquiries from the local authorities, to
farnish information as to the repayment of principal.

Mr. K. C. Neogy : Were the circumstances referred to in (b) and
(¢) of a political nature !

The Honourable 8ir Basil Blackett : Government regret that they
are not prepared to furnish the information asked for.

Mr. A Rangaswami Iyengar : May we know why Government are
not prepared to furnish the information ?

The Honourable 8ir Basil Blackett : [ cannot add anything to my
statement.

Mr. K. 0. Neogy : What rate of interest does this loan carry §

The Honourable Bir Basil Blackett : 1 am atraid I do not know ; I
shall enquire.

Mr. A. Rangaswami Iyengar : May I ask whether loans to notabilities
under clause (4) of the Provincial Loans Fund are part of the Provincial
Loans Fund Scheme !

The Honourable Sir Basil Blackett : T have explained that it is not
on provincial loan account.

Mr. A. Rangaswami Iyengar : May I know why, Sir ?

The Honourable Bir Basil Blackett : Sir, I am afruid I cannot add
anything to the statement that Government regret that they are not
prepared to furnish any mere information. .

Mr. K. Ahmed : In view of the fact that at my instance a Resolu-
tion was passed in this Assembly in the year 1924, in the month of
January, I believe, that when a question is asked in this Assembly it 18
for the Member on behalf of Government to answer and not to refer
it to a Local Government, as has been stated by the Houourabie the
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Figauce Member, do Government propose to amswer the guestion in fall
to the satisfaction of the Members of this House 1

The Honourable Sir Basil Blackett : I did not refer to any Local
Government, but I gave a clear answer to the question— it may not have
been a satisfactory answer to the Honourable Member. I suggest to him
that if he expeerts us to answer all his supplementary questions, Mr.
Joshi and Mr. Chaman Lall would be objeeting to my being overworked
for 34 hours a day.

Mr. K.O. N : Is it a fact that the rate of interest at which the
loan was advanced is much lower than the rate at which Government
bave been borrowing at the preseut moment ¢

The Honourable Bir Basil Blackett : I have already stated that I
do not know ; I will enquire.

Mr. B. Das : Is it not a fact that this loan was given to the Nawah
of Dacca for his help to Government during the Partition movement in
1904-06 ?

~ The Honourable 8ir Basil Blackett : [ am entirely unable to answer
this question  In any case, even if I were in a position to unswer it,
I regret to say I could not.

Mr. B. Das : Is it u fact that the Nawab of Dacea is only a zamindar
and that there is no political question arising out of this loan ?

The Honourable 8ir Basil Blackett : | am afraid 1 must ask for
notice of further questions that may be put. I have exhausted all my
ingenuity in answering these supplementary questions.

Mr. K. C. Neogy : Will Government inquire and find out from the
Local Government as to when this loan is expected to be repaid ?

The Honourable 8ir Basil Blackett : 1 have already given that
mmformatiou.,

Mr. D. V. Belvi : Sir, may | ask question No, 52} standing in my
name ¥

Mr, President : 1 am afraid the Honourable Member is too late.
He must take his opportunity last.
INQUIRY INTO THE ADMINISTRATION OF THE ImMperiaL Linrary, CALCUTTA,

526. *Mr. K. 0. Neogy : (¢) Is it a fact that a departmental inquiry
wus recently made into the administration of the Imperial Library and
conrected questions §

() If so, will Governmen{ be pleased to state the scope of the said
inquiry and its results !

Mr. G. 8. Bajpai : (a) Yes.

(d) The enquiry was made with referenee to the present condition
and future of the Library. The report of the committee of enquiry is
under the consideration of the Government of India.

Mr. B. Das : Will Government be pleased to consult this House
before they take any steps for the transfer of the control of the Imperial
Library to any Local Government as a result of the recommendations
that may be made by the Committee *

Mr. G. 8 Bajpai: I can only undertake to consider the suggestion,
Sir,
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RevisioN or THE PaY or PosTMEN, OvERszess, BrancE PosTmafTERS; ETO.

527. *Mr. M. R. Jayakar : Will Government. be pleased. to - state
when they expect to be able to issue orders regarding the revision of the
pay of ‘postmen, overseers, brarich postmasters, etc., at certain first class
areas in India, provision for which was sanctioned durinyg the last Session
of tue Legislative Assembly 1

The Honourable Sir Bhupendra Nath Mira : The orders were imued
on the 27th July 1927. _ IR

- o [

GRADING OF CERTAIN SorTING POSTMEN AT PoONA HEAD OFFICE AS BORTING
CLERKS..

528. *Mr. M. R. Jayakar : Are Government aware that, for the last
five years, sorting postmen st Poona Head Office have been doing sorting
work for the Railway Mail Service of the same nature as the clerks in the
Railway Mail Service, and that, notwithstanding the same, they are still
receiving the emoluments of sorting postmen only and not of sorting clerks ?
1f so, do Government propose to grade them now as sorting clerks and give
them the pry of the clerks in the grade !

The Honourable Bir Bhupendra Nath Mitra : Government are in-
formed that the sorting postmen of the Poona Head Post Office do only
such sorting work in connection with the delivery or despatch of postal
articles as forms part of their ordinary duties preseribed by departmental
rules. The question of bringing them on to the clerical cadre does not,
therefore, arise,

GRIEVANCES OF BRANCH POSTMASTERS,

529, *Mr. M. R. Jayakar : Are Government aware that branch post-
masters are often kept acting either as clerks or sub-postmasters for a
number of years and are then reverted to their substantive appointmentsa
as branch postmasters on the ground that they have not passed the
prescribed test examination ! Are Government prepared to consider
the desirability of doing away with such test examinations in cases where
branch postmasters have acted as clerks or sub-postmasters for a number
of years !

Mr. H A Bams: Government are not aware of the fact atated by
;he Honeurable Member, but information on the point has been called
or.

Di1sCONTINUANCE OF THE PRACTICE OF MAKING READERS IN THE PosT Orrices
1N BoMBay City 816N A8 EscorTs TO Pommp.

530. *Mr. M. R. Ja : In view of the Government’s reply to
question No. 490 put on 18th February 1927 during the last Bession o tlfe
Ansembly that ‘“ the practice of making Readers in the Post Offices in
Bombay City, sign as escorts to postmen when actually they are not allowed
to escort, is being discontinued ’’, will Government be pleased to “state
it they have since issned any orders in that respect ¥ If not, when will
(Government issue the necessary orders ! '

Mr. B A. Sams: Orders were issued on the 5th March last dis-
continuing the practiee.
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InapEQUAOY OF THE STAFYF OF SORTERS AND CLERKS ATTACHED TO THE BoMBAY
Recorp OrricE or THE RarLway Main Service.

531. *Mr. M. R, Jayakar : Will Government be pleased to state -

(a) by what number the total staff of sorters and clerks (including
leave reserve) attached to the Bombay Record Office of the
Railway Mail Service, ‘‘ B ’' Division, was kept below strength
month by month from June 1926 to June 1927, and

(b) the amount of payment for double duty made month by month
during the same period

Mr. H. A Bams :

(a) June 1926 . . .. 3
July and August 1926 . oo mil,
September 1926 .. . .. 2
October, November, December 1926 .. 1 each month.
January and February 1927 .. .. 2 each month,
March 1927 s .. .. 3
April and May 1927 .. 4 each month.
.!une 1927 .. .. 3

Rs.

(b) June 1926 .. .. . .. 108
July 1926 .. .. .. .. 9
August 1926 .. .. . 7
September 1926 .. .. 62
October 1926 . .. ..o 22
November 1926 .. .. .. 99
December 1926 .. .. b3
January 1927 .. .. 138
February 1927 .. .. .. 383
March 1927 .. . . . . 4
April 1927 .. - 59
May 1927 . .. 9231
June 1927 .. 76

Casvar LEAVE oF SORTERS OF THE RA1LwAY MAIL SERVICE.

532. *Mr. M. R. Jayakar : (¢«) Are the Railway Mail Service sorters
-entitled to have the eoncession of casual leave up.to the maxinmm period
6t 20 days in the course of an official year without having to make any
bayments for the same !, . . - N

. (b) What was the R’Vﬂ'alre‘_l.“ ber _'?fl ié}fs' of O&Bﬁ&l teave enjoyed
per sorter attgchied to' the'._:quba)’_.qRi.el_q'Ond: Office during the yasr..1926-27 1
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- A¢) What was the total.amount. psid. by these sarters for easual loave
during the year 1926-27.1 . .

(d) Were any orders issued to the Divi{znal SBuperintendent asking
that savings should be effected by keeping the Record Office staff below
strength ! )

(¢) What was the saving effected by Government by so keeping the
sail establishment below strength t

Mr. H A. 8ams : The information has been called for and will be
furnished to the Hanourable Member in due course.

REFUBAL TO GRANT (ASUAL LEAVE To A DELEGATE FrROM THE BoNBAY RECORD
OFFiICE TO ATTEND MEETINGS OF THE ALL-INDIA PosT AND '
R. M. 8. CoNFERENCE.

533. *Mr. M. B. Jayakar : (a) Is it ‘& faet that en three successive
occasions a delegate from the Bombay Record Offiee to the sessions of the
All-Tndia Post Office and R. M. 8. Conference was compelled to take
privilege leave in order to be able to attend the Conference, because the-
Depariment refused to grant him casusl leave without payment of Jouble
auiy i

(b) Is it a fact that thix case was brought to the notiee of the Direcior
General in 1925 7 1f so, what action did he take in the matter !

The Honourable Bir Bhupendra Nath Mitra : The information has
been called for and will be furnished to the lonourable Member in due
course.

F334%, - B56™.

NUMBER 0OF SOVERPIGNS RESERVED BY THE CONTROLLER OF ('URRENCY SINCE
THE DEMONETISATION OF THE SOVEREIGN: IN MARCH vLART.

540. *Mr. N. C. Xelkar : Will Government state the number of

sovereigns that were paid back to the Controller of Correney direct or

through Government Treasuries in ¢xchange for gold bullion therein
or its equivalent since sovereigns were demonetised in March last §

The Honourable Sir Basil Blackett : 65 sovereigns were received at.
their bullion equivalent up to the 31st July 1927.

/ INPORMATION RELATING TO THE Imn}AL Bawx or Ixpia.
541. sMr. N. 0. Kelkar : Will Government lay on the table a state-
ment showing for the last three years 1924, 1925, 1926 :
(1) the rate of dividend declared or paid to the shareholders of
the Imperial Bank,
(2) the total amount of Government balances uscd by the Imperial
Banmk each year free of imperest,

(8) the avezage rate of intevest at whieh loans were given or ad-
wanoes made te its .customers by the Bank

(a) agsinst Government paper or other securities,

e T R g R e oL e et
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() on personal security,
(¢) against deposit of gold, ete.,

(d) against commercial goods pledged or pawned with the
Bank ?

The Honourabie Sir Basil Blackett : (1) 16 per cent. per annum.

(2) Government balances are deposited with the Imperial Bank of
Indita free of interest. The amount of these balances on the last day of
every month for the three years will be found in paragraph 18 (page 13)
of the Report of the Controller of the Currency for 1926-27. It is impossi-
ble to say what proportion of these were used by the Bank as they are not
held separately from other deposits. Paragraph 24 of the Report, however,
shows the amount of the cash balances of the Bank during the same period.

(8) Paragraph 26 of the above Report gives the bank rate during the
vear, that is to say, the rate at which the Imperial Bank of India will
ordinarily advance money against Government securities and the hundi
rate, or the rate at which it will discount or rediscount first class three
months’ bills, The rates for previous years are also given in previous

Reports. Other rates fluctuate according to the character of the borrower
and the nature of the credit,

Memaop oF WRITING DOWN OF THE STORES BALANCES 0¥ RAlLways.

5642, *Mr. N. 0. Kelkar : («) Referring to the value of stores balances
mentioned on page 20 of the Railway Administration Report for 1925-26.
will Government be pleased to say whether the value of stores is written
down according to the market, or at book value ¢

(b: T< the reduetion noticeahle altogetber on aeconnt of actual quan-
‘ities held in stock having gone down, or merely a matter of value or
both ¥

Mr. A. A. L. Parsons : («) Market priee,

() To Loth causes, but chiefly to a reduction in the actnal stocks
held.

RECRUITMENT OF INDIANS FOR THE OFFICE oF CONTROLLERS OF STORES OF THE
VARIOUS STATE RaiLways.

543. *Mr N. 0. Kelkar : (a) Will Government be pleased to state
the qualifications and the nature and amount of service of each of the
R:elent holders of the office of Controller of Stores of the various State

ilway lines !

(%) Mow many Indiang occupy this position ? :

(¢) What efforts have been made to meoruit Indians for this pur-
pose ?

(d) ‘Wiren can Indians be expected to fill these plazes as things are
wt poegant. 4

Mr. A. A. L. Parsons : (a) Controllers of Storea are selected from
affigery already iw Siate Railway: ice and with experience vither in the

Riqres. or- er Jepariprnts of the, ays,  The axturs and.smomst of
service of the present holders of these appointments is gived i W
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(¢) The attention of the Honourable Member is invited to the Railway
Deparimment’s Resolution No. 2058-E., dated 15th July, 1926, published
in the Gazette of India, dated the 17th July, 1926.

NumBer or Nxw Recrurrs IN TBE Loco ENGINEERING SERVICES ON
StaTE RatLways.

b648. *Mr. N. 0. Kelkar : (a) Will Government be pleased to state
the total number of new recruits in the Loco. Engineering Bervices on
State Railways during the year 1926-27 ¢

(b)) How many of these are Indians ?

(¢c) What is the percentage recommended by the Lee Commission
and was this percentage adhered to ¥ If not, why not ¢

Mr. A A L Parsons: (a) Two.
(b) One. Six Indian apprentices were also engaged.

(¢) 1 must draw the attention of the Honourable Member to the
exact terms of the Lee Commission’s recommendation. It ran as follows :

“ We are strongly of opinion that the extension of the existing facilities should
be pressed forward as expeditioualy as possible in order that recruitment in India may
be advanced as soon as practicable up to 75 per cent. of the total number of vacancies
in the railway departments as s whole, the remaining 25 per cent. being recruited in
England.”’

This recommendation is being carried out.

ExPENDITURE BY THE GREAT INDIAN PNINsULA RAILWAY ON ADVERTISE-
MENTS IN GREAT .BRITAIN.

549. *Mr. N. 0. Kelkar : (a) Will Government be pleased to state
what sum has been spent by the Great Indian Peninsula Railway on
advertisements in the United Kingdom since January last !

. (b) Will Government ask the Agent for an explunation as to why
advertisements should be given in the United Kingdom on such scale t

(c) What are the advantages which Government expect from such
advertisements by a particular railway

Mr. A. A. L. Parsons : (a) I have made enquiries and will let the
Honourable Member know.

(L) and (¢). The Great Indian Peninsula Railway is the first Indian
Railway to establish a Publicity Department. with the object of inereasing
railway travelling generally and in order to attrset tourist trafic which is
not only profitable to railways but a potential source of income to the
people of India ; it did not confine its advertising -efforts to India but
extended them to the United Kingdom, America and Canada. The benefit
from their efforts was not, of course, confined to the Great Indian Peninsula
Railway but was shared by other railways over which the tourists travel ;
and early this year the Railway Board established a General Publicity
Department for all State Railways with headquarters at Bombay, the Great
Indian Peninsula Railway’s Publicity Department being absorbed in it.
I should like to add that the activities of this Department are not restricted
to the attraction of tourists but extend to the encouragement of railway
travelling generally.
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ExPENDITURE ON THE PURCHASE oF UNDERFRAMES POR STATE RAILWAYS.

550, *Mr. N. O. Kelkar : (a) What is the amount spent by State
éR?ailways on underframes during each of the years from 1921 to 1926-
1

(b) Do Government propose to manufacture underframes at the
Peninsular Locomotive Company’s works at Tatanagar 1

(¢) Has any representation been receivéd on the subject from the
Engineering Association !

{(d) Do Government expect to manufacture underframes in their
own shops cheaper than they can buy them !

The Honourable 8ir George Rainy : (a) I have not got the exact

figures, but the approximate amounts spent by State-managed Railways on
broad gauge coaching underframes are :

1921 22 .. .. 133 lakhs.

1922.23 . .. .. 20% lakhs.

1923-24 .. .. .. 19} lakhs.

1924-25 . . . 8% lakhs.

1925-26 . .. 36 lakhs.

1926-27 . . .. 45 lakhs.
(b) Yee.

(¢} A representation has been received from the Indian Engineering
Aswociation which raises the question of the use to which the Peninsular
Locomotive works will be put.

(d) Yes.

StEEL WORK FOR THE ELECTRIFICATION OF TRE BoMBAY, BARODA AND CENIRAL
INDia RAILWAY AND THE GREAT INDIAN PENINSULA Rammway.

B51. *Mr. N. 0. Kelkar: (a) Is it true that steel work for the elec-
trification of the Bombay, Baroda and Central India Railway and the
Great Indian Peninsula Railway has been imported and bears a duty of only

2§ per cent. !

(b) Why was not local enterprise for the erection of the steel work
requisitioned 1

('E')' Was the duty on fabricated steel 25 per cent. and did it subse-
quently become 17 per cent. ¥ Is it a fact that imported articles are
allowed under the head of electrical goods to come in at 2} per cent. !

Mr. A. A. L. Parsons: (a) Yes.

(b) Local labour has been used entirely for the erection of the steel
work. As no firms in India have had experience in this work and the eroc-
tion had to be carried out over lines on wl_nch trains were running, it was
considered desirable to place the order with a firm having experience of
similar work in other countries.

(¢} Yes.

02
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REPORT REGARDING THE WORKING oF THE CONVENTION FOR THE SEPARA-
TION OF RaiLway raoM GENERaL Fiwancxs.

562. *Mr. N. O. Kelitar : (a¢) Will Government be pleased to state
whether they promised an enquiry into the working of the convention
of the separation of railway from general finances in September 1924 1

(b) What steps do Government propose to take during the Session
to institute this enquiry Y

(¢) "Are Government aware that they have mot yet carried out their
promises in the matter of the appointment of an Indian to the Railway
Board and in the matter of purchases of stores in India by rupee tender,—
promises which were made at the time when the Assembly consented
this convention ! ;

Mr A A L Parsons: (a) No. The agreement was that the arrange-
ments for separation should be provisionally tried for at least three years.

(&) The position of Government was explained by Sir Charles Innes
in his speech on the 22nd of February last. What he said was this :

‘¢ If there is any gemeral desire in the House that the whole question should be
brought under review agnin the House may take it from me that the Government will
not stand in its way. I myself would prefer to wait for some time longer. For one
thing I think we have got to give time to this great experiment to work itself out.
In the second place, Bir Arthur Dickson's report may have a considerable bearing on
this question, and for that reason I should prefer myself to wait for some time longer
before-re-examining the whole subject. But as I have said, if the House is anxious
to have the whole matter brought under review I myself will certainly see that the
Ruilway Board does begin a preliminary re-examination of the subject.’'’

(¢; No promises made by Government at the time the Assombly
consentedd to the separation convention have not been carriedl out. The
position of (Government with regard to the matters mentioned by the
Honoursbie Member was made perfectly clear by Sir Charles Innes at the
time.

8ir Purshotamdas Thakurdas : Will the Honourable Member let us
?ow when 8ir Arthur Dickinson’s report will be available to this
ouse !

Mr. A. A L Parsons : I hope it will come by this mail—-[ have not
yet received the mail. 1 am expecting it by any mail now.

8ir Purshotamdas Thakurdas : When it does reach the Government
of India, will it be made available to the Members of this Honse !

Mr. A. A. L. Parsons : | cannot give an unqualified promise, but
1 do not see any reason why it should mot be made available. 1 think
1 bave already promised to give it to the members of the Standing
Finance Committee for Railways immediately it is reeeived.

- 8ir Purshotamdas Thakurdas : Will it be made available to the
ouse 1

Mr. A A L Parsons: I have no reason to believe that it will not
be possible to make it available to the House. But 1 cannot give an
unqnalified promise before I have seen it myself.

Mr. B. Das : With reference to the answer to part (¢), will the Gov-
ernment be pleased to let the House know why they have not come to any
decivion about the purchase of stores in India by rupee tenders ?
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k)

The Honourable Bir Bhupendra Nath Mitra : Sir, I will have to
give a complete reply on the subject, with reference to a question which
will come before the House later on. But I may tell my Honourable friend
over there that as I explained, I think in March last, a decision has been
arrived at by Government on the subjeet. We are now trying to work
out detailec rules to give effect to that decision. That is naturally taking
a certain amount of time, because several Departments of Government

arce involved. But we are hoping to complete the framing of these rnles
in the near future,

Mr. B. Das : Did it not take over four years for Government to come
to a decision on the question of rupee tenders !

The Honourable Bir Bhupendra Nath Mitra : That inay have been on
the general question.

Issue oF Frek Passes oN THE Various StaTE RalLwavys.

563. *Mr N. O. Kelkar : (a) Will Government be pleased to state

how many free JJm have been issued on the various State Railways
(first, second and third class) ?

(b) To what class of men are these passes issued and for what
period of time and what are the privileges attached to them !

(¢) How many persons, not in the service of Railways, are enjoying
theee passes and what is the consideration for the pasues !

(d) What is the total money value of these passes ?

Mr A A L. Parsons: The information asked for in the question is
not available and to compile it in the form the question is put would
involve wo much labour that Government do not propose to obtain it.

WITHDRAWAL OF THE NOTIFICATION DECLARING THE CHOTA NaAGPUR DivisioNn
AND OTHER AREAS IN Brear aND Onissa a8 Backwarp Tracts.

564 °Mr. Ram Nerayan Bingh: (a¢) Will the Government be
pleased to state whether they have taken any steps with regard to the
Resolution passed by the Indian Legislative Assembly on Thursday, the
10th Febrnary 1927, about the withdrawal of the Notification declaring
the Chota Nagpur Division and other areas in the Province of Bihar and
Orissa as backward tracts and, if so, what ?

(b) Is it a fact that the Government have asked the Bihar Govern-
ment to rubmit a report and their opinion about this matter and if =o,
when and with what result ?

(¢) Have the Government got any means to test the accuracy of the
reports of the Provincial Government and if so, what 1 1f not, why not ?

(d) Will the Government be pleased to state whether they are pre-
pared to accept and give effect to the resolution ¢

The Honourable Mr. J. Orerar : (a) Government have not taken any
action exeept that which was indicated in the answer given to question
No. 885 on the 12th March 1927.

(b) No such report has been called for.
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(¢} Does not arise.
(d) Government do not propose to take any further steps in the
matter.

Mr. Gaya Prasad 8ingh : May 1 know, Sir, if Government have
merely forwarded the Resolution with the debates to the Secretary of
State or have also added their own recommendations to it ¥

The Honourable Mr. J. Orerar : I must have notice of that question.

Mr. Ram Narayan Bingh : May I take it, Sir, that the Government
do not care for the Resolution passed by the Legislative Asserably 1

The Honourable Mr. J. Orerar : Will the Honourable Member kindly
repeat his question 1

Mr. Ram Narayan Bingh : May I take it, Sir, that the Government
do not care for the Resolution passed by this Assembly 1

Mr. President : Will the Honourable Member proceed to the next
question ?

Mr. Ram Narayan 8ingh : My supplementary question Las not been
answered.

Mr. President : The Honourable Member himself knows what effect
Government give to the Resolutions passed by this Assembly from time
to time. Will the Honourable Member proceed to the next question ¢

8rorrace or THE Boupay MaiL a7 KoDaRMA.

555. *Mr. RBam Narayan Bingh : (a) Are the Government aware
that the Kodarma station on the Grand Chord line is the centre of the
mica industry in the province of Bihar and Orissa !

(d) Is it'a fact tha* the Bombay Mail does not stop at Kodarma these
davs ¢ If so, why t Are the Government aware of the losus suffered by
the mica merchants therc from this change !

(e) Is it a fact that the Mail stops at Gajhandi only the next station
after Kodarma ! If so, will the Government state in detail the reason
for the mail stopping at Gajhandi ?

(d) Are the Government aware that the people engaged in the
mica industry have made a great grievance of it ¥ Are the Government
prepared to consider this grievance of the people there ?

(e) Will the Government be pleased to give the figures of the first
class nassengers hooked from each and every station on the Grand Chord
line, when the Mail used to stop at Kodarma also !

(f) Ts there any objection to arranging that the Bombay Mail may
stop at Kodarma instead of at Gajhandi ¥ 1f so what is the objection ?

Mr. A. A L Parsons : (a) Yes.

(h) The time table shows that the Bombay Maiis do not stop at
Kodarma. Regarding the remainder of this question Government have no
information.

(¢) The time table shows that the Mail does not stop at Gajhandi.
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(d) to (f). It is quite impossible for Government to undertake the .
arrangement of time tables. A copy of the question and this reply will
be forwarded to the Agent of the Railway.

$556°.

RaiLway EMBANKMENTS AND FLOODS IN GUJARAT AND ORISSA.

557. *Mr. B. Das : Will Government be pleased to state to what
extent the havocs of floods are enhanced by railway embankments in the
Distriets of Gujerat (Bombay) and Cuttack in Orissa !

Mr. A. A L. Parsons : Government have received no report that the
havoe caused by the recent floods in either of the districts mentioned has
been enhanced by railway embankments.

8ir Purshotamdas Thakurdas : Are Government aware that in the
Broach district in the mout affected taluka, it is generally believed that
the havoc is partly due to the reason stated in the question 1
. Mr A A L. Parsons : I have not received any report to that effect
80 I1Iar.

Bir Purshotamdas Thakurdas : Will the Government please call for
a report from the Bombay, Baroda and Central India Railway about their
Broach Jambusar line 1

Mr. A. A. L. Parsons : We shall in any case get a report in regard
to the breaches of the railway there, and I presume we shall obtain informa-
tion on the point mentioned by the Honourable Member.

8ir Purshotamdas Thakurdas : Will that report be made available to
the House § -

Mr. A. A L. Parsons : I cannot say until I have seen it.

ProvisioN or THE Rammway EMBaNRMENTS IN THE Currack DisTRICT WITH
Prorer Brinoes, CULVERTS AND SLUicES.

558. *Mr. B. Das : (8¢) Is it not a fact that in the Cuttack District
the flood water has been on a very high level on the west side of the railway
lines of the Bengal Nagpur Railway and that on the east side at low
level 1

(b) Is it not a fact that the flood water cannot be drained off for want
of sufficient waterways provided in that Railway {

(¢) Are Government aware that villages and agricultural l'anc]s have
been submerged in those flood affected areas because the railway em-
bankments have not been provided with proper bridges, culverts and
sluices 1

Mr. A. A L. Parsons : From reports so far received it appears that
the railwav line has been breached over a distance of about 11 miles mostly
north of the Baitarani River by the bursting of the Baitarani dam, the
line heing entirely submerged, the bank in most places completely washed
away, one hridge of 5 spans of 40 ft. girders destroyed and other bridges

t Not put at the meeting, owing to the absence of the ques.tiotmr, but the question
and anawer to it will be found at page 3547 of these proceedings.
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damaged. My Honourable friend will realise that it is rot practicable to
provide waterways sufficient to pass the great volume of water discharged
on the sudden bursting of a dam of the size—Baitarani dam is 20 miles
long ; but in any case there is at present no evidence that the existence of
a railway embankment in any way added to the area submerged.

StaTisTics RELATING TO THE LENGTH oF WATERWAYS PROVIDED ON EaCH
RaiLway, ETC.

5569. *Mr. B. Das : (¢) Have Government any statistics as to -the
total length of waterways (bridges, culverts, sluices, etc.) provided in
every Railway and will Government be pleased to lay a statement on the
table shewing the length of waterway originally provided in each system
of Railways and the percentage of increase to those waterways as a result’
of pressure of Provincial Governments and the Central Government during
the last five years

(d) Is it not a fact that large alterations have been made in the water-
ways of the North-Western Railway, East Indian Railway and Eastern
Bengal Railway during the last five years to allow flood water and rain
water to drain away quickly ?

(c) Will Government be pleased to state if the Railway Board pro-
pose to revise the designs of their waterways to allow proper drainage
of flood and rain waters !

Mr. A. A L. Parsons: (a) Government have no statisties showing
the length of waterways provided on each railway, but the total length is
probably about 300 miles. 1 am unable to accept the Honourable Menber's
suggestion that the provision of extra waterways, wherc they have been
provided, during the last five years has been due to pressure by Provincial
and Central Governments and not to.the efforts of Railway Administra-
tions themselves ; or to give, without imposing on Railway Administra-
tions an amount of investigation and eompilation quite incommensurate
with their value, the statistics for which he asks in the latter part of this
question. The position is that in localities where the original bridging
has been found insufficient extya waterways have heen provided but
the total length of these extra waterways is no doubt a very small percent-
age of the total waterways originally provided on the 40,000 of miles of
railways in India.

(b) Not so far as I am aware, but I am making inquiries and will
let the llonourable Member know the result.

(¢) It is not so much a question of revising the design of bridges,
culverts and sluices, as of seeing that sufficient passage i~ allowed for the
drainage of flood and rain water. The measures which the Railway Board
and Railway Administrations take to secure this were fully deseribed by
Bir Clement Hindley in his speech in this House on the 24th September
1924,

Mr. K. Ahmed : In view of the fact that the Honourable Member
1o, and his predeecessor—I think it was Sir Clement
Hindley—in 1924 promised that sufficient passages

would be provided in the constructions of the future railway lines, do
Government now to make inquiries and in future take proper

steps, so that cient water passeges may be provided in the comstruction
of new lines !
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Mr. A A L Parsons : I am very uncertain whether I have correctly
caught the gist of my Honourable friend’s question, but we do take steps
whenever 8 new line is being constructed, in consultation with local
authorities, to provide if possible for sufficient waterways to carry off all
flood water.

Mr. K. Ahmed : Is the Honourable Member aware that from the
report of the local authority on the Eastern Bengal Railway, Mr. Ganga
Ram—the Engineer’s report, 1 believe—in 1924 it was answered in the
same terms, that in future constructions of railways sufficient waterways
would be provided * The construction of the North Bengal Railway will
be taken up within a short period, because we have passed the amount
of expenditure for new constructions in the last Session. Do Government
propose to allow sufficient passage for water to pass through, so that the
homesteads and huts of the poor people in the villages may not be sub-
merged by floods again !

Mr. A A L. Parsons : On this oceasion, Sir, 1 am perfectly certain
that T have not caught even the gist of my Honourable friend’s question.

INquiry BY THE RovaL AGRIOULTURAL CoMMISSION INTO THE CAUSES OF
FLoops AND DISTRESS CAUSED THEREBY.

560. *Mr. B. Das : (¢) Will Government be pleased to state if the
Royal Commission on Agriculture will inquire or are inquiring into the
causes of floods and distress caused thereby to the agriculturist class as a.
whole 1t

(b) Has any estimate been made of the money value of the loss
suffered by agriculturists from floods all aver India during the last five
years ! If so, what is it !

Mr G 8. Bajpal : (a) Tt is for the Royal Commission to interpret
their terms of reference. The question of the causes of floods and distress
caused thereby has not been specifically referred to them.

(b) No.

Mr. B. Das : May I ask the Honourable Member if he does not think
it the work of the Department of Agriculture to inquire into the economic
losses to the agriculturist due to these floods ?

Mr. G. 8. Bajpai : I would refer the Honourable Member to the
division of subjects between the Central Government and the Local
Government. He will find from it that this work is primarily the concern
of the Local Government and not of the Government of India.

Mr. B. Das: Will the Honourable Member invite the attention of
the Provinecial Governments to this and ask them to inquire into the
economic losses of the agriculturist, in view of the fact that they are
not taking any interest in the matter of ascertaining economic losses to
the masses ?

MEMoRIAL RELATING TO THE CONSTRUCTION OF SANCTIONED AND NEW LiNEs
IN THE KARNATAK.

523. *Mr. D. V. Belvi : Will Government be pleased to state if :
(a) a memorial signed by about 5,000 residents of the Karnatak has
been received by the Railway Board requesting the Govern-
ment to expedite the construction of the sanctioned lines and
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to commence new lines in the various Districts of the
Karnatak ;

(d) any steps have been taken by Government to expedite the con-
struction of the six lines as mentioned in the memorial ;

(c) any action has been taken by Government to survey the two
proposed new lines, wz., (1) Hubli-Karwar-Mangalore line,
(2) Mysore-Mercarra-Mangalore line, as asked by the
memorialists ;

(d) it is a fact that the Bagalkot-Ilkal Branch of the proposed
Nippani-Hungund line is shandoned ;
(e) zu:lz'f of the proposed six lines will be commenced before the end
} year ;
(f) the Gadag-Wadi-Raichur line has still a chance of being con.
gtructed !

Mr. A A L. Parsons: (a) Government have received a memorial
asking for the early construction of six lines, investigations into which
have, in the past, been made, but none of which have been sanctioned for
construction. The memorialists also asked that two new lines, not yet
-examined, should be constructed.

~ (b) Two out of the three lines lying in British territory are now re-
investigated. The other three lines pass through Indian States.

(¢) A survey is being undertaken for a line from Mangalore to
Malapi. The examination of a further extension of this line northwards
will depend to some extent upon the results of this survey. The second
line passes through an Indian State.

(d) No. The project is being re-investigated by the Madras and
Southern Mahratta Railway Administration.

(e) It is not likely that the results of the surveys will be received in
time to allow of cons‘ruction being commenced before the end of this
year.

(f) Government have no information on the subject. ‘fhe line passes
through an Indian State.

Lex Commission’s PRoPoSALS IN REGARD TO THE InpiaN MEDICAL
Bemvice.

Mr G. M Young : I am grateful to you, Sir, for this opportunity
to correct a statement which T made on Thursday last in reply to one of
many supplementary gquestions to question No. 369 about the Lee Com-
mission’s proposals in regard to the Indian Medical Service. T said that
no more Indian officers are now recruited to the Indian Medical Service
on a temporary basis. It is true that the number of temporary officers i8
not being enlarged ; but is, on the contrary, being reduced in proportion
as officers are appointed to permanent commissions in the service.
Normally, therefore, no more officers would be appointed to temporary
commisgions. But T find that instructions were issued last year by Army
Headquarters to local military authorities to terminate in future the
contracts of temporary officers when they have served for nine years. That
means that other temporary officers have to be reeruited in their places,
though the total number of temporary officers remains affected. I was
not aware of these instructions when I spoke. They were issued last year
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when I was serving in another Department. I gather that there is some
feeling about them in certain quarters of this House and elsewhere. That
being so, T propose to re-examine the question ; though of course I can
give no undertaking that the instructions will be either reversed or modified.

QUESTIONS NOT PUT AT TIIE MEETING, OWING TO THE
gABﬁ%NCE OF THE QUESTIONER, WITH ANSWERS TO THE

NuMBER oF INDIAN OFFICERS IN THE TRAFFIC AND LOCOMOTIVE SERVICE OF
THE EAgT INDIAN RarLwAY DrAWING MORE THAN Rs. 600 PER MENSEM,

474. *Khan Bahadur Barfaraz Hussain Khan : Will the Government
be pleased to state :
(a) the total number of officers in the Traffic and Locomotive
service of the East Indian Railway drawing more tha
Rs. 500 per mensem 1 .
(b) the number of Indians out of the total number ?
Mr. A A L. Parsons : (a) and (b). The information is available to

the Honourable Member in the Classified List of State Railway Establish-
ment a copy of which will be found in the library.

Tae RovaL Air Force IN INDIA.

475. *Khan Bahadur Sarfarar Hussain Khan : (a) What is the total
strength of the Royal Air Force in India !

(b) Isit a fact that the cost of the Royal Air Force in India amounts
to over a crore and three quarters a vear and is met out of the revenues
of India 1

(¢) Is it a fact that the Royal Air Force is a unit of the Imperial
Forces and not part of the Indian Army ¢

(d) If the answers to (b) and (¢) are in the affirmative, do Govern-
ment propose to move the authoritics concerned in the interest of India
to make the Royal Air Force in India a part of the Indian Army or to
have the cost of the Force met from the British Exchequer !

Mr. G. M. Young : (a) The sanctioned establishment of the Royal
Air Force in India is 227 officers, 1,777 British other ranks and 202
personnel of the Indian Technical Section. _

(b) and (¢). T would refer the Honourable Member to the answer I
gave on February 26th last to Sir Hari Singh Gour’s question No. 614.

(d) No, Sir.
Usk oF STATIONERY FOR MEMBERS OF THE LEGISLATIVE ASSEMBLY.
478. *Khan Bahadur Barfaraz Hussain Khan: Will Government
please state whether the stationery supplied in the writing room for the use

of the Members of the Assembly is meant exclusively for writing matters
connected with the Assembly business, or also for writing private letters !

. Mr. W. T. M. Wright : The stationery supplied in the writing room
may be used for any correspondence which Members may desire to conduct

while on the Assembly premises.
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INCREASE 1N TRE MaxiMUM Rate o TaE INDIAN INcoME-TAX.

501. *Khan Bahadur Sarfaraz Hussain Khan : Will Government he
pleased to state the reasons why the maximum rate of Indian income-tax
ipcreased steadily from 12 pies in the rupee to 18 pies in the rupee, while
the British income-tax rates for the same period decreased from 6 shillings
in the £ to 4 shillings in the £ (As shown in the statement laid on the
table in reply to starred question No. 616 on the 26th February 1927) 1?

The Honourable Sir Basil Blackett : If the Honourable Member will
make his comparison between pre-war conditions and the present time, he
will find that the main difference between the position in India and the
position in Great Britain in this matter is that the British tax was raised
more early and more steeply than the Indian ; and that the subsequent
reduction in the British tax still leaves the net increase in Great Britain
much the same as the increase in India, while the actual rate in Great
Britain is of course very much higher.

ANNUAL INCREMENT oF S8EcOoND DivisioN CLERKS OF THE GOVERNMENT OF
' INDIA SECRETARIAT.

502. *Khan Babadur Barfaras Hussain Khan : 1. (a) With refer-
anee to Government reply ‘‘ A further representation has been reesived
and is under eonsideration '’ to starred question No. 619 (7), (8), and (10)
on 26th February 1927, regarding the annual increments of men in the
second division of the Government of India Secretariat, will Government
please state if they have come to any decision ! '

(b) If so, will they please communicate the result to the House 1t

2. Will Government please lay on the table a complete list of the
establishment for the second division of the Government of India Sec-

retariat ?
The Homourable Mr. J. Orerar : (a) Yes.
(b) The prayer was rejected.

2. 1 would refer the Honourable Member to the reply given on the
8th March 1924 to his question No. 603.

DEPARTMENTAL BTANDING COMMITTEES.

503. *Kban Bahadur Sarfaras Hussain Kban : (s) Has the informa-
tion asked for in starred question No. 743, an 7th March 1927, re Depart-
mental Standing Committees been collected ?

(b) If so, will Government please lay a copy of the information so
collected, on the table for the information of the House ! |

The Honourable Mr. J. Orerar : (a¢) and (b). The information re-
garding departmental Standing Committees asked for by Mr. Aney has

:en supplied to him. It is being furnished to the Honourable Member
$0.

Grievances or Luecage PortErs AT Howran.

510. *Khan Bahadur Sarfaras Hussain Khan : (a) Referring to
Government reply ‘‘ Government are awaiting the Agent’s report in the
matter ’’ to starred question No. 661 (¢) and (d) on the 1st March, 1927,
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re Grievances of luggage porters at Howrah, will Government please state
if they have received the report ?

(b) If so, will they please communicate the result to the House ?
Mr. A A L Parsons : (a) Yes.
(b) All begari has been stopped.

The license fee paid by the porters has been reduced to Rs. 5 per
month.

The rate of 2 annas per load at Howr;h has been reduced to 1} annas.

ABoLITION OF THE Begari or FrREE LaBour SysTEM ON THE EasT INDIAN
RaiLway.

511. Khan Bahadur Barfaraz Hussain Kban : (¢) Was the Begari
system or free labour system sanctioned by the Agent, East Indian Rail-
way in April, 1921 or at any other time 1

(b) If so, is the system still in force 1

(¢) Is it a fact that the Agent has of late issued instructions that the
Begari system be abolished !

(d) If so, will Government please state if the system has now bLecn
absolutely abolished ¢ :

*Mr. A. A. L. Parsons : (a) The Honourable Member is referred to
items (a) and (b) of the reply given to question No. 663 asked by Mr.
N. M. Joshi in this Assembly on the 1st March, 1927.

(b) No.

(c) and (d). Yes.

CONTRACTS FOR REGIMENTAL INSTITUTES.

517. *Mr. T. A. K. 8hervani : (a¢) Is there any provision in the rules
for the management and control of Regimental Institutes that only con-
tractors on the approved list of the Army Headquarters should be given
*he contract ! o :

(b) 1f so, is it a fact that this provision was made solely to guard
against the deterioration of the canteen service by the admission of un-
experienced hands !

(¢) Are Government aware that this practice is now being departed
from and that contracts in the Northern and Western Commands are
being allotted indiscriminately ¥

(d) If so, what steps, if any, have the Government taken to stop this
practice in the interests of the troops !

(e) Are Government prepared to rule that great care should be
exercised in the selection of contractors and that in the interests of troops
the Government should restrict the number of contracts to be given to a
particular person, so as to be compatible with efficiency and to have the
benefit of personal supervision !

Mr. G. M. Young : (a) Yes. '

(b) The object of the provision is to prevent contracts being given
to persons who are not approved.
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(¢) The answer is in the negative. Contracts are allotted with dis-
crimination, and the name of each contractor is submitted to Army
Headquarters for approval,

(d) Does not arise.

(e) Great care is taken in the selection of contractors, with a view
to efficiency and the need for adequate personal supervision.

BTAMPING OUT OF SLAVERY IN S8OME OF THE OUTLYING TERRITORIES SITUATED
CLOSE TO THE BuUmNMESE FRONTIERS.

524. *Khan Bahadur Sarfaraz Hussain Kban : 1. Will Government
please give some detailed information of the measures taken by Govern-
ment to stamp out slavery in some of the outlying territories situated
close to the Burmese Frontiers (1de the address of His Excellency the
Vieeroy to the Members of the Assembly on the 24th January 1927) 1

2. Will Government please state if alavery still exists in any of the
backward or hilly places in India 1

8ir Denys Bray : Full and accurate accounts of the two anti-
slavery expeditions despatched last cold season into the outlying parts
of Northern Burma have appeared in the Press and it is hardly possible
to add to them within the scope of an answer. One expedition entered the
Hukawng Valley and Naga Hills and emancipated the few slaves which
the expedition of the previous year had been unable to reach. The other
traversed the barely explored area known as the Triangle and emancipated
4,000 slaves. These operations were carried out with much skill under
arduous conditions but unhappily not without loas of life, Captain West,
Lal;ce Naik Agam Singh and Zawng Ze, peon, having been killed in an
ambush,

2. Yes, in certain unadministered -and in some cases still unexplored
areas in Burma and Assam.

Rn-ammmm or Mressrs. MaTHEWws AND MCGUIRE, INSOLVENTS, BY THE
EastERN Brnaar RaiLway.

534. *Khan Bahadur Barfaraz Hussain Khan : (a) Referring to Gov-
ernment reply ‘' Government have no information, but are making
inquiries ’’, to unstarred question No. 122, re re-appointment of Messrs.
Mathews and McQuire, insolvents, by the Eastern Bengal Railway, will
Government please state if the enquiries have been completed ?

(d) If so, will they please communicate the result of the inquiries
to the House !

Mr. A A L Parsons : A copy of the letter in which Mr. Amar Nath
Dutt was supplied with the information asked for in his unstarred question
No. 122 on 1st March 1927 is laid on the table.

CoPy or A Lerrrr yrOM THE BECRETARY TO THE RAILWAY BoagD, To Mr, AMarR NaTH
Durr, M.L.A., No. 488, patep Tux 25t™H Mancn 1027,

With reference to the question No. 122 asked by you in the Legislative Assembly
on the 1st March 1927, T am directed to state that Governmenmt have made enquiries
and the following inrormation is furnished :

(a) The reply is in the affirmative.
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(b) Mr. Mathews was adjudicated insolvent on 17th July 1925 and was allowed
to resign his post. On an appHeation submitted Mr. Mathews to the
Caleutta High Court the adjudication order was annulled on 2nd February
1920, vide High Court Notification in the Gazette of India, Part II, dated
27th March 1926, page 418. Mr. Mathews therefore on re-employment
was no longer insolvent. -

(¢) The matter of insolvency and habitual indebtednesas is dealt with in para-
graph 168 of the Government Bervants’ Conduct Bules.

(d) Mr. McGuire was not removed from service solely on the ground of indebted-
ness. Other factors were, continued unsatisfactory working, overstayipg
leave without permission and insubordination on several occasions.

DxcisioN oF THE Privy CouNciL IN THE CASE oF GaANESH LaL vs. KHETRA
MoHAN MABAPATRA.

536. *Khan Bahadur Barfaras Hussain Khan : (a; With regard lo
the decision of the Privy Council in the case of Ganesh Lal v. Khetra
Mohan Mahapatra, will Government please state if they have come to
any decision as to the desirability of their taking action in the matter
[vsde Government reply to the starred question No. 682 (c) on the
1st March 1927] ¢

(b) If so, will they please communicate their decision to the House ?

The Hononrable Mr. J. Orerar : Government have decided to take
no action until they see how the Courts in India view the judgment of the

Privy Council.

NuNBER OF INDIANS EMPLOYED A8 WIRELESS OPERATORS.

536.* Khan Bahadur Barfaras Hussain Khan : Will the Government
please state :

(a) Why out of the total number of 26 men recruited to work
as wireless operators only one is an Indian 1

(b) The names of the 26 men recruited, their qualifications and
their pay !
(c) How many of the 26 men were ex-service men and how many
departmental ?
Mr. H. A. Bams: (a) Presumably the Honourable Member refers

to the selection of 24 not 26 telegraphists from the Traffic Branch of the

Department, made at the end of June last, for training in Wheatstone
wireless working. 24 telegraphists were selected, of whom 13 are Indians.

(b) A statement giving the particulars required will be handed to the
Honourable Member.

(¢) No ex-service men were selected ; all the men were departmental
telegraphists.
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ALLEGED ASSAULT ON AND DrsmmsaL or Suxu LaL, AN EMPLOYEE OF THE
BrNGaL Nacrur Bannway Workssor aT KRARAGPUR.

537. *Khan Bahadur Sarfarax Hussain Khan : (s) Has the report
asked for from the Agent regarding the alleged assault on and dis-
missal of Sukh Lal, an employee of %engnl Nagpur Railway Workshop
at Kharagpur, been received (vide Government reply to starred question

No. 758 on 7th March 1927) ¢

« (b) If so, will Government please lay a copy of the report on the
table 1

Mr. A A L Parsons: A copy of the letter in which the Agent’s
report was communicated to Rai dur Tarit Bhusan Roy with refer-
en:f to his starred question No. 753 on 7th March, 1927, is laid on the
table.

Cory or A Lrrrez raoM THE SscrETARY, RAlLwAY Boaxp, T0 Bar Bamapur Tarrr
BRUSAN Roy, M.L.A, No. 4646-E., paTED THE 20TH ArmiL 1927,

With reference to the reply given to your question No. 753, dated the 7th March,
1927, in the Legislative Assembly, I am directed to state that the following report has
been received from the Agent, Bengal-Nagpur Railway :

‘‘ An employee named Bukhlul was asleep under a wagon during working hours.
It is not a fact that he had sn attack of sun-stroke, nor waa he puiled out
by his hair.

It is correct that he was subsequently dismissed for nnuthfﬁctdry working,
fault having been found with him on several previous oeceasions.'’

-

RULES FOR THE GRANT OF PassPoRTS TO PERSONS ENTERING INDIA FROM
NEPaL, BHUTAN, ETC.

.538. *Khan Bahadur Sarfaras Hussain Khan : (a) Are there no rules
relating to passports for persons entering India by land except through
the Chaman, Khyber, and Nushki routes, as indicated by Government in
their reply to unstarred question No. 177 on 7th March 1927 ¢

(b) 1f so, do Government propose to make rules relating to pass-
ports for persons entering India from Nepal, Bhutan, and other main
north-ecastern routes !

fir Denys Bray : The answer to both parts of the question is in
the negative.
Numszr or PouiticaL DereNus surFERING FROM TUBERCULOSIS.

539. *Khan Bahadur Serfarazs Huseain Kbhan: Will Government
please state :
(a) How many out of the total number of political detenus are
suffering from tuberculosis ¢

(b) It it I"ud a fact that tuberculosis patients are kept in the same
ward 1
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(c) If tuberculosis patients are given especial facilities regarding
their diet and freedom of action in ehosing physicians of
‘their own kiking for their treatment 1

The Honourable Mr. J. Crerar : No detenus in jails are known to
be suffering from tuberculosis. One has been placed under observation,
but tuberculosis has not been diagnosed. Two detenus who are not con-
fined in jails are suspected of suffering from tuberculosis. They are in
a position to arrange their own diet and choose their own doctors.

STARTING SALARIES OF GRADUATES AND MATRICULATES IN THE CLERICAL
EsTaBLISEMENT OF THE NORTHE WESTERN RalLway.

556. *Mr. Harchandrai Vishindas : (a) Will Government be pleased

to state what are the starting salaries of graduates and matriculates in the
clerical establishment of the.North Western Railway Department !

(b) Do Government observe any distinction between the salaries of

uates and other employees in the clerical establishment on the North
estarn Railway 1

(¢) If not, why not ¢

(d) Do Government hold any competitive examination for every
vacancy to be filled t :

(e) If not, do the Government intend to do so in future 1
Mr. A. A. L. Parsons : Government have no information.

The method of recruitment and appointment of clerks arg left entirely
in the hands of the Agent.

UNSTARRED QUESTIONS AND ANSWERS.
ConsuMmpTION OF CoAL oN THE MaJor INDIAN RamLways.

53. Mr. K. 0, Neogy : Will Government be pleased to state what
is the aggregate tonnage of coal consumed during the last two years by

the major Indian railways for the purposes indicated below, the figures for
each railway being shown separately :

(a) running of mail and fast expresses,
(b) running of passenger trains,

(¢) running of goods trains,

(d) shunting ?

Mr. A. A. L. Parsons : I have sent a statement to the Honourable
Member giving such information as is available.

CoaLs BurrasLE roR THE REQUIREMENTS OF THE MAJOR INDIAN RamLwavs.

* 54. Mr. K. O. Neogy : Will Government be pleased to lay on the
table a statement showing the coals, described thl} reference to the
collieries in which they are mined, which met the requirements of each of
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the major Indian railways under each of the following heads, during the
last two years : '

(a) running of mail and fast expresses,

(b) running of ordinary passenger trains,

(¢) running of goods trains, and

(d) shunting §
. Mr. A AL Parsons : I regret that it is not possible to supply the
information for which the Honourable Member asks as, in the first place,
no record is maintained by railways of the particular services on which
coal from each colliery is used and, even if this information was avail-
able, it would not be possible to say if it met the requirements of the rail-
way. '
Use or Coar RasEp 1N COLLIERRIES OWNED BY STATE RAILWAYS ON THE

COMPANY-MANAGED RAILWAYS.

-

55. Mr. K. O, Neogy: (o) Is it a fact that the coal raised in the
colliery of one State Railway is used for others 1 If so, will Government
furnish particulars of all such recent instances in point ¥ Will Government
be pleased to state how the quota of each railway is determined when a
colliery is jointly owned by two or three railway owners 1t

(b) Is it a fact that the coal raised in collieries owned by State
Railways is used on the Company-managed Railways 1 If so, will Gov-
ernment furnish particulars of such instances in point occurring within
the last two years ! On what basis is the priee for such ocoal charged !

Mr. A A L. Parsons : (a) Coal raised in the colliery of one State
Railway is, when necessary, allotted to other railways. The following
allotments have been made for the year 1927-28 :—

1,20,000 tons from the East Indian Railway Giridih Colliery to the
North-Western Railway.

1,20,000 tons from the East Indian Railway Giridih Colliery to the
Great Indian Peninsula Railway,

12,000 tons from the Kast Indian Railway Giridih Colliery to the

Eastern Bengal Railway.

1,72,000 tons from the (Great Indian Peninsula Railway Kargali
Colliery to the East Indian Railway.

1,563,800 tons from the (reat Indian Peninsula Railway Kargali
_Colliery to the Eastern Bengal Railway.

The division of the colliery output of jointly owned collieries is fixed
by agreement when the collieries are acquired. '

(b) I can trace no recemt instances of this having been done.

CoxsTRUCTION BY THE BoMBAY, BARODA AND CENTRAL INDIA RAmLWAY OF
SpeciaL Excines 1o surr THE CoNsUMPTION oF 8800ND CLase CoAL.

56. Mr, K. O. Neorgy : Is it a fact that the Bombay, Baroda«and
Central India Railway constructed some special engines three or four
years back to suit the consumption of second class coal thereon t If
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0, will Government be pleased to state wherein exactly lies the gpeciality
of such locomotives ? o ' '

Mr. A. A L. Parsons : The Bombay, Baroda and Central India Rail-
way as an experiment obtained delivery of two passenger and two goods
locomotives in 1924 which were larger than their previous standard types.
These locomotives are provided with larger fire grates than has been
usual on Indian locomotives and can therefore burn some second class
coals with less loss of efficiency or economy than certain other types of
locomotives.

CarrraL OUTLAY MADE BY THE ProrosEp RarLway CoLLIERY IN TALCHUR
FIELD AND IN RELIGARI-DARI.

57. Mr. K. 0. Neogy : Will Government be pleased*to say what is
the amount of capital outlay so far made by the proposed railway col-
liery in Talchur field and in Religari-dari ?

Mr. A. A L. Parsons: The information asked for is being obtained

from the Railway Administrations concerned and will be furnished to the
Honourable Member when received.

Price PEr ToN or C'oaL PURCHASED FPOR THE RamLwavs ror EacE YEear
FROM 1906-07 To 1926-27.

58. Mr. K. 0. Neogy : Will the Government be pleased to state
what average price per ton was paid for coal purchased for the Railways,
the figure being worked out for each year from 1906-07 to 1926-27 ¢

Mr. A. A L Parsons : I am afraid I am unable to give the Honour-
able Member the information in the exact form in which he has asked for
it since it has not been collected in that form in our statistics. But he
will find full details of the average cost per ton of both foregn coal and
Indian coal consumed from 1906-07 to 1925-26 in the Administration
Reparts of Railways. The average pit's-mouth rate for coal purchased
by State-managed Railways in 1926-27 was Rs. 5-2-0 per ton.

ExXEMPTION FROM ASSESSMENT TO INCOME-Tax or Super-Tax oF THE ProFITS
oF TRADING SBET APART FOR CHARITABLE OR ReLIGIOUS PURPOSES.

59. Beth Jamnadas : (a) Is it a fact that profits of trading set
apart for charitable or religious purposes are, under the existing practice,
not exempt from assessment to income-tax or super-tax !

(h) If so, are Government aware of the discontent prevailing among the
mercantile and other classes who, pursuant to custom prevalent in the
country from time immemorial, invariably set apart for charitable or re-
ligious purposes part of the profits of trading and apply them for purposes
charitable or religious in-the localities concerned !

(¢) Are Government prepared to consider the question of exempting
such income from liability to income-tax or super-tax f{

The Honourable Bir Basil Blaekett : (a) To some extent the answer
to this question would apparently depend on the circumstances.

(b) and (¢). The matter is at present before a High Court—or likely
to come before a High Court. The Government will eonsider the question

when that Court has decided it.
p8
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INSTRUCTIONS TO AN INCOME-TAX OFFICER TO COLLECT A CERTAIN ANMOUNT
or INcoux-Tax rrox m1s CircLx.

60. Seth Jamuadas : (a) Will Government be pleased to " state
whether an lnoome-tax Officer is departmentally instructed to collect &
certain amount of income-tax from his circle ?

(b) If se, are Government prepared to stop this practice
The Honourable Sir Basil Blackett : The Government can hardly
believe that any officer would issue such orders which would obviously he

most improper and entirely illegal. [ should be obliged if the Honourable
Member would give me a concrete instance if he knows of any.

ReMiss1on oF THE INCOME-TAX ON ““ NAZARANA "’ REALISBED BY LANDLORDS
FROM THEIR TENANT:.

61. Beth Jamnadas : (a) Are Government aware that the Income-
tax Officers in some places have assessed tax on ‘* Nagarana '’ realiged by
landlords from tenants for transfers of holdings or other licenees ?

(b) If this is a fact, have Government considerea the yuestion of re-
mitting the amount of tax so realised on the ground that this is an income
derived Irom agriculture ?

The Honourable Bir Basil Blackett : (a) and (b). It has been held
by the Caleutta High Court that ‘‘ Nazarana '’ is agricultural income
and is therefore not liable to income-tax. The Government have no
reason to suppose that Income-tax Officers or Assistant Commissioners
hn\'e.O}'erlooked the ruling, but the Central Board of Revenue will make
enquiries.

Exeurrion rroM INcoME-TaXx oF INCOME REALISED PROM THE SALE

or Lac.

62. Beth Jamnadas : (¢) Will Government be pleased to enquire
and state whether at some places the Income-tax Officers have taxed the
income from the sale of lac which lac growers themselves propagated and
prepared for the market !

(d) If wo, are Government prepared to take steps to save such income
from taxation on the ground that it is jncluded in agricultural income *

The Honourable 8ir Basil Blackett : (¢) and (b). Whether income
from the sale of lac is income from agriculture or not would depend on the
facts of each case. If the Honourable Member or any one in whom he is
interested is dimsatisfled with the principles at present applied I would
suggest that the facts should be stated to the Central Board of Revenue,

Axovnr or Court-Fees LEVIED 1N THE CASE OF INcOME-TAX APPEALS.

63, Seth Jamnadas : (a) Are Government aware that some appel-
lants in income-tax appeals affix insufficient eourt-fees for want of
proper information on the subject causing some delay in the disposal of
their appeals | '

(d) Are Government prepared to make necessary corrections in the
forms of appeals prescribed under Rules 21 and 22 of the Notifieation of
the Board of Inland Revenue No. 3-1.T., dated Delhi, 1st April 1922 (vide
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Income-tax Manual) stating the amount of court-fees that is to be affixed
on such appeals ! ' -

The Honourable Sir Basil Blackett : (a) The answer is in the
negative.

(d) Court-fees are regulated by the Court-fees Acts as amended from
time to time by the Provincial Legislative Councils, and the statutory forms
of appeals prescribed under Rules 21 and 22 of the Indian Income-tax Rules

cannot therefore be amended in the manner suggested by the Honourable
Member, ‘

ReruND oF CourT-FRES WHERE APPEALS ARE ALLOWED BY THE ASSISTANT
CommissioNER OF IncoMEe-Tax.

64. 8eth Jamnadas : (a) Is it a fact that the Assistant Commis-
sioner of Income-tax at times allows appeals and remits the entire
assessment made by an Ineome-tax Officer ¥ In such cases are the court-
fees also refunded ?

(b) If not, are Government prepared to consider the advisability of
making rules for the refund of court-fees in such cases ?

-The Honourable Sir Basil Blackett : The answer to the first part of
(@) is in the affirmative and to the second part in the negative. The answer
to (b) is in the negative.

IncoMe-TAx APPEALS.

65. Beth Jamnadas: () Are Government aware that some
appellants in income-tax appeals fail to attach notices of demand pre-
scribed under section 2 of the Income-tax Act, 1922, or copies of orders of
assessment of Income-tax Officers enumerated in sections 30 and 32 of the
Income-tax Act with their appeals for want of proper information ¢

(b) Has this led to some delay in the disposal of appeals in such cases ?

(¢) Are Government prepared to make necessary corrections in the

Income-tax forms referred to in (a) requiring the appellants concerned
to attach the same to avoid delay !

The Honourable 8ir Basil Blackett : (a) The Government have no
information. '

(b) and (¢). The forms of appeal preseribed by the rules already state
clearly that the demand notice or a copy of the Income-tax Officer’s order
is attached where it is necessary that such notice or copy should accompany
the appeal. Where this is not provided for in the form the appellant is
under no obligation to attach the notice or copy, as the case may be, and
it is not clear how his failure to attach it in such circumstances could lead
to delay.

AccounTs oF INCoME-TAX ASSESSEES.

66. Beth Jamnadas : (a) Is it a fact that some of the assessees of
Income-tax are not fully conversant as to the sort of aecounts needed by
the Department 1

b) Is it also a fact that in some cases innocent assessees have to suffer
mareiv on account of the absence of proper knowledge of the keeping of

accounts needed by the Department !
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(¢) Is it a fact that in most cases the Income-tax Oficer has to reject
the accounts as unclosed and assess on the percentage basis on the
ground that the accounts are not properly kept 1

(d) Are Government aware that there is an amount of discontent on
this account amongst the income-tax assessees

(¢) Are Government prepared to publish in the vernacular of the pro-

vinees small pamphlcts on the subject and make them available at a no-
minal price with a view to educate assessees in this conuection ?

The Honourable Sir Basil Blackett : (¢) and (b). The Department
does mot require accounts maintained on any particular system. Accounts
maintained according to amy regular system indigenous or western are
accepted, and also any accounts from which the profits can as a matter of
fact be ascertained. Tbe Government are mot aware ~that Ineome-tax
Officers generally follow any other principle.

~ (e) This is certainly happens in a considerable, but decreasing propor-
tion of cases.

(d) This i8 probable, but appears to be to some extent unavoidable.
(e) The Central Board of Revenue will consider the suggestion.

@GmaNT oF Rauizy To THE FAMILY OF THE LATE MR. MADAN GoParL, o PosraL
ExrLoYzE IN THE CENTRAL PROVINCES.

67. Beth Jamnadas : (a) Will Government be pleased to enquire
ahd state whether Mr. Madan Gopal was & Head clerk ih the office of
Superintendent of Post Offices, Nerbudda Division, Central Provinces !

(b) Was he transferred to Chanda (Central Provinces) in February
?

(¢) Did he apply for his tranafer to a Hindi-speaking district as he
could not understand ihe language of the place !

(d) If so, with what result ¢
(e) Was he on tour in the Sironsha Cirele in May 1927 ¢

(f) Was he suddenly called from Sironcha to relieve the Postmaster
of Chanda (Central Provinces) !

o (g) Dd he proceed to Chanda in the heat of the summer and fall

(k) Did he expire in that illness 1

(1) Is it a fact that his services in the Department were always
reported as satisfactory ? '

'( J) Is it a fact that he has left behind him & number of widows in the
family practically without any means of maintenance 1

(k) Has his widow applied for some sort of gratuity 1

(I) Do Government intend to grant some aid to the bereaved
family 1

Mr. H A Sams: (a), (b) and (o). Yeu.

(d) His request was noted by the Postmaster General.
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() No. DAL

(f) While at Mul in the Chanda District, he was ordered by telegraph
on the 14th May 1927, to relieve the Postmaster, Chanda, who required
leave urgently.

(g) He proceeded to Chanda on the 15th May 1927, and reported
sick on the 18th May 1927. o .

(h) The medical certificate submitted by him showed that he was
suffering from measles. He died on the 27th May 1927. The actual cause
of death has not yet been reported to his Divisional Superintendent or the
Postmaster General.

(1) Yes.

(j) He has left a widow and four minor children dependent on her.
She is reported to be in straitened circumstances.

(k) Yes,

(1) The question has already been taken up by the Postmaster General.

REVOMMENDATIONB OF THE JOINT PARLIAMENTARY COMMITTEE REGARDING THE
RevisioN oF LAND REVENUE AsSEssMENT IN THE VARIOUS PROVINCES.

68. Beth Jamnadas : With reference to the recommendations of the
Joint Parliamentary Committee appointed i connection with the Govern-
ment of India Bill, 1919, stating that the process of revising the land
revenue assessment in the various provinces should be brought under closer
regulation by Statute as soon as possible, will Government be pleased to
statée whether any general or special instructions have been issued by themh
to the Provincial Governments to give effect to those recommendations and
if me, will Government be pleased to lay on the table a copy of the instruction
or instructions so issued !

Mr. A. R. Dalal : The recommendations of the Joint Parliamentary
Committee were referred to Local Governments in Mareh 1920, and their
attention was drawn to the need for early action on the lines indicated
therein. The Government of India have recently again impressed upon
Local Governments the importance of introducing legislation at an early
date. They regret their inability to lay a copy of the correspondence on the
table.

RecoNsTRUCTION OF THE BRIDGE ON THE GREAT INDIAN PENINSULA RaAiLway
IN THE DISTRICT OF JUBBULPORE, ETC.

69. Seth Jamnadas : (a) With reference to my starred question
No. 448, dated 15th February 1927, will Government be pleased to state
whether the reconstruction of the bridge on the Great Indian Peningula
Railway in the distriet of Jubbulpore (Central Provinces) has been com-
pleted or not !

(b) If not, will Government be pleased to state the reasons as to why
the same was not completed before the commencement of the rainy season
as originally proposed !

(e) Is it a fact that in this connection the Deputy Cm'_nmissioner,
Narsinghpur, and the Central Provinces Government have received repre-
sentations from the publie to the effect that the new bridge on the Great
Indian Peninsula Railway should be made a combined rail and road bridge ¢
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(d) Will Government be pleased to state whether the question of pro-
viding a road bridge over the river has been taken up with the Local
Government and, if so, with what result ?

(e) Will Government be pleased to state the result of the investigation
regarding the providing of a roadway for wheeled traffic in connection
with the bridge on the Bengal Nagpur Railway under construction in the
Jubbulpore district (Centrgl Provinces)

(f) Do Government intend to take steps to construct the new bridge on
the Bengal Nagpur Railway as a combined rail and road bridge 1 '

Mr. A A L Parsons: (a¢) The answer is in the negative.

(b) It was not found possible to complete the work before the river
rose.

(¢) Government have no information.

(d) No, in view of the fact that the piers and abutments of the washed
away bridge were found to be unfit for repair and use for a road bridge.

(e) and (f). The girders which are being replaced on the bridge after

repairs cannot be altered so as to take also a roadway nor are the piers
long enough to carry an extra roadway span alongside the railway spans.

Repvorios v TRE RarLwaYy RaTEs ON COAL DESPATCHED FROM THE CENTRAL
Provinoes CoaLrFiELDS,

70. Mr. X, 0. Neogy : Will Government be pleased to state if in
recent years reductions were effected in freight on coal despatched from
the Central Provinces coalflelds ¢t If so, will Government state when
were the reductions effected and the extent of the reduction granted
from time to time ? ..

Mr. A. A, L. Parsons: Reductions in railway rates on coal des-
patched from the Central Provinces coalfields have been as follows :—

With effect from 1st September 1923 an average reduction of
approximately 13.5 per cent.

With effect from 1st April 1926 approximately 10 per cent,

SmErrriNg oF Goarunpo GrAT 1N THE DisTricT OF FARIDPUR IN BENGAL.

71. Bai Bahadur Tarit Bhusan Roy : Will Government be pleased
to state :

(a) How often the Goalundo GhAt in the District of Faridpur in
Bengal has been rhifted since the vear 1921 to 1927 ¢

(b) What has heen the total expense incidental 1o such shifting of
the Goalundo GhAt ¢

(¢) Whether the entire expense has been borne by the Eastern
Bengal Railway ! h

(d) Have the 1. G. N. and Railway Company, Limited, and the
R. 8 N. Company, Limited, contribnted to such expense ;
if 8o, in what proportion ¢

(e) Tn it not a fact that the Joint River Steam Beryices carry the
Dacea and Chittagong Mails from Goalundo 1
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Mr. A. A L. Parsons: The information is being collected and will
be furnished to the Honourable Member when ready.

RESTORATION oF Goop FRELINGS BETWEEN THE SIKHS AND MUHAMMADANS
IN THE NorTH-WEsT FRONTIER PROVINCE.

72. Rai Bahadur Tarit Bhusan Roy : (a) Will Government be
pleased to state whether it is a fact that a large number of Hindu and
Sikh families comprising about 300 persons have vacated Landi Kotal
(;Lazo&werghi) and arrived at Peshawar safely by train on 2nd August,
19271

(&) Is it a fact that the political authority had detained 50 escorts
for their safe conduct to Peshawar as there was every danger of these

%er:oln;; being looted and plundered on the way from Khyber and Landi
ota

(¢) Is it a fact that the trfbal authorities across the border in the
Agency Area proposed the following terms to Hindus and Sikhs under
which they could continue to reside there :

(1) to wear red turbans.
(2) to ride on horses without saddles.

(3) to vacate the charpoy and sit down on the ground as a mark in

respect for the Moslems whenewver he should happen to come
to a Hindu or a Sikh, '

(4) not to charge interest on loans 1

(d) What step if any do Government propose to take to restor'e!gmd
feeling between the Sikhs and Muhammadans 1

Bir Denys Bray : The Honourable Member is referred to the state-
ment I made on the 18th instant, and to my answer to Pandit Thakur Das
Bhargava’s question No. 481,

UNCoMFORTABLE SECOND CLass Lower BERTHS IN THE EASTERN BENGAL
RAILWAY.

73. Rai Bahadur Tarit Bhusan Roy : Will Government be pleased
to state_whether it is a fact that in the new second class compartments
in the Eastern Bengal Railway the lower berths are narrower, and un-

comfortable for sleeping purposes and if so what steps, if any, will be
taken to remove this inconvenience ?

Mr. A, A L. Parsons: No. The lower berths in the new second
class compartments are of the same width as before, and Government have
received no complaints that they are uncomfortable for sleeping purposes.
If they were widened they would certainly be uncomfortable for seating,
as the room between the seats would be very narrow. o

Repuorion or THIRD CLAsS FarES oN THE EASTERN BENGAL RamLway,

74. Rai Bahadur Tarit Bhusan Roy : Will Government be pleased
to state whether the authorities of the Enstern Bengal Railway infend to
reduce the fare of third class passengers who are generally very poor 1

Mr A. A L Parsons : The Eastern Bengal Railway has only lately

been able to pay its way again, and cannot at present afford a reduction of
fares. Co



ELECTION TO THE PANEL FOR THE ADVISORY PUBLICITY
COMMITTEE.

Mr. President : I have to inform the Assembly that the number of
candidates nominated for election to the panel for the Advisory Publicity
Conimittee is eﬁugl to the number required, and therefore 1 announce that
the following Members are declared to be duly elected :

Raja Ghazanfar Ali Khan.

Mr. Abdul Latif Sahib Farookhi.
Sir Hari Singh Gour.

Maulvi Muhammad Yakub.

Mr. K. C. Roy.

Mr. Arthur Moore.

Mr. Anwar-ul-Azim.

Pandit Thakur Das Bhargava.
Mr. A. H. Ghusnavi,

Rai Sahib Harbilas Sarda.

Dr. A. Suhrawardy.

Mian Mohammad Shah Nawaz.

Mr. W. M. P. Ghulam Kadir Khan Dakhan.

~ The Assembly then adjourned for Luneh till 8 Quarter Past Two of
the Clock.

The Assembly re-assembled after Lunch at a Quarter Past Two of the
Clock, Mr. President in the Chair.

THE GOLD STANDARD AND RESERVE BANK OF INDIA BILL.

The Honourable Bir Basil Blackett (Finance Member) : 8ir, a speech
from me on the principles of the Bill is not needed to-day for the pur-
poses of the motion which I am making. The principles of the measure
have been before the country for more than a year, and I dealt at some
length with the Bill when I moved for its circulation last January. What
the House will want to-day, I think, will be some guidance as to the
meaning of the modifications introduced into the Bill by the Joint (‘om-
mittee—at any rate of the more important ones.

In certain particular respects the Bill now before us has heen pro-
foundly modified from the Bill which waa before the Assembly last March.
Nevertheless, I think that perhaps the most remarkable feature of the Bill,
as now before us and of the work of the Joint Committee, in the extent
of the gronnd covered by the measnre on which there in little ér no dis-
agreement. The somewhat unfortunate publicity given tn the proceadings
of the Joint Committee, which were supposed to be confidentinl, besides
on oceasions hampering onr freedom in Committee and possibly making

( 3556 )
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agreement. more difficult, has, I think, tended to leave on the general public
the impression that the chief feature of our discussions in Committee
were acute differences of epinion all along the line. This impression
might at first sight seem to be confirmed by the large number of amend-
ments put down in my name. But on examination the amendments in
my name will be found to relate almost entirely to two main issues, and
I think the strongest impression left on the minds of the Committee—
certainly on my own—was the large extent of agreement obtained. As
time went on and as we became more intimately acquainted with the Bill,
more aifl more we realised that there was practical unanimity as to the
desirability in principle of the extgiblishment of a Reserve Bank in the
general interests of India. We were agreed on the principle, and it was
very remarkable that on nearly every point of detail, so far as the technical
portions of the Bill are concerned, we managed so to adjust our views,
some of which at first sight seemed to he diametrically opposed, as to pro-
duce a re-draft of the Bill in which, so far as the technical,clauses were
concerned, there was only one specifie point on which the Government and
the other side of the House have not been ahle more or less tp accommodate
themselves to each other’s view point. That point is really almost more
a political than a technical point—1IJ refer to the introduetion of the con-
ception of a gold mohur into the Bill by the majerity of the Committee.
Ev¥en here, though our differencer are vital, I should like to dwell rather
on the extent to which we have approached towards agreement than on
the differences. It has been frankly recognised by the majority of the
Joint Committee—and I trust the House will have no diffieulty in endors-
ing that conclusion—that hnwe\:er strong may be the desire in India for
a gold currency, it is not practical politics to contemplate any immediate
or very early steps being taken to put gold coins into effective eirculation.
The majority of the Committee, however, while recognising this fact,
have decided to introducc into the Indian curreney system the coneeption
of a full value gold coin. In clause 18 they have made provision for notes:
to be expressed not only in rupees but also in mohurs. A hundred-rupee:
note, for example, is to be expressed as one hundred rupees or 'five mohurs.
In clause 48 the Committee have provided that power be given to the
Governor General to coin gold mohurs, though they have been careful
to make it clear that this power is to be exercised at the absolute disere-
tion of the Governor General in Council. In addition, in the same
clause, the Committee have provided for restoring legal tender privileges
to the sovereign, a provision which, in the view of the Government, is not
only incompatible with the new gold bullion standard but is incidentally
not in consonance with the proposal for -a gold mohur.

Now, I had to make it plain to the Committee and I want to make it
plain to the Assembly that the Government believe that it would be
entirely impraeticable for them to coin and issue gold mohurs for at any
rate many years to come. The effective circulation of gold mohur or
of a full value gold eoin or of the gold sovereign is entirely incompatible
with the gold bullion standard or any other standard which India is in
a position at the present time to adopt. Any attempt at the present day
or in the immediately foreseeable future to put gold mohurs into eircu-
lation would only.lead to a further débécle in our currency system. This
being the case—and it is recognised to be the case by the majority—the
Government feel that it would be premature and misleading and in other
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respects objectionable, that the power to coin gold mohurs should be con-
ferred upon Government at present, even though it is purely a discre-
tionary power. It involves a premature decision as to any future gold
eoin for India if there is eventually to be ome. It must, in the opinion
of Government, tend to mislead the public if power is taken to coin a
gold coin which the Government have clearly no intention of coining for
the present. It is felt that the inclusion in an Aect of the Indian Legis-
lature of authority to coin a gold coin can only lead to attempts being
made inside and outside the Legislature to put pressure on the Govern-
ment to take a step which in their view they can only take with disastrous
consequences to the currency system of India. Steps to put a gold coin
into circulation could only be taken if and when the gold bullion standard
is discarded in favour of & gold currency standard. The time for doing
that is not yet ecome. Such a step ought to be taken only as the outcome
of a definite and considered decision of the Government and the Legis-
lature when, and if the time has come when, it is a matter of practical
politics ; and such a step will have to take the form of special legislation
when the time is ripe. In these circumstances the Govermment hold
strongly that the wise eourse is to follow the advice of the Currency Com-
mitsion to exclude any references to gold ooin from the Bill at present
and to leave over to some future date, when the issue and circulation of
gold coin bas beeome a practical proposition, the question whether or
mot a gold eoin in circulation should be legislated for in India. I bave
put down amendments on this point to omit all references to gold mohurs

in the Bill, and will leave further argument upon it till we reach the
clauses coneerned.

It will be seen that in regard to the gold mohur the difference be-
tween the Government and the majority of the Joint Committee, though
vital, is really in some respects a question of convenience and opportunity
and expediency. It is agreed by the majority of the protagonists of the
mohur that practical action to coin mohurs i not possible at the present
time. 8o, even if a provision were to be included in the Bill, the practi-
cal position would not be greatly changed. No gold coin would be coined
or put into circulation ; but the position of the Government would be,
to say the least of it, very unsatisfactory. Apart from the question of
gold mohurs, there is hardly a single point in the technical portions of
the Bill on which we in the Joint Committee have not sucteeded in nceom-
modating our view points very closely in an amicable manner. There
has been give and take on both sides. 1 gladly recognise the extent to
which concession has been made by some Wwho held a strong view on certain
pointa in order to reach agreement, and I hope that they too will recog-
nise that I, on behalf of Government, have done my best to accommodate
my view point where I did not regard matters as absolutely vital and
accept a deecision on a point which T shonld have preferred to deal with
in a rather different way. This general desire for harmonioux settlement
on the points in dispute is. T say, a happy augury for the work which
this Assembly is going to do in the next fortnight.

The other point remaining unsettled is not a technical point at all.
Tt has no relation to the new anrreney standard and leaves u
the functions and methods of working of the Reserve Bank once it bas
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come into existence. It is a differenco concerning the constitution of
the Bank and the method of framing the Directorate. There is practical
unanimity as to what the Reserve Bank is to do. The difference of opinion
is in regard to the method of constituting the Directorate that is to do
the work. The proposal of the Currency Commission accepted by the
Government and incorporated in the Bill originally introduced in this
House was that the capital of the Bank should be obtained by inviting
subscriptions from private shareholders, and that apart from the non-
voting Government official who is to be a member of the Board, the
Board should consist of 14 Directors, of whom five, including the Gover-
nor and the Deputy Governor, will be nominated by Government, and the
other nine clected by the shareholdexrs. The Joint Committee decided at
their first meeting that the whole of the capital of the Bank should be
subseribed by the Government of India thus getting rid of the share-
holders altogether, and having got rid of the shareholders, as there were
no sharcholders to elect the members of the Board, somé other consti-
tuency or constituencies had to be framed. Eventually the majority have
adopted the scheme which is now in the Bill. Under it, four members of

the Board including the Governor and the Deputy Governor are to be
nowinated by the Gouvernment.

My. President : I do not wish to interrupt the Honourable Member
in any way, but there is one difficulty which the Chair feels in connection
with the speech he is making. I understand the motion he is making is
that the Bill, as reported by the Joint Committee, be taken into con-
gideration. lle is perfectly in order in so far as he advances arguments
in support of that wotion. 1 am not sure—and 1 am glad the Honourable
the Law Member is here to help us in the matter—how far the Honour-

able the Finance Member would be in order in advancing arguments
againat his own motion.

The Honpurable Bir Basil Blackett : I gee no reason why I should
not do so when moving the motion that the Bill, as reported by the Joint
Beleet Committee, be taken into consideration. 1 accept all that it has
got 1o say on the technicel clauses. T see no reason why we should not
be wiser from the recommendations of the Joint Committee and amend the

clauses raising the constitution of the Bank in a way which I have indi-
eated.

Mr. President : The Honourable Member is perfectly right in saying
that the House is entitled to go outside tho recommendations of the Joint
Committee and improve upon those recomunendations, but whether the
Honourable Member himself would be justified, after making the motiom
that the Bill, as reported by the Joint Committee, be taken into considera-
tion, in advancing arguments against his own motion is not a question
free from doubt. That is tho diffeulty which the Chair feels and on which
the Honourable the Law Member will he good erough to enlighten us.

. The Honourable Mr. 8. R. Das (Law Member) : Sir, I regret th‘alt
this matter should be put to me without previous notice, because I have
not had time to consider it. But T should have thought that the motion



-S60 M o WRQGISLATIVE AWSEMBLY. .. (28w Avc. 1927.

(Mr. B. Das.]

that the Blll as. reported by the Joint Committee, be taken into considera-
tion is a formal motion on the part of Government who alone can make
that motion_ having regard to the fact that the Bill is introduced by the
Government Member. [ should think, Sir, that there would be nothing
objectionable in the Government moving amendments to the Bill and
in suggesting for the consideration of the House the amendments that
the Government propose to move. That is how i¢ strikes me. The ques-
tion has come to me rather as a surprise.

Mr. President : If the view advanced by the Honourable the Law
Member is earried to its logical conelusion, the Honourable the Leader
of the Honse can make & motion that the Bill, as reported by the Joint
Committee, be taken into consideration and vet make a speech asking
the House to oppose it and throw it eut. That would be the logical
result.

The Honourable Bir Basil Biackett : 1 submit, Sir, that there are
many precedents for a thing like this in thix House for speeches by
Members of Government on bringing back a Bill from a Select Com-
mittee or a Joint Committee in which they have differed propoxing to
make amendments 1n the Bill. [ submit, Sir, that I am not the mouth-
piece of the Joint Committee, ] was just one member of it—I was not
even the Chairman—and that I am in erder in speaking on this motion
in the sense that, while [ am in agreement with a large portion of the
Joint Committee’s Report, and am desirous that this House should take
it into consideration, 1 hope when this House does take it into con-
sideration, it will make certain amendments.

Mr. President : It is a very diffieult question indeed. I’emn&l].}'
I am not satisfied that the Honourable the Leader of the House is really
in order in advancing arguments against his own motion. The more
proper course would bave been for any one member of the majority of
the Committee to move a gmotion that the Bill as amended by the Joint
Committee be taken into consideration, and then for the Honourable the
Leader of the House to move his amendments against the recommenda-
tions of the Joint Committee. If this course ix not permissible under
the Standing Orders, the Leader of the House should have moved that
the Bill, as reported, be recommitted to. the Joint Committee or recireu-
Jated for opinion.

The Honourable Bir Basil Blackett : Sir, 1 will take advantage of
your ruling, and I propose to eontinne, 1 would, however, with respeet
submit that the motion to tale the Report of the Joint CCommittee into
consideration is pot a motion requesting the Iouse to take into con-
sideration and pass the Bill as reported. There are at any rate many
precedents for the course which I am now adopting.

Mr. President : 1 would allow the Honourable the Leader of the
House to proceed with his arguments without committing myself to any
ruling. is should not form a precedent ; the Chair allows this pro-
m]ure, as a special case. It is really a qumt;on whether a member is in
order in making a speech against his, own motion.

The Honoursble Sir Basil Blackett : I sm not advancing any argv-
ments against my own motion, Bir.
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Mr. President : The Chair has its own view about the Honourable
Member’s speech,

Mr. K. O. Neogy (Dacca Division : Non-Muhammadan Rural) : Sir,
may I draw your attention to SBtanding Order 44 which deals with
the procedure after presentation of the Report of the Select Committee.
Clause 1 says :

‘‘ After the presentation of the final Report of u Belect Committee on a Bill,

the member in charge may move that the Bill as reported by the Belect Committee be
taken into considera "

and so on. Then clause (b) says that he may further move—
‘‘ that the Bill as reported by the Beleet Committee be recommitted either—
(i) without limitation, or

(i) with respect to particular cluuses or amendments only, or

(#4i) with instructions to the Belect Committee to make some particular or
additional provision in the Bill;

or (c) that the Bill as reported l:{nthe Beleet Committee be recirculated for the
purpose of obtaining further opinion thereon.’’

1 think, Bir, on a reading of this Standing Order, it is not quite clear that
the Member in charge who alone has the right to move that the Bill as re-
ported by the Joint Committee be taken into consideration, necessarily
commits himself to that particular Report.

The Honourable Bir Basil Blackett : Sir, I will now proceed with
the motion that the Joint Committee’s Report be taken into considera-
tion, The Joint Committee by a majority recommended a Directorate ou
the following lines. 4 members of the Board to be nominated by the
Government, including the Governor and the Deputy Governor ; 3
elected by the elected members of the Central Legislature, 3 elected by
the elected Members of the Provincial Legislatures, two each elected by
the Federation of the Indian Chamber of Commerce and the Associated
Chambers of Commerce, and one by the Provincial Co-operative Banhks.
When the original decision was taken in the Joint Committee against the
proposal to have a shareholders’ bank, it seemed to me at first that the
meaning of the vote was that the Board of the Bank should be under the
contro} of the Government and of the Legislature. This is what I under-
stood it meant by a State Bank, and it still seems to me to be the natural
meaning of a State Bank. It is indeed diffieult to see how the Board of
4 Bank, the whole of whose capital is subscribed by the Government, can
be made entirely independent of it. It proved, however, that this was not
the view of the majority. The Committee agreed that it was fundamental
to the idea of a Reserve Bank that it should be completely independent of the
Government and the Legislature, free to conduct the business of the Bank
on lines of prudent finanee and in &ceordance with the directions of the
Statute under which it came into being, without being subject to any,
direet or indirect political influence. The question of share capital in
these ciropumstances beeame - largely a question of convenience and
expediency. Whether there is share capital or not, the Bank is not to
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be a State Bank in the sense of being under the control of the State.
It was, however, felt by the majority of the Committee that with share-
holders the Directorate might possibly fall under the control of vested
interests and I do not think I should be doing the mujority an injustice
if I say that what they particularly feared was that the Directorate might be
non-Indian in outlook or might even have an anti-Indian bias. I do not,
and did not, think that these fears were justified, but though the Govern-
ment still felt and feel that the original plan for a shareholders’ bank is
the wisest, 1 endeavoured to co-operate with the Committee in framing a
Bank without share capital that would surmount the many and various
difficulties which such an attempt involved. 1 do not want at this stage to
enter into the details of the various posgible alternatives and the particular
difficulties attaching to each of them. In the end we failed to come to
any agreement. I do not think that we should be much blamed for this.
The negative result of the discussion goes to show that the task of fram-
ing a suitable plan and seeuring a suitable Directorate that will work
efficiently—and remember it will have enormously responsible fune-
tions—and will be completely independent of the State, is extraordinarily
difficult unless you adopt the device of shareholders. It is a device well
understood the world over that has been almost universally adopted in
those countries who have set themselves the task of establishing an
independent central bank and has proved its value by the test of expe-
rience. It has the merit of making the members of the Board respon-
sible for money which they themselves have contributed out of their
own pocikets and responsible to shareholders to whom they are account-
able {or the money which they have contributed out of their pockets and
not merely regponsible to their own consciences. It has the further merit
of providing a ready-made constituemcy for the selection of a representa-
tive Directorate. On the other hand, the scheme now framed in the Bill
is in the view of the Government very far from securing full independ-
ence of the Bank. It intrudes other thimgs, such as polities into the
question of the selection of a business board in a way that in the view of
the Government can only mean bad husiness and bad politics. It leaves
the Board in the air, theoretieally responsible tg no one, und for that
reason and for the reason that the State will find the whole capital, is
likely in the end to become subservient to the Government and the Legis-
lature ; and incidentally it involves a serious departure from the
straight constitutional path in proposing to use members of the Central
and Provincial Legislatures for purposes entirely foreign to those for
which they were elected. I am inclined to think that the proposers of
the scheme are themselves not entirely satisfied with it and are con-
scious of its drawbacks, and it is mainly because of our difficulty in find-
ing any really satisfactory solution that they fell back on this particular
one. It may be asked, why then does the Government not continue to
join them in finding a via media ! Why does it go back to the share-
holders’ plan ! My answer is two-fold. In the first place, as the Heuse
is aware, the Government have been continuing the search for an agreed
solution that would eliminate shareholders provided that they could be
sure that that solution would embrace a settlement of other disputed
pointa, and, in particular, would lead to the framing of a Direstorate suit-
able and representative but mot in any way dependent for its elestorate
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upon the Legislatures, Central or Provincial. The second part of my
answer is that the Government believe that the proposal they have now
put before the House is really a via media. It is entirely different from
the original plan contained in the original Bill, in almost every par-
ticular except in the particular of share capital. We have. considered
sympathetically the various objections put forward in the Joint Com-
mittee and in the Press. We had and have no desire to run any risk of
the Directorate being such as to be potentially non-Indian in outlook or
to fail to secure the full confidence of the Indian people. I do not
think our original plan involved any such risk, but if it is thought to be
open to such objections we are anxious—indeed determined—to do our
best to amend it in such a way as to make assurance doubly sure. I
think really all want the same thing. We want a Board of capable and
businesslike men, of wise and mature outlook, fully conscious of their
immense responsibilities, a Board with full and sympathetic understand-
inﬁ of Indian requirements and widely representative of India as a whole,
a Board which will devote itself wholeheartedly and in singlemindedness
to the business of making a success of the control of curremcy and
credit in the interests of India, a Board which will be Indian in outlook
and largely Indian in composition ; how can such a Board be framed !
The Government have taken mote of the views expressed in the Joint
Conimittee and they have deeply pondered over them. The plan framed
by the Committee will not cﬂ). The Government are not prepared to
accept it. In their opinion, it would be preferable to lose the Bill
altogether rather than to accept that proposal as it stands. But the
work of the Joint Committee will not be lost. The discussions in the:
Committee have been very fruitful in suggesting lines of thought and
points of approach. The Committee were prevented by their original
decision from going back on the question of having share capital. But
since the Committee’s work terminated, it has seemed to me it was just
this difewlty which prevented the Committee from finding an agreed
solution. In the absence of sharcholders it is very difficult to frame a
constituency wide enough to secure representation of the whole of India.
We do not want them at all to rerresent narrow or sectional interests.
The Board cannot be answerable to the Government, and in the absence
of shareholders there is no one to jog the conscience of the Board when
it becomen too easy gning. Why not combine the original plan of share
capital with all that is best in the various Rlternatives * This is what
the Government have tried to do in the plan that is now put before the
House. T am strongly tempted to think that, if on the Committee the
majority had been willing or able to go back to the starting point, they
would have come to an agreement on very much the sort of plan that
the Government now put before the House. First of all, as to the
Indian character of the Directorate. The Government are in full agree-
ment with the majority that it is desirable that the Board should be
predominantly Indian, while not excluding the opportunity for that co-
operation of European business experience with Indians which I regard
us essential to the rapid and favourable development of Indian business
and in partieular Indian banking. The Government proposals ensure
this result. We have dropped the proposal that some preference in the
allotment of the original shares should be given to the shareholders of
the Imperial Bank. Instead we propose to reduce the nominal value of
‘eash share from Rs. 500-to Rs. 100, and to make provision that preference
. . ]
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in allotment shall be given to the shareholder domiciled or ordinarily
resident in India. We further propose to fix the dividend at 6 per cent.
cumulative instead of the original maximum of 8 per cent., a gilt-
edged investment offering 6~ per cent. and offered in shares of Rs. 100
each at par will be attractive to the small shareholder and within
the reach of a very large number of small shareholders, and we shall
thus ensure that the shares of the Bank will be widely distributed and
predominantly in Indian hands. The strict limitation of the voting
power of large shareholders will prevent the Bank from falling into the
hands of the capitalist. In the matter of the constitution of the
Directorate we have also taken most of the ideas that were put forward
in the Joint Committee and incorporated these in the Government's new
proposal. We propose that instead of 9 shareholder Directors being
nominated by the Government for the first Board, 5 only should be
noainated and 2 should be allotted to the Federation of the Indian
Chambers and to the Associated Chambers, thereby meeting one of the
objections which were raised that the Government would be enmtirely
responsible for the first Board. We propose that there should be 3

ectors nominated by the Government as before in order that the Gov-
ernment may be free to secure adequate representation for any of the
eommunities or localities or interests that might otherwise have been
under-represented or not represented. This is the solution that the
Government have put on the paper for the consideration of the
Assembly. I very much hope that the House will accept this new plan in
the spirit in which we put it forward, not as a mere compromise framed
with a view to conciliate as many as possible of the opposite view points,
but as a mnew plan containing all that was best in the alternatives
hitherto considered and overcoming most of their dificulties. By doing
so we shall be following up the good work of the Joint Comrmittee by
arriving at an agreement on this one big outstanding point, Govern-
ment are very anxious that we should, if possible, pass this Bill through
this House not by a narrow majority in a heated atmosphere, nt with &
considerable amount of good-will all round. In the interests of the
future of the Bank and of the work that it will be able to do for India,
it is most desirable that it should not come into being in an atmosphere
of violent conflict. It is for this reason that the Government, even at
the eleventh hour, have been making a further attempt to see whether
some plan other than the one which I have now indicated can be framed
which while it will not, I am afraid, possess all the virtues of the share-
holder plan, will be aceeptable to a larger body of opinion than possibly
might otherwise be the case. We are very anxious that there should be
a settlement on reasonable and amicable grounds that will not lead to
this Bill being discussed continually in an atmosphere of conflict. The
Government believe that the shareholders plan is far more satisfactory
than any which has yet been before them and they have other reasons
for preferring it, namely, that the plan is one which would be under-
stood in the rest of the world, and the rest of the world will feel that
in dealing with the Reserve Bank of India, it ix dealing with something
which it can understand and whose constitution it can appreciate,

Before sitting down I wish to sum up the general situation as I seo
it. We are dealing with a Bill which I have ventured to deseribe as one
of the grestest measures of financial liberslism ever brought forward
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by the Government of India. The subject-matter of -the RBill is technical,
but even those who are not currency experts can appreciate the broad
features of the measure. It transfers the control over Indian currency
and monetary policy from governmental to non-governmental hands,
from the Government of India and the Secretary of State to a non-official
Indian business institusion, entirely independent of th® State, Indian
domiciled and Indian in character, which will work in India, for India,
along Indian lines, and it creates a Bank which will unify the control of
currency and credit in India and provide the framework for the growth
of a great co-ordinated banking system in India, an entire revolution in
the financial machinery of India. We are fortunate in that the labours
of the Royal Commission and of the Joint Committee have produced for
our benefit a measure in which almost all the main technical points have
been settled in a spirit of amity and compromise, it being recognised on
all hands that the Bill must not be lost for want of a spirit of agreement
on any points which are not vital. I hope the Assembly will agree ta
accept the settlement on all the technical points without making much
modification. This leaves us only .two points outstanding with which
I have been dealing to-day, the question of the gold mohur and the ques-
tion of the constitution of the Bank, the Directorate. On the first point
I ask the Assembly to recognise that the difference of opinion i8 one
which can best be settled by postponing. No immediate practical change
is secured by including the gold mohur in the Bill. Whether the mohur
appears in the Bill or not, any early coining and issue of gold coins is
impracticable. Nothing will in faet be lost by leaving it out of the Bill
The time to come to a decision on it will surely be when it has ceased to
be a hypothetical, almost mystical, problem and has become a practical
problem for immediate action. On the second point I hope the Heuse
will beware of being misled by labels. We are, I understand, divided
into State bankers and shareholders banlkers. I submit that we should
be careful of our definitions. I have often heard the Bank of England
described as a State Bank. It is a State Bank in the sense that it does
Government business and controls currency. But it has shareholders
and is entirely independent of the Government. If by a State Bank,
however, is meant a bank which iz under the control of the Government
and answerable to the Government, then it is agreed among us all that
we do not want a State Bank. The difference between a State Bank
and a BShareholders’ Bank is an unredl one. Whether there are
shareholders or not this bank is not to be a State Bank. It will
not be directly or indirectly responsible to the State. It is com-
mon ground between us that it must be independent of the State. It is
also common ground between us that it must be Indian in character and
Indian in outlook. What then i§ the meaning of this acute contro-
veray ¢ If the difference of opinion is on the question whether the
Legislatares are to elect members of the Board, then I agree that the
difference is real and irreconcilable. But I do not believe that this is the
real issne, and if it is, I am convineed that business opinion in India
generally does not support the view that the Legislature should have any-
thing to do with clecting members to the Board of the Bank. In my
view, the sole question really at issue is how best to sesure both now and
for the future a suitable Board for the Bank. The question of share-

holders or no shareholders is mainly a question of means to an end. The
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view of the Government is that the devicr of sharcholders is the one
best calculated to secure the best and most representative Board.
They have modified their original plan in order to meet the criticisms
levelled against them, and they now set before the Assembly a via media
which they thiflk ought to result in meeting ail the essential data of
the opposition. The detailed discussion on these questions must be left
till we come to the clauses of the Bill. If we must differ on these ques-
tions, we must, and we must recognise that our differences are likely to
lead to the loss of the Bill altogether. 1 believe it to be a measure of
very great valne to India and for that reason and because of the keen
interest that I have taken in the framing of the measure over many
years it would be a great disappointment to me personally if the Bill
were to fail to reach the Statute-book. T have given of my best and
it is natural that I should feel some pleasurable anticipation of seeing
the reward of all the skilled labour that I and others have put into this
work of art in its completion. I have a feeling of pride in the wnodel
which bas been created. But I wonld a thousand times rather retain
that model in all its pristine beauty and retain unsullied the vision,
though unfulfilled, of the edifice to be built after that model than agree
to take part in the erection of a monstrosity, a bastard and reformed
earicature of the model in which I took delight. After all the model
will remain unsullied for me though the vision might recede into the
far distant future, and the rexponsibility for the failure to realise that
vision in concrete form will rest with the Assembly. The Government
have gone to the limit of concession. If they are not met in a correspond-
ing spirit the responsibility for doing a great disservice to India will
fairly and squarely fall on the shoulders of the opposition and the world
whieh, as I said, is taking a considerable interest in what is going on
in this matter in India will eome to the eonclusion, perhaps not unjustly,
that not only is the proposal to hand over the control of Indian currency
snd finance into the hands of an Indian institution premature and
hazardous, ax many critics are saying, but also that the people of India
do not want it. But surely this will be a wrong conclusion. We are
unanimous in desiring a Reserve Bank. Are we going to throw away
our opportunity, perhaps for decades, for want of agreement as to
details. Let us be quite sure before we make up our minds that the
quarrel is really about vital matters. While we are still at the stage
of the general consideration of the Committee’s Report, let uas m
up our minds that for the sake of any points that are not absolutely
vital we are not going to leave our currency system in an vnsettled
state, we are not going to risk losing for India all the expert labour,
all the hard work of the Currency Commission and the Joint Committee
and all the days and months and years of toil that have been put into
framing this measure, but that we are going to do all that in us lies to
secure that, when we have finished, we shall have put safely on the
Statute-book a Bill which will be a landmark not ontv in the financisl
but also in the political and constitutional history of the Indian Empire.
8ir, I move.
*Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
. Non-Muhammadan Rural) : I rise to support tho
- ' . Report of the Select Committee before this House.
It is an unfortunate circumstance that this task should fall upon me, but

* Bpoech not correeted by the Henourable Member
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in the circumstances of the case it is inevitable. It was thought that when
the Government got the Assembly and the Council of State to appoint a
Joint Committee of the two Houses consisting of 30 members, the decisions
srrived at by that Committee would be aceeptable to the Govern-
ment. We have found to our regret that that is not so. Matters which
were decided after long and anxious consideration by the Joint Commit-
tee and by a substantial majority of votes have been cast aside by the
(overnment so far as they are concerned, and we have heard from the
Honourable the Finance Member that the Government are not prepared to
aceept the recommendations of the majority of the Committee. This, Sir,
is unfortunate. But, however, we are face to face now with the situation.
The Honourable the Finance Member agreed to the appointment of
{his Joint Committee. He agreed that the matter should be investigated
by the members of the Committee. We discussed it and arrived at con-
clusions. If the Government were determined and had decided in the
light of the wisdom of the Honourable the Finance Member and those
who advised him that a share capital bank was the only bank to which
they would agree, I submit it was not fair to the Members of the Council
of Btate and of this Assembly to ask them to spend their time on the Joint
Committee. The Government should have told us when the Bill
was introdueced in this House, as the Honourable the Finance Member has
now told us, that they were adamant on the question of a share capital
bank. They did not do so. We arrived at a conclusion after diseunssing
the matter and 1 submit the Government were bound in honour and in
fairness to accept the decision of the majority of the Joint Committee and
not to question it. The Honourable the Finance Member has told the
House his reasons for preferring a share capital bank. His main reason,
as he has told us, is that this is a big scheme which he has put forward.
An era of the systematic financial administration of the country is going
to be ushered in and therefore the Government are anxious that the
Directorate of the Bank should be a satisfactory one, and he cannot find
any Directorate more satisfactory than a Directorate appointed by share-
holders. It is only because he wants the sharcholders to give us a good
Dircetorate, as he considers it, that he sticks to the idea of a share capital
hank. Now, Sir, T submit that there we do not agree with the Honour-
able the Finance Member. There are numerous joint stock companies and
conrerns, and 1 think there are at this moment in this Assembly many
divinguished members of banking corporations and companies whp can
test fy that, unless some sharcholder hegins to be mischievous or holds
strongly to some idea, the average shareholder cares but little who the
nersons elected to the Directorate are or how the administration is carried
on w0 long as he gets his dividends fairly regularly. And I submit,
Sir, that that is not a sufficient justifieation for asking us to accept the
proposal of a share capital bank instead of a State bank. The guestion
of u State bank is not a recent creation. For a long time past the Govern-
ment have had ¢his question before them off and on.  When the Chamberlain
Committee reported in 1913 they advocated the consideration of
the question of a State bank. In a minute appended to the scheme which
Mr. Keynes prepared he spoke throughout of a State bank. And this
Commission. with whose report we are concerned now, also considered the
question of a State bank. There were two matters present hefore the
members of the Committee. One was that there was already in cxistence
a share capital bank in the shape of the Imperial Bank of India which
was supported ‘largely by Government balances. and there was & strong
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body of opinion that this Imperial Bank of India should be enlarged and
expanded into the State bank. It was urged that the Government of India
had helped the Imperial Bank of India with enormous balances and had
cnabled them to declare very handsome dividends for as long a time as
possible. and it was said that the Imperial Bank of India, having been
greatly brought under the operation of the Imperial Bank of India Act,
1920, and the Government having a control over it through the nomina-
tion of the Governors by the Governor (General in Council, the next step
was 10 expand the Imperial Bank of India into a State bank ; that the
shurchelders might be bought out, and there might be one State bank that
would receive the support of the Government. Our Honourable friend,
Sir Purshotamdas Thakurdas. whose labours on the Royal Commission wo
hn_ve more than once gratefully acknowledged, said at page 119 of his
minute :

‘‘ The main question to be determined in regurd to the authority to which shull
he entrusted the working of the Indian curremey system is whether, as recom-
mended by my colleagues, the new Bank should be started to exercise the functions of a
erntral bank or whether the Imperial Bank of India, which now performs some of the
functions of & central bank, should be developed into the Centrul k of India.

The first scheme would involve the existonce of two banks wothinf side by sids,
each supported, wholly or in part, by the user of the Government ba . Whilst
fully appreciating the reasons which have induced my colleagues to propose the creation
of a new centre) bunk. nn'l recognizing that this is perhapa the ideal system in the specinl
ouonditions of indis, I am of opinion that the emds in view, for as far uhead as we
can see, will be better served by developing the Imperial Bank of India into a full-
fedged cemtral bank.’’ »

Now, Sir, this was from Sir Purshotamdas Thakurdas. Other critics of
this proposal bave strongly supported the same idea that the Imperial Bank
should be developed into the State bank. Among the many who have
written on the subject I would refer to only one, Mr. B. F. Madon, who too

rendered very great services to the motherland in the discussions on
the 1s. 4d. or 1s. 6d. ratio and on this question of the Reserve Bank. He
too nurged the same.

Now, Bir, when the Commimion decided that the bank should be &
new bank and when the Joint Committee met in Bombay to consider
whether we should support the idea of a new bank being created, or whether
we should support the idea of the Imperial Bank being enlarged, many of
us felt that we should minimise the points of difference between the Govern-
ment and ourselves, and for that reason we agreed to drop the idea of
discussing the question of the Imperial Bank of India being expanded
into the Reserve Bank and agreed to sccept the proposal of the Commission
that a new bank should be created to be called the Reserve Bank. I submit,
8ir, that that was a concession to the opinion of the Government and the
Commimsion on that point, in the desire that the points of difference between
them and wus should be minimised. We regret, however, that the
attitude that we took up has not been appreciated. The question now is,
what is the better course for the Assembly to recommend and adopt !
The Honourable the Finance Member says, ‘* a share capital bank ix
better.” I submit, Sir, it is not. 'Will the Honourable the Finance Mem-
ber or anvone speaking on his side tell me if there is any other country in
the world where the Giovernment of the country supports two banks by ifs
Touns and by its cash resources and by giving them all the advantages in the
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manner in which the Imperial Bank of India and now the Reserve Bank
are to receive support now ! 1 submit, Sir, that there should be so much
anxiety shown to have a share capital bank shows.that the Government
have not realised the position of those who have supported the idea of 8
State bank. Why do you want the share eapital i The Honourable the
Finance Member says, ‘‘ Not for the money, but because the shareholders
will bring pressure to bear upon the Director whom they will elect to act
correctly according to his conscience and not sacrifice his interest.”’ Now,
Bir, there will be, aceording to the proposal of the Finance Member, shares
of Rs. 100 each for a capital of Rs. 5 erores. That means 5 lakhs of shares.
Are these shares going to be held by individuals ¢ Is there to be a limita-
tion that none should hold more than one share, as my Honourable friend
Mr. Joshi suggested ! Is it going to be laid down that any banker might
purchase shares of Rs, 1 crore—a lakh of shares ¥ I heard this morning
that there is one gentleman in Simla to-day who offers to purchase shares
worth a crore of rupees, that is a lakh of shares, if the share capital bank
comes into existence. Are these people going to he allowed, a few of them,
to purchase shares and to boss over the bank ¢ Or is there to be a limitation
of one share each or of 10 shares each 1 I take it that the Government
will not easily agree to one banker purchasing shares to the extent of a
lakh of shares. But I wish to know, 8ir, even if the shares are limited
to one share each, does anybody seriously think that these shareholders,
seattered over all parts of the country, not having anything to bring them
together and to educate them on these questions, not having the guarantee
that as individuals they will have the outlook that is needed in the manage-
ment of the concern of a State bank, that these men will be able to work
together and put on the directorate of the bank men in whom this Assembly
can confide ¥ I submit not. Experience has shown that the shareholders
do not take very much interest in the election of the Directors. On the
other hand, what is the loss that the country has suffered by the share
capital bank t If a share capital bank comes into existence, one gentleman,
as I have said, to-day wants to purchase shares to the extent of a crore of
rupees, one-fifth of the total shares. I am certain that he is only one of
the many who wish to do so. There are others who would be willing to
subseribe a crore each for the eapital of this bank. What of those who
have not got the money to purchase shares ¥ In any event, only a handful
of persons can purchase shares. There are many who have no money to
aoquire shares, There are others who have objections of a more merious
character to becoming shareholders in a bank and earning interests. There-:
fore the interest which these shareholders will earn will be earned by onlz
& handful of men. On the other hand, if it is a State bank, the capi
of which will be subscribed by the Government, every pie of the interest
earned by the bank—and it will be an enormous amount-~every pie of the
advantage earned by the bank will be the property of the péople of India
a8 a whole, including all classes, all sections, from the humblest to the
highest. Is there any reason why this interest, the profits which are earned
by the people as a whole shounld be sacrificed and handed over to companies ¥
¢ have had long and painful experiences of company management. The
railway companies are the first we have to remember. India lost
between 800 to a 1.000 erores of rupees by the management of railway com-
Panies (An Honourable Member : © Mismanagement '’ )—mismanagement
if you please. Yon will remember, Sir, that when it was proposed that on
the expiration of the term of the agreement between the East Indian Rail-
way Company and the Government the management of the company should
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be taken over by the State, Honourable Members of the Government, includ-
ing my Honourable friend the Finance Member, so far as I remember,
pxpressed their opposition to the idea. Sir Charles Innes spoke straight
and strong against the idea. And in the last Session of the Assembly when
the matter had become a fait accompli and the advantages of the State
management of the Railways had been seen, Sir Charles Innes acknowledged
on the floor of this House that the State management had proved very
suceessful.

Now, 8ir, we do not wish to go back to earn further experience at
the further sacrifice of the people’s interests. What interests have we
here as the representatives of the public in bringing another company
into existence from which a few persons will earn interest and dividends.
What gain will that be to the general tax-payer ! I submit none. It is
said that it is much better that the shareholders should exercise a eontrol
over the Directorate. I submit it is a miraculous ideal. I submit, there-
fore, that the Government should definitely and decorously adopt the
Report of the Joint Committee on this question of the State bank. The
Btate bank, Bir, will be the property of the entire people of India ; its
capital will be owned by the entire people of India. The profita which
it will earn will be divided among the entire people of India through the
Government. Seeondly, Sir, there is another very important reason.
Hitherto, the Seeretary of State and the Government of India under the
existing constitution exercise control and earry out the financial policy of
the Government of this country. We have two authorities. The Gov-
ernment of India may be overruled by the Secretary of State, but the
Government of India have a right and the duty of making representations
to the Secretary of State on all questions which arise, And we remem-
ber with satisfaction that the Government of India have several times
fought against the proposals of the Secretary of State in the interests of
the tax-payer of India. Now, Sir, what is proposed is that the Secretary
of State should be divested of the power which he exercises over the
control of currency in this country and that that power should be vested
in the Reserve Bank to a large extent. I submit the Seeretary of State
and the Government of India together constitute two bodies which discuss
and settle questions of finanee with regard to India. You are eliminating
the Secretary of State and you are leaving the Government of India
alone to deal with the situation on the spot, and our friend the Honourable
the Finance Member has told us in what subtle way the Government of
India will exercise that influence. He told us that in Bombay. I do not
want the Government of India to exercise any control over the Reserve
Bank and I want the Bank to be utterly responsible to the Legislature.
In every scheme that has been proposed we have agreed with the Govern-
ment that the Governor General in Council should have the power to
Dominate the Governor and the Deputy Governor. We have also agreed
that he should have the power to nominate two other persons in order to
provide representation for any interests that may.not have come in in
other ways. In every scheme that we have discussed so far we have
agreed that the Governor General should have the power of nominating
4 persons out of the 15 on this Board. Will that not be exercising

uence on the Directorate ! Certainly it will be.
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The Homourable Bir Basil Blackett : Certainly not.

Pandit Madan Mohan Malaviya : Then, Sir, I say, most certainly,
most emphatically. Will the Honourable the Finance Member tell me
whether he is seriously asking the Assembly to believe that he is proposing
to this Assembly that the Government of India should not exercise a
direct control over the management of the Bank, that they will not appoint
the Governor and that in choosing the Governor whom they have the
*power to appoint and whom they have the power to dismiss at any moment
they will not take care that they put in 8 man in whom they have the
utmost confidence ? :

, The Homourable Sir Basil Blackett : It would be absolutely con-
trary to my whole notion of the Bank that the Government should
exercise any control whatsoever over the Bank. That is the fundamental
principle on which the proposal is based,

Pandit Madan Mohan Malaviya : That principle is entirely opposed
to the existing facts in relation to State banks, as I shall presently show
and I hope that the Government of this country will never be so unfortun-
ate as to accept the view which the Honourable the Finance Member has
Jjust now expounded. Now, Sir, this Bank is to have control of credit in thiy
country. It will be able in one moment to make the money dear
throughout the land. It will be able to make money easy throughout the
land when it so chooses. It will adopt all the steps that have been
enumerated in the Bill which are all of the most serious character. It will
have power to adopt all these steps. It will do all the business for the
Government which are enumerated in the Bill. The Honourable the
Finance Member might repeat what he has just now said a hundred times,
but he will not be able to persuade me that he means seriously that the
Government of India should not exercise any control over the management
of sneh a Bank. If the Government were not to do so, it will fail to do ite
duty by this country. Here let me tell the House something about banks
in other countries and what the Governments are doing for them. But
before 1 come to it, T wish to point out that the position of the Bank of
¥ngland and the position of the State Bank in India are quite different,
in that the Bank of England is an 6ld institution. It has been built up,
like all other English institutions have been built up, by a number of acci-
dents, as one of the English historians has put it, and the Bank of Eng-
land stands to-day where it does. Let ué see what other countries have
done. In modern times, there is no countryv which has worked out its
financial problems of administration on a more scien!ific basis than Ger-
many. In the Bank of Germany, there is a statutory board of five cura-
tors, the Premier and one man appointed by the Government and three
by the Legislature. The Board of cight managers are all appointed for
life by Government. on the nomination of the Legislature. Its resolutions
are subject to the restriction and direction of the Premier and a committes
of 15 to be.glected by the shareholders in a general meeting. The fune-
tions of the committee are pirély advisory. The power of control rests
Wwith the Premier and the persons appointed by the Legislature.  This
Act, T am told, was in force till it was modified in 1924." But even so, Sir.
we have got this model which lasted in Germany for such a long period
and it is also followed in other countries. Then, Sir, coming to Norway,
in the Bank of Norway there are three supervisors elected by the Legisla-
tures and there are five managers, two of whom, the Governor and the
Deputy Governor, are named by the King after hearing the supervisors
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who are elected by the Legislature and the remaining three are to be appoint-
ed by the Legm}ature The control rests in the supervisors who are all
elected by the Legislature and the details of the management rest with the
five managers who have powers nearly similar to the five managers in the
Bank of Denmark. In that Bank, one director is appointed by the Gov-
ernment, the President and six directors are appointed by the Legis-
lature and what is more, they are to be responsible to the Legislature. We
are not asking that the directors of this bank should be responsible to this
Aseembly. Then in France the Governor and the two Deputy Governors,
both are appointed by the Minister of Finance and are subject to dismissal
by him. Then, Sir, in other places you bave the Bank of Belgium where
the Governor is appointed and iy removable by the Government. Kix
directors are appointed by the shareholders. Then you have the Bank of
Denmark. A Royal Commissioner is appointed to supervise and he takes
the Chair at all meetings, but he does not vote. The President is appointed
by the King. I submit, Sir, in all these cases the (Governments of the
countries in question have taken care to see that the Government authority
should exercise control over the appointments of the directorate of the Baunk
in order that it should be satisfied that the Bank is properly managed.
Therefore I submit that the proposal so far as the Government is con-
eerned is the right one. 1 am supporting the proposal that the Governor
General in Council should have the power to appoint the Governor, and
the Deputy Governor, and of nominating two other directors ; and I sub-
mit, Sir, it is perfectly right. I hope this Assembly will never become a
party to any Directorate of such a Bank being constituted over which the
Governor General in Council will not exercise influence to that extent.
Now, Sir, what is the next provision 1 What about the Legislature !
You are elrmmatmg the Secretary of State, who, taking all the dis-
advantages into account, was another authonty with whleh problems of
Indian finance were dlscussed and he had experts to advise him. If
you are eliminating tke Becretury of State, what is the guarantee you
give to this House that the Directorate shall be a satisfactory ome ¥ You
say shareholders. Shareholders will not go down the throats of the
H{mborn of this House. Is a shareholder, who has managed to purchase
s share, or ten or a hundred shares, to be trusted to exercise hia duties
better than the eleeted Members of this Assembly and of the Council of
State 1 1 submit not. Then it comes to this, that the Government, in
spite of all that the Honourable the Finance Member has said, has kept
its control over the management of this Bank through the appointment of
the Governor and Deputy Governor and two hominations. The Legisla-
ture represents the vast bulk of the le.of India. It is not jealous
that there should be certain persons appointed to represent commerce and
industry. We also agreed, Sir, that two Directors should be elected by
the Associated Chambers of Commerce. That was the Government pro-
posal at one time. We agreed to it. We ugreed also that two more
Directors should be appointed by the Indian Federation of Chambers.
That brought us to 8, We also agreed that there should be 1 Director
appointed by provincial cooperative banks. That brought us to 9. Now
in this arrangement the Government had 4 nominations, commerce and
industry had 4 nominations, the provingial co-operative banks, which
represent agriealinrsl irterests and to represent whieh interests we sug-
gested the provincial co-operative banks as an electorate—they will have

a
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one seat ; and then we suggested, these being representative of special
interests and mostly capitalist interests—commerce and industry--that
there should be some provision for the appointment of some Directors who
could be expected to represent the general mass of the people of India,
not mer-ly the general tax-payer but the general mass of the people of
India. The policy and the operations which this Bank will pursue and
carry out will affect the humblest of the humble people of this Indian
Empire ; and T ask this Iouse whether it is unreasonable fo ask that 8
out of the 15 Directors of the Board of this Bank should be elected by the
elected Members of the Central Legislature, namely, of the Council of
State and of this Assembly ¢ These elected Members have been elected
on the electoral rolls kept by Government, they are elected under rules
laid down by Government, they come from all parts of the country, and
they are elected by a larger body of electors than will be found in any.
constituency that has been dreamed of so far in connection with this
Bank. And it also happens that they are a small number, 2 hundred
Members in the Assembly and 34 in the Council of State. They together
constitute 134 electors. Every year it is their duty to meet here. They
met this morning ; and it is perfectly casy for them to meet together to
discuss the matter and to propose 3 men whom they consider to be most
qualified, most competent to look after the intérests of the public. No
other electorate is more certain to meet or to have the majority of its
members meeting together than this electorate. And whom do they
represent § These 134 embers represent every conceivable interest in
the land. They include Europeans, Mussalmans, Christians, Hindus, Jews,
Parsis, Sikhs, and all. They will be 134 in number ; and there is very
little likelihood that these 134 electors would select any one but him whom
they consider to be competent and qualified to sit on the directorate of
such a hank. Therefore, I submit that the reason urged for preferring a
shareholders’ bank, namely, the possibility of getting a more responsible
directorate than is otherwise securable, will not hold water. We come
back to this, that the shareholders’ bank will entail a loss of interest upon
the general public without securing to them any advantage ; and I sub-
mit, 8ir, that the Honourable the Finance Member has not been able to
give us any reason why we should take that course. What it comes to
is this : whether the directorate suggested is a satisfactory ome ; and I
submit it is perfectly fair that we should argue that matter with all the
courtesy and consideration due to every proposal emanating from this
part of the House and judge it on the merits ; and after judging it on
the merits, if we feel satisfied that the Honourable the Finance Member
hais suggested an electorate which creates greater confidence in our minds
I certainly would expect the Members on this side of the House to give it
their beat consideration and if they are satisfied to accept it. On the
other hand, what I pray for and what I wish is that the Honourable the
Finance Member will be equally prepared to weigh the arguments, to
consider the matter and if he found that he could not suggest an electorate
more likely to create confidence than the one that we have proposed, he
should accept our proposals. But I am sorry to find that he has said
that this is a difference which is irreconcilable. Irreconcilable | Why
shonld it be irreconcilable ¢ I it a matter which is being pressed merely
fl‘OIln_ the point of view of urging a propoesal which has been taken up by
oue’side.or the other side ? Tt is not so. We have given the matter our
most anxious thought. We have considered it from every possible point
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of view. The Joint Committee carried the proposal in Calcutta by a
majority ; and I submit the Government ought cheerfully to accept it.
What will be the result if the Government did accept that proposal ? If
the. Government agree that three of these Directors should be elected by
the Central Legislature, it will at once secure the confidence of the elected
Members of both parts of the Legislature. Therefore, it will secure the
confidence of the entire educated community throughout India ; and I
submit it is a big proposition worth consideration even by the Govern-
ment of India, that it should secure the confidence of the entire educated
community of India and of the representatives on this side of the House.
This bank is 8 new venture ; it is coming into existence as an experiment
in India and it needs all the careful support that it can get and we are
anxious to give it all that support, and I want that that support should
be given on terms which will satisfy our consciences that we are discharging
our duty to the people whom we have come here to represent. If we are
satisfied on that point we are willing to accept any proposal which the
Honourable the Finance Member may put forward which commends itself
to this part of the House ; but, Sir, when we are told that the Legislature
shall not be brought into this business merely because it is the Legislature,
I wish to examine the point. The Government have proposed that a
Member of the Legislature should not even be eligible as a director of
the Bank. They started with that proposition when we met at Bombay.
That proposition was overruled by a majority, but the Government are
still considering or rather pressing that point against us. Now, I submit
that the Legislature here stands on a different footing from the Legisla-
tures in some other countries. Sir, this is a new experiment, and the
Legislature has come into existence only recently. We have not many
such institutions in this land as can be trusted to safeguard the financial
interests of the country to the same extent as for instance the institutions
in England can. The Central Legislature, the Assembly combined with
the Council of State, I submit, S8ir, is the custodian, the chosen 'and
accredited custodian of the interests and the rights of the people of India
at present. This being so, it has its duty to perform in seceing that any
powers which are given to the proposed Bank shall be exercised under
conditions which will satisfy it that the interests of the people will not
be sacrificed. In a share capital bank the Governor and the Deputy
Governor will to a large extent mould the proceedings and operations of
the bank. There may be a few Directors who will always be siding with
the Governor, while there may be a few who may not be siding with the
Governor. 1 do not want that there should be opposition between them,
but I want that matters of interest to the public should be examined fully
and faithfully and conclusions arrived at in the light of those considera-
tions. But, Bir, if the Legislature is not given the power to elect jts
own representatives, what is there left to us ¥ The Honourable the
Finance Member has proposed various schemes. I wrote to him yester-
day to ask for proposals by which he proposed to appoint the 9 Directors,
and I take it that those proposals still hold good....

The Honourable Sir Basil Blackett : T would ask the Ylonourable
Member that, if he is going into all the various proposals that have besn
made at various times, he should take them all, and not the partieular
one which I may have sent him st a certain stage for examination. My
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scheme has always been a shareholders’ bank. It was for the Homourable
Member to find some scheme which would satisfy the Government and
which would .include shareholders. I have suggested many, but for none
of them do I take any responsibility,

Pandit Madan Mohan Malaviya: I take it then, Sir, the position is
that the Honourable the Finance Member does not want to submit to us

any definite scheme at the present moment except one for a shareholders’
bank. Is that so?

The Honourable Bir Basil Blackett : Yes.

Pandit Madan Mohan Malaviya: Then, Sir, it will be a waste of
time now to discuss the various proposals which the Honourable the Finance
Member had put forward regarding the directorate, and we must post-
pone it to a later stage of the discussion.

I submit, Sir, that the only reason that the Ilcuoursllg the Finance
Member has giveu for having a shareholders’ bank is that it will enable
him to have a directorate elected by the shareholders. That, I submit, is
very insufficient to satisfy us, and I doubt if these shareholders will be
able to bring greater knowledge to bear upon the eleetion of directors
than the Members of the Centra! Legislature, and I do not know it it
is right for the Honourable the Finance Member to ask the Legislature
to constitute a bank to which it should not have the power of nominat-
ing Members of the Legislature. At present we can discuss the policies
and the operations of the Government of India. We know what policy
the (Government of India have pursued sometimes in regard to the
question of the ratio ; we know what operations they have performed
even during the last 12 months. Now, Sir, all these questions we can dis-
cuss fully and freely on the floor of this House. But once the Reserve
Bank is constituted, and particularly if it is a shareholders’ bank, we
shall be met with the answer, *‘ Oh, this is a matter for the Bank ; why
should the Government be brought into it f The Legislature has co-
operated with the Government in bringing the bank into existence and
has entrusted it with the power of dealing with all these questions. It
is therefore improper for the Government to jnterfere with its manage-
ment by raising these questions here '’. I say, Sir, that we shall be
completely shut out. All the time the Honourable the Finance Member,
whoever he may be at the time, will be certain that he will be able to
exercise his influénce over the management of the bank through the
Governor whom the Governor (General in Council will appoint and whom
he has the power to dismiss. [ submit, 8ir, it will place the Assembly
and the country in a very disadvantageous position. T submit it will
mean that instead of & bank being run in the interests absolutely of the
people of this country, the bank may be run and managed in such a
manner as to disregard and sacrifice those interests without the Assembly
having sufficient opportunity or the means of controlling or checking
the operations of the bank. I do not think, Sir, it is fair to ask the
Assembly to place itself in that position. We further proposed that
thero should be 2 seats for elected Members of the Provincial Legisla-
tiva Counnecils. Qur reason was this. The Honourable Member himself
a8 aditted the difficulty of forming satisfactory electorates at this
time to elect the directors of the Bank, We found the existing bodies
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ynsatisfuctory. We therefore folt that the elected Members of the Legis-
lative Councils are elected from a vast number of peoplo ; they repre-
sent the people ot the districts and are in direct touech with them. We
felt that if & directors are elected from these elected Members of the
Provineial Legislative Councils they are likely to be men who will safe-
guard, protect and promote the interests of the people. We thercfore
urged that 2 should be elected by these Provincial Legislatures. Now,
Sir, I have not yet heard of any scheme which will better ensure the
protection and promotion of the interests of the people as a whole. But
the llonourable the Finance Member is not convinced. Ile made w re-
raerkable speech this afternoon, Sir. He told us, first, the reasons of his
preferemee for this shere eéapital bank. He told us of the labour which
he had bestowed upon it. He told us that it was a great thing that was
going to be established in India and that it would be a great boon to
the people. I venture. Sir, respectfully to differ from him. I doubt
‘wery much, Sir, if the Reserve Bank of India brought into existence in the
eonditions under which it is béing brought into existence, having the
powers which it will-have and managed in the manner in which the
Government propose, I very much doubt, Sir, whether that will he an
advantage to India. The Imperial Bank of India is one Government-fed
bank.” The Reserve Bank will be another Government-fed bank.
Between these two banks, Sir, between the two stones of the sill, I fear, Sir,
that indigenous banking will be crushed. 1 fear that its growth will be
very seriously bampered. All the resources of Government should be
made available to promote banking throughout the land, to spread a
net-work of banking and give as many facilities to the people as will
enable them to earn a living and not starve and dic as millions are doing
to-day ; but, I submit that for this purpose it is undesirable that there
should be two Government-fed banks, that the Government halance
should go to help the Imperial Bank on one side and give it all the pres.
tige of being a Government bank for - certain purposes and give the
Reserve Bank ghe prestige of being the Government bank besides being
the bankers’ bank also. Look at only one proposal. Every bank which is
to be brought into the schedule of those which will be sopnected with
this Bank has te deposit a reserve to the extent of 5 and 7§ per cent.. It
is 10 per cent. now. Now, Sir, this 10 per cent. of the working capital
of every bank which is to be brought under the benign influence of the
Rewerve Bank will earry no interest from Government. It will be a
mere deposit. Now, Sir, any bank will have to pay interest to its share-
holders and depositors, but the Bank will get no interest on this amount
which it will deposit as its reserve and thiy reserve, I am told, Sir, will
ecome up-to 6 or 8 erores of rupees. Just imagine 68 crores of rupees
being drawn away from these banks which ure to be left to earn greater
interest in order that they should pay interest on this money which has
been locked up idly in thée Reserve Bank. I am not satisfied that thls’
Bank is going to bring them any real gain. I am talking of the shareholders
bank. Even if it is a State Bank, Sir, I submit that this proposal that
every bank shonld make its deposit to that extent is a disadvantage.
We fought againat it and we lost, and the gquestion must come up again
before the Assembly for consideration. But as the matter stands, 1
submit that the Bank will not he such a great gain as the Honourable the
Finanee Member ‘would lead us to think it will be. And here I eannot
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do better than support myself again by the authority of ,my esteemed
friend, Mr. Madon, who, in a letter dated 'the 25th August, in which he
has sent me a number of matters which have helped me in this discus-
sion, says : _—

““T hnve went you sepnrately yesterday four sets of news cuttings from tho
Clivonicle giving my aighth article on the Réserve Bank Bill. This one article shounld
suffice to show any unbingsed Indian that the thing whieh was being palmed off on
Indin as a great boon was renlly a fraud and contained feutures that have been ro-
jected hy Euglish bunkers and financiers in their own case.’’

This is the opinion of a gentleman whose opinion: is antitled to
respectful consideration.

Now, Sir, are Indians alone so very chary of believing that this
Bank will be an advantage * No, Sir. The name of Sir John Bell is
well known to Members of this House. He was a member of the Joint
Committee. Ile iz the President of the Bengal Chamber of Commerce..
I invite the attention of this House to his minute of dissent.

Bir Purshotamdas Thakurdas : He was President last year.

The Honourable Sir Basil Blackett : Sir John Bell has been careful
to point out that the Chamber of Commerce do not agree with him,

Pandit Madan Mohan Malaviya : If the Honourable the Finance
Member had had a little patience, ke would Kave heard me quote the
whole of the remarks. I need hardly assure the Honourable the
Finance Member that I shall not try to win on this question by any
unfair or underhand means. This is what Sir John Bell says :

‘‘ T have signed the Report of the Joint Committee appointed to consider the Gold!
Standard and Reserve Ba.n.Eoof India Bill, 1927, subject’ to the following Minute :
While tho estnblishment of a Reserve Bank.in' India may be regarded as an'
ideal to be achieved in the future, I am not eouvinced that the present
is an appropriate time. : . S
In the first place, the Government of India have.just carried ti an im-
portant change in the currency system of ghe country, by, ng the
rupec at 1s. 6d. sterling. I conmsider that, for some time te-come, Gov-
ernment, and no other nuthority, should bé' responsible for' maimtaiwing tho
ratio which has been adopted.’’ ' -

T submit, Sir, that this is an epinion which is entitled to weight.
The Government ought not to be'in snck a Kurry to carry this Bank
through. But the Honourable the Finunée Member says, and rightly
says, that he has a natural affection for this Bank, that it is his child,
that he has created it ax a beanty whih he loves and adores. You
know, Sir, when a parent becomes a fond parent and’is lost in admira-
tion of the beauty of his child, his judggent becomes less reliable. Some
friends ‘‘ warped . Tt becomes partial. I cannot imagine, Sir, any
parent who had a monstrosity as his ¢hild who could not but feel tender
affection for that monstrosity, and I ?ear that my esteemed friend, Bir
Basil Blackett, with all his ability as;Finance Member, has lost himself
in affectionate admiration of his own ¢hild, which is really a monstrosity
to be cast outside this Assembly and never allowed to enter Govern-
ment records again. ' '

- Now, Sir, the Honourable Sir Basil Blackett made a remarkable
speech. Ie put forward arguments, appeals, threats, demonstrations
down to abuse. I am always ready to listen with respect to, any member
of Governmens. They appeal to Indians to consider this question with
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a sense 6f solemnity. Most certainly. Then, Sir, comes the threat.
If you don’t do this, then, they say, the responsibility will be on this
Assembly and you will be doing a disservice to this counmtry. Is that
argument, Sir ! (The Honourable Sir Basil Blackett : *‘ Hear, hear.”’)
My Honcurable friend says, ‘‘ Hear, hear ’, but that does not advance
the point, Sir. He says we will be doing a disservice to the country
if we do not accept this Bill. I challenge the Honourable Member to
take it argument by argument and consider it. Let us make the whole
House our judge. Let us weigh every argument. If we are wrong,
we shall bow to him and accept his view, but if, on the other hand, we
convince every Member sitting in this House, who is free to exercise his
judgment and to vote according to his judgment that we have got a good
case, that our case is better than that of the Honourable the Finance Member,
then the charge of doing a disservice will shift back from our shoulders
heavily to the shoulders of Sir Basil Blackett. Then, he does not stop there.
He says ‘* You are on trial *’. He says that the whole world is looking
at what we are doing and the whole world will judge whether we have
got the capacity to understand what a Reserve Bank is and how it should
be constituted and how it should be managed. [ challenged my Honour-
able friend to let our debates and our notes go before an impartial
tribunal eonsisting of one French, one German, one American and one
Japanese. Let us put the matter before them. It will then be a fair
fight. Then, Sir, he threatens us and abuses us. He has got a certain
number of nominated Members who are sitting in this House at his com-
mand. That is not fair play. The interests of India are at stake, The
interests of 300 millions whom this Bill will affect are at stake. This
Rill will affect the commercial and the financial destinies of vast masses of
the population. We are as anxions as he is that the Bank should be
started on the hest lines. It should have a most unexceptionable
Directorate that will satisfy everybody that it will manage its work on
the most honourable lines. Let us have a fair discussion on it. What
is the use of telling ns the whole worid will judge us. Let the whole
world judge us. I have given instances of State Banks which have
come down from a-long time. Ilow many shareholders’ banks are there
in existence 7 That ix the question which my friend shculd answer,

The Honoureble Sir Basil Blackett : May 1 ask how many of the
banks he nas mentioned have not got shareholders 1

- Pandit Madan Mohan Malaviya : When did they have it ! They
have the ¢hurcholders’ bank because England had the honour of starting
its old institution, the Bank of England, Now, Sir, England has given
many other institutions to the civilised world. Among them is the Parlia-
ment, the greatest institution, the institution of institutions. Other nations
have copied the Parliaments they now have from England. England is
entitled to all honour and credit for it. The Bank of England was in
existence as a shareholders’ bank, but when other countrics came to create
their State Banks, were they content to leave the management, as it was
left in the case of the Bank of England, to the shareholders ! They glid
not. That is the crux of it. That is the test of it. In uvery constitution
they provided that the Government should exéreise control over the
management and should not let the affairs of the Bauk be mismanaged.
1 ask the Honourable the Fiingnee Member to quote the case of a single
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eountry where the Government does not control or influence its State Bank
in some form or other. [ submit that if the world at large ever cares Lo
read to our debates—I do not know why anybody should care'to—but if
they are perstiaded to reiad our debates I am not afraid that their ]udgment
mll go entirely against us. |

Then lastly, Sir, there was the threat that the Government would
wlhdraw the Bill. Let them. If the Government withdraw the Bill,
eaklng for myuelf and z.peu.klug not in pagsion or heat but after most
t'hbcrate consideration, I say it will be a good thing for India if the
Oovernment do wit draw the Reserve Bank f) It is uot in ap atmos-
{ﬂlerc%ke that Whlch my frnend lms described’ tﬁat a State Bank shoul¢
» brough! into’ existence. I agree with him there. But what is "t
a\mu:,phere ! He tal}m of there bemg 8 conﬂlct of mtemts But I am as
anxious” us he is for umty ‘of purpose.” We for our part are offering the
hand of fellowslnp and co- -operation. We say to the Government, ‘‘ You
appoint 48 many Directors as you wm]l but let this’ Assembly appomt
thrce out of the 15 Directors '’. We are told this cannot be, that it ie
an irreconcileable position. 1 aubpnt, Sir, that that is not the way to
treat this Houge Lourtcuunl) T}]at is not the way to secure harmony
upd co- nperauou from this House. If in this situafion the sense of this
ilouu considers that the Government proposal shouJd not be accepted
and “if the Goverpment should withdraw the Bill, I submit that that
“lll not be a matter for one tear or for one lament. But if this Bank is
geing to vome into existence I am not less anxious than the ,['manee Member
that it should come into’ existence not by the votes of a few on this side
or the other, votes secured afier the greatest canvassing and the exercise
of influence and pressure, but by the unanimous vote 0'1' both sides of this
House, with everybody feeling that it was a fair deal obtained 'by work-
ing togeiher in harmonious co-operation to bring into existence'a 'Bank
which js going to contro] the destinies of 320 millions of people. And
what is the attitude of the Finance Member ¥ Will he tcll me that he ‘is
\wrl\mg in that attitude of mind ? Can we say that canvassing has not
hegn curried on tp an extent which is almost sickening ¥ Can anybody
sny that ! 1 do mnot object to canvassing. Everybody is entitled to
eﬂucute those who come here to work. But in this case and other casecs
.11 han gone beyond that and, when it does, I submit that it is not a fair
I am not impyting anythmg wrong to any one. 1 am ouly sub-
;n tlmg thul as matters stand, a number of Members come here as nominat-
a‘r Members. Some of t.hem if not all, are under the impression that
they are bound to support the Government in every way.

The Honourable Sir Basil Blackett : And what ahout your own
party votes !

Pandit Madan Mohan Malaviya : Party votes stand on a much fairer
and honester footing than the Government pressure upon thesé other iven,
I can say, 8ir, that it was suggested that we might also retahute and adopt
some similat course as that adopted on the other side. T am happy and
prmu] to say ‘we'declined to accede to such a proposal. T can say, 8p
ing for the parhen represented. on this side of the House, that the members
voted aeoordmg to their judgment. They may have orrr:c'l but 1 s.m pruuci
to say that they voted according to the llght within thvm nnd ag’ 't.h
““dpmtﬂ(‘ﬂ the interests of the country. Bfi T submit that this is nof the
way in which a bank like this should be brought into existence, Let gll
pressure be taken off and let the matter be judged on its merits. Do mot
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be in hurry to pass it*this Session. | know the Finance Member's exten-
sion lasts only till April next, and I do not complain. 1 quite understand
‘that as he believes that it will be a great service to India, I can quite nnder-
stand his inlense anxiety to see it brought into existence. [ do pot com-
plain of it. But 1 wish to warn you, I wish you to note, that this is
8 matter in which the disappointment or the satis-
faction of an individual counts like a straw in the
weight of gold which in the shape of these transactions will pass through
this Bank. [ would like to give the utmost satisfaction to the Honourable
the Finavce Member, and though I am sorry we differed very strongly on
many of the policies which he has pursued, it is not within our power ;
we shall be sacrificing our duty to our people if in our desire to give a
temporary rcatisfaction to 4 friend who iy going shertly to leave us, we
shonl. aceept a measure in a hurry lest our esteemed sSriend should be
disappointed. What does it matter to Sir Basil Blackett whether the
Reserve Bank of India does or does not come into existence 1 It is written
in the records of time that he laboured hard to produce this Reserve Bank
and to bring it into existence. But, Sir, the satisfaction or dissatisfaction
which we feel will be temporury, ephemeral, passing. On the other band,
if the Bank is placed on wrong foundations, if the Bank is constituted on a
wrong basis, it will mean a loss and injury to 320 millions of people, and
we do not know when we shall be able to remedy that. We have this
heavy responsibility in front of us. The question of a little disappoiut-
ment to an honoured and estcemed friend is of very little consequence,
and I hope the Honourable the Finance Member will agree with me.

The Honourable 8ir Basil Blackett : 1 said it would be a loss to India,

nnt to me.

Pandit Madan Mohan Malaviya : That is true. But he spoke of his
dissatisfaction ; he made a personal appeal to ux that it would be a great
disappointment to him if he were to go away without seving this Bank
brought into existence. He says, he is only concerned with the loss to India
and not w‘th his own disappointment. 1 honour the Finance Member, I
honour ‘every Member of the House who thinks of the intercsts of this
country ; and, as the Honourable the Finance Member says, he thinks of the
loss to India, and that that is hix guiding consideration, and I honour
him. But will he also have the charity, the fair-mindedness to allow'that
we too on this side have the interests of the country at heart ¥ Will he
too have the charity to allow that we too have considered this question,
have studied it from every possible point of view ¥ And if we innist so
earnestly, so prayerfully, in order that we should get this little satisfae-
tion of having three members nominated to this Bank in the manner sug-
gested, will he also allow that we too have a conscience to satisfy, a duty
to perform ! That is the position. I submit the question stands on a
very much higher footing than the dissatisfaction or dixappointment of
the Finanee Member, and T hope every Member of the House who is free
to vote according to his judgment will weigh the proposition very care-
fully hefore deciding which way to vote. There is in this matter no
feeling on this side that this is a party question. I sacrifice all parties
at the feet of the motherland. All parties are here to sorve the mother-
land. Our one anxiety is to do that which in good for our people, and as
we know that this Bank will be a tremendous power affecting the fortunes

40 M
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of the peonle, we are most anxious that the Bank should be congtituted in
a manner which will secure that these interests shall be properly under-
stood and safeguarded. 1 strongly support, 8ir, the Report of the Joint
Committee, and [ hope that the House will lend it its full support and see
a bunk bromght into existence on the lines advocated by the Joint Com-
mittee and not on any other lines,

8ir Victor 8assoon (Bombay Millowners Association : Indian Com-
metce) @ Sir, we have before us the Report of a Joint Committee which
econtained a large number of dissenting minutes., and it has, Sir, been
difiienlt for you to understand the position of the Honourable the Finance
Alember when he moved the consideration and at the same time criticized
wome of the eclauses in the Report. Youn will, Sir, therefore sympathise
with me in having listened to the very eloguent speech of the Honourahle
the Pandit, who rose to support the measure, who has not even signed a
minute of dissent, and who, as T understood it, made a suggestion that the
toserve DBank should not come into existence. At any rate, he made, what
anpearad to me a number of very pertinent arguments against the proposal
of a Noserve Bank ; and perhaps T may be forgiven if T find that I neither
ean agree with the Ionourable the Finanee Member’s point of view or
vet the point of view of the majority of the Joint Committee. To my
mind, in Jdeciding the form whieh this Resérve Bank i to take, there are
two princinles which shonld be unswervingly followed. In the first place,
the Governor, the Deputy Governor and the Board must be under some
real enntral - and, in the second place, the Legislature should have no
band in the direct election of memhers of that Doard. Let me examine
how the proposals of the rival Reports of the Joint Committee.conform
with these principles which 1 have laid down. T shall first take the recom-
mendation of the Hononrable the Finanee Member that this Reserve Bank
should be o sharcholders’ bank. 1 eonfess, Sir. in spite of what my
Hononrable friend Pandit Malaviya said, to a partiality for commercial
undertakings being left to private enterprise and I shonld thevefore have
liked to endorse the Government views in this respeet. Unfortunately,
however, 1this wonld break one of the canons T have laid down, as in effect
under these proposals the Governor and the Doard will be ontside the pale
of eriticism and the control would be more imaginary than real. What
i« this commercinl eorporation as put forward by the 1Tonourable the
Finance Member going to he ¥ Tt will be a company with a eapital con-
sigting of 5 erores of 6 per cent. cumulative preference shares to be sub-
seribed for by the general public and should the general publie not take
them up. the Government, taking the position of nnderwriters in the com-
mereial world, will take up the balance ; and hesides these 5 crores of pre-
ference shares there will he a fluctuating amount of ordinary. capital sup-
plied by the State in the form of deposits without interest. and the surplus
profits, after the preference dividend has been peid,owill go 10 the ordinary
sharcholders, that is, the State, '

That is how T visualise the shareholders’ hank as suggested by the
Government. But when we come to the constitution of the Board, we
find it differs very largely from that of an ordinary commereial concern,
for when we put on one side the Directors nominated or elected by special
interests, we find that the majority are to be eleeted not by the ordinary
shareholders but by the preference shareholders ; and as it is rightly
fellt that it will be unwise to let any large interests control the election

r2
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of _{_he Board by buying up the shares, the regulation ix made that the
vofes are to be strictly limited irrespective of the number of shares held.
So that in practice it is extremely improbable that any move against
thé Bodrd will succeed ds long as the Board safeguards the interests of
the preference shareholders, that is to say, maintains a 6 per cent. divi-
dend. THe Bhareholders of thix concern will he materially drawn from
the class of small investors desirine a safe investment, or, trustees or
trust concerns, who as a general rule take very little interest and know
very little about problems of currency, exchinge or national finance.
As long as their dividends are paid, they will give their proxies to the
Board and are likely to treat with suspicion any move or attempt that
may be made to get their proxies by outside financial interests who may
be expected to understand these problems and therefore are in a posi-
tion to eriticise the aetions of the Government and the Board. As the
Governthent are disclaimihg all right of control or criticism over the
Board, the Board may be said to he responsible for the enrning of 6 per
cent, dividerid to their shareholders and responsible for the management
of currency to their own consciences. So, Sir, T am very reluctantly
forced to ahandon the idea of supporting the proposed shareholders’ hank
and am driven to agree to the institution of a State Bank. (Hear, hear.)

So far, T am at one with the signatories of the Report. But when
T eome to the proposals of the formation of a Board of Directors, 1 find
myself at variance with rome of their recommendations and so I am
between twh stools. This Bank is a biwiness ihstitution and its Board
mast consist of the bedt husiness men that India can provide irrespective
of caate, eolonr or creed and 1 cannot allow the contention that a politienl
Hody like the Legislature shonld have any direet voice in the cleetion of
this Board of Directors. T would allow, and 1 would welcome, the right
of critieism by the Legislature on the main lines of policy and action of
the Bank, though not on details, hut I eannot see what greater qualifica-
tions & political body has for electing a business man than a commereial
electorate must have, Aind T do sep verv grave disadvantages in having
ahy trace of political influence in the making of their choice. I am pre-

sd to examine with the greatest u}"mflfintﬁ’;' any proposal that may he
put forward hy eithet side of the House as to the composjtion or the
choiee of the electorate who are to chonse these Directors, but. T regret
that T shall not bhe dble to support any proposal which gives the power
td & political hody. either direetly or indirectly, of electing those who
will he responsible Foi' guiding the fortunes of what is essentially a
purely business eoneern. .

 Phfilit Madin Mohsti Malaviya : Bven if the Honourable Member
if not ab]"e} to suggest a better electorate.

Nawsd Sir Sahitkads Abdul Qaiyum (North-West Frontier Pro-
vinee : Nominated Non-official) : 8ir, T do not rige to msake a speech
on thé wdbject which in qdite unknown to me and of which I cannot
chaim to have much knbwledge. But there are one or two points on
which T should like to say & few words. 1n the first place, it ix not nn-
btten that fronicdl remarks dre directed towards the nominated Members
on thix side of thk Fotise. This Is not jnetifiable. o

h;g:n;ibj some sort of auspicion may he pasping in the minds of the
Meibers bn the other sifle of the Touse that votes are not given hy the
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nominated Members according to their conscience or knowledge of the
affairs, but I can assure them, Sir, if not on the part of all the nominated
Meémbers, at least on my own part and on the part of other non-official
Members like my Honhourable friend on my right, that we always try to
understand things and to follow them. You may have notlced ir,
that 1 am a regular and punctual attendant at the debates in this
Assembly. (Applause.) 1 am always anxious to understand 1h1ngs, and
if it generally happens that 1 do not. go to the opposite lobby, it iy mmply
beeause of my limited knowledge of technical subjects such as this and
bpeause I do not necessarily doubt the motive of Government medsures.
But, in order that I might give my vote in a more sure manner on this
ocension, I should like to put a few gimple questions, not very
technical questions, to the Ilonourable Members on the opposite
side and I hope they will kindly throw sorhe light on those
questions.  The first  question which I should like to ask s
this, In ninetv.nine enses out of hundred, the Goverhment
is unreasonably acensed of  inefficiency, untidiness, slackness,
carelessness and so on in managing their affairs in the various depart-
ments by the Honourable Members on the opposite benehies, but why is
it that in this most vital matter of running the finances of the countiy
should the Government be left to manage the financial affairs of the
whnlo country Why should an institution, where the precious money
| the tax- -payers is invested, be left in the hands of the Government,
which, according to. their own verdiet are not considered to be a very
relia ‘le machinery ? (Laughter.) 1 have got a little expe i:encqnf the
trou e and care that Members of this House take in checking and
i.;ammmﬂ the State accounts, I have been a Member of the Standing
inance Committee for some three or four years and I have noticed that
many of our elet'th Members come to that meeting: i|1t.lu:tur havi ing read
even the momnrandum of those procecdings. (Laughter.) This is my
little experience of the working of these things. These Members are yery
oarele about handling State money, while I am sure they are ghecking
eir ’Lotol bil Is , most Lareiullv and most thoroughly. (Laug ter.) 1T
1 not thmi( that a shareholders’ bank should be condemped slmp ¥ be-
muae it 18 suggeated by the officialn. There may be a strategy in putting
he mepsure in t at Way. Perhaps the, Government suggests a share-
||ol¢;i¢=rs bank, becauge they want it Just tiw other way. The Government
grhnp[, lmou that the nppmm side will take the reverse view of what
qey 8 ggeg{ %:'so .magy h ve thought, of bringing them round to their
tate Bank in ls way. (La yghter.) I remembe 8 small
n a_ne er some 1 e ago m which somebody remarked as to
p W i’imdu K,Iqt?( Nahru nrmeti Loplmon ;bnu political matters
50 easily and so fast. The Pandit w reporte ave said ‘“1 have
po difficulty in, arriving at a conclusion because when T see a nete in
tm Pipneer alf]om anﬂﬁ I just take the opposnf v:ew 1" There, is
Sust m)e possi lhtv that t is Rill may have been rought in a similar
way

f think that a shareho]ders bapk with aome llmltatmn or condition
for h'(m" the aharos ete., and with the ordinary Government control over
it whwh i8 suggpn‘rod in this Bill, onght to suffice for our purpose. What
t mean iy this, Sir, that lf a percentage of the shares were confined to
Indian money and the limit of shares to be Dll\"t‘hﬂﬂ(‘d by one person was
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fixed at & small number, that ought to meet the objection of my Honour-
able friend the Pandit Sahib to a certain extent. A wealthy man need
not be allowed to buy a lakh of shares worth a erore of rupees, and if
there is any suspicion of foreign capital being invested in the Bank to
any great extent. let there be, say, 75 per cent. of the shares specially, re-
served for Indian money. That may meet the objection of my Honour-
able friend to some cxtent.

The other objection which be raised wag that the Government would
be depositing their surplus money with this Reserve Bank as they have
been doing with the Imperial Bank, and that the profit on that surplus
money would go to private shareholders. What I eannot follow is this,
that if we have got a certain percentage of Indian money, why should
we grudge them the profit if it ever goes to them, when the money is
not required by Government * 1 think it already goes elsewhere. 1
have not studied the [Nl and the specches very thoroughly, but if the
maximum of dividend ig also fixed, then there is not much possibility
of any huge sums going in that direction. Well, we should not at any
rate grudge our countrymen that- money.

Another remark which the Pandit Sahib made was that every penny
of this income from this Reserve Fund ought to be the property of the
tax-payer and must go to him. Well, T am not a great heliever in the
economy of public money by the Government of India. I do not be-
lieve that they will be as economic over expenditure as the shareholders
will be. My Honourable friend referred to railway management and
the buying np of private railway lines by the State. Well, that is a
good illustration ; but he may have noticed that even there the present
arrangement has only allowed a certain percentage of profita going to
the general revenue or DBudget and the rest is spent in more construe-
tions. Something similar might happen in the case of this Bank, when
the shareholders get large proflts of the business. [ do not mean that
they ought to hand over the profits to Government to be spent like the
other revennes of QGovernment, but that perhaps these profita will
strengthen the financial position of India asn & whole. Tf the control
through the Directors, as is suggested by the Honourable the Finance
Member. will hring in the Government of India's hand the control and
supervigion of the institution, I do not know if the shareholders’ hank
will not be more profitable. The question may arise whether there will
be enough shareholders ¢oming forward with so many conditions and
checkn laid on them, as they may not perhaps care to submit to the con-
ditiong laid down by the Bill or proposed Ky the Finance Member. Tn
that case, of conrse, we shall have to go back to the State Bank. But if
there are shareholders who will only care for safe dividends and at the
same will be prepared to take a real interest in the matter, T think it
will be a safer' and a sounder policy to have a shareholders’ bank.

Ag regards the election of a number of Directors from this House,
there is one thing which makes me rather doubtful abnut the soundness
of it. In the first place, the eleetion of Honourahle Members of this
House is influenced by matters political in the country. And though we
have heen fortunate in having got good financiers and expert economists
like Bir Purshotamdas Thakurdas and 8Sir Victor Sassoon in this House, at
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present we cannot be sure that it will always be the case. The country
18 occasionally run by rash political ideas and we may possibly find one
day a large following of Mr. Joshi’s friends, and in that case the whole
financial structure of the country may possibly be wrecked.

Mr N. M. Joghi: May I ask of the Ilonourable Member whether
this country does not consist of the people whom he calls my followers ?

Nawab 8ir Sahibzada Abdul Qaiyum : I do not mean to criticise
my friend's actions in any way ; but the possibility is ther¢ and perhaps
we may get a labour majority here one day, who will not care much for
the capitalists and their money. Moreover, somehody suggested to me
outside the Chamber that, as Members of the Assembly, we can always
discuss the bank’s affairs in this House. I think, according to rules, we
can discuss these affairs at least by a Resolution if not through the Board
of Directors ; there is nothing to prevent this Ilouse from discussing the
working of that institution. I do not -know if T am quite correect on
this point. I am open to correction and would like to be enlightened
by my friends on the opposite side on the point. I do not like to say more
on the subject ; all that T want to assure my friends opposite is that
there is at least a little sense in us, that we do follow reasoning and that
we do give our votes according to our conseienee.

__As regards myself, Sir, if the Honourable the Pandit Sahib had not de-
nied us the right of election, possibly I might have had a chance of
coming here as an elected Member more amenable to his advice and
influence. T will say no more now, Sir.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 30th August, 1927.



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088



